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Conte“np‘:b Petition No: /
Revie\%v Applecation Nos /
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-ApPleCanﬂtS: - C{O L}_Ju S O«MLOV\ ,&\'\\
: Respon_gall‘ts:-ﬁ_,,___ w0, T Goew .
l
:Advoca‘:e ifor the APplecants:— . K ‘%"moc‘/)
. ’ ‘
Aspocate |

for the Respondants:~ @ (3 &C - b C,-_ \QQJ\\/\)\LI[]@»\U@ m\
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e A s %21 «10.2003 Heard Mr .K.K.Biswad, learned coun-
;;,,,d, . {* R o5 Y ’ sel for the applicant.
o kLT ubng} Y The application is admitted, call
wie 1Oy /8 ,§G) ; for the records, returnable by four weé&ke

: List the case on 27.11.2003 for
» order. ‘
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0.A.N0.233/2003

04 Present: Hon'ble Shri.Bharat Bhusan,
Member (J)

Hon'ble Shri K..V. Prehladan,

e )&ﬁfzé; f<&? Koo Ald, Member (A).
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- . ‘Membe A Membe J
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16.3.2004 Two weeks time is granted teo the
(%% respondents to file written statement,
 ;’E?%;Ei; List the case for hearing on
T ol 5.4,2004.
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fjlff/. B 4' o Se4.2004 Four weeks time is given to the
) "j o " respondents to file written statement.

- o ' ‘ List on 30.4.2004 for orders.
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Mr B.C. Pathak, learned Addl.

C.G.S.C. seeks time to file written

Statement. Four weeks time allowed for
filing of written statement and two
weeks for rejoinder thereafter. List

for orders on 8.3.04.
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| 30.4.2004 on the plea of Mr. A.Deb ROy, .
}Q“*VOX{Hqu SicwkemmzmvP - learned proxy counsel on behalf of
=t beLM. %ﬂ o ke Mr. B.Cf Pathak, learned addl.
, ’ ' - C.G.8.C. for the respondents, list
'2%4 on 11.5.2004 for filing written |
e — statement, ' °
‘oY

: ' 5 é% ) !
! S LN Yember (A)
" | : mb :

11.5.04 Present : The Hon'ble Sri M.K.Gupta,

} | Judicial Member

\ . , The Hon'ble Sri X.v.Prahladan
| Judicial Member

‘ | It is stated by the .1earned

! o counsel for the respondents that the

\ ' applicant 'has been promoted to the

| post of Office Superintendent Gr.I(G)

], | in the pay scale of %.6500-10500/-

| vide order dated 28.4.2004., Learned

l counsel for the applicant states that :

he is)°8atisfied with the said

N promotion -order as it does not
' ' indicate q from which date the -

-applicant &% stand promoted.

¢RquW’ } Tt is necessary that the

| . ; respondents should file proper reply.
N?&%g:ii;[ List on 18.6:2004 for filing

Y reply.
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cﬁ . . 18.6.2004 Present: The Hon'ble Smt. Bharati Roy
‘ Memoer (J).

i & .
o ) The Hon'ble Shri Ke.V.Prahladan
o ' ' Member (A).

o - | Heard Mr.K.K.Biswas, learned counsel
| . for the applicant and also Mr.B.C.Path-
. o o ak, learned Addl.C.G.S.C. for the res-
- _i ;ﬁ_ : : pondenﬁs. .
A“‘i‘ . o Learned Addl.C.G.S.C. seeks further
l ﬁ time for filing reply. Con@fdering the
y - facts and circumstances we direct the
W respondents to file counter reply within
four weeks. Rejoinder, if any, to be
filed by the next date.

Lisévéhe case before the next
Division Bench.
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L Member (A) Member (J)
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ﬁ : 19.7.2004 present: The Hon'ble Shri K.V.8achidanan-
L dan, Member (&).

- | ’ The Hon'ble Shri K.V.prahladan
;o : Member (A).
p : ' When the matter came up for hearing,
Mr.B.C.Pathak, learned Railway counsel,
‘E "o sybmits that the order dated 28.4.2004 has
- already been issued promotion the applicant.
©n going through the said crder, learned
counsel for the applicant Mr.K.K.Biswas
submits that he is not convinced from which
date and panel, he xx was promoted and ther.
efore, reléef will not be completed from
passing of the aforesaid order. .
Mr.B.C.Pathak, learned Railway counsel:
submite that he would like to file a deta~
2S5O | _ iled reply explaining why such order was
224%2[}b f"af‘ tﬁzf; bear passede. Four weeks time is grante? to the
:Zb%k; é%ré,zzzf;aé%vzoaﬁjwﬁp respondents as a last chance to file writter

i

statement. List on 26.8.2004 'of Bearing.
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counsel for the applicant and Sri B.C,

"to in order dated 28.4.04.

alongwith M.p.83/04.

) ;:E%%ivwél‘\ vVice-Chairman

233 of 03 - ;-

&

Present: Hon‘yle MreD.C.Vener*vice-
Chalmcm. o ”‘- : o
Hon'ble ﬁr.K.V;Prahladan, Adninistrae-
tive Member.
" Heard learned counsel for the

parties.

Reply has filed by the Respone
dents to-day. Two weeks time is grane

. ted for filing of rejoinder if any,

List the case before the next gvailaw
ble Division Bench.

RN dﬁ////

Hember Vice=Chairmman

Heard Sri K.K.Biswas, learned

pPathak, learned Railway standing counse
Our attention has been drawn by .

learned Railway standing counsel to
crder dated 28.4.2004 whereby the
applicant has already been promoted
to the post'of os/x(c) with immediate

g

appllcant to take @peCLfic instruction
as to whether the applicant is intere-
sted in joining at the place referred

Stand over to two weeks.
List on 28.9.04 for hearing
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* Present: Hon'ble Justice Shri R.K.

1 . wBatta, Vice-Chairman

' Hon'ble Shri K.v.

: Prahladan, Administrative

. Member. :

‘ : "Mr K.K. Biswas, learned

counsel  for - the appliéaﬁp,v
states that the .applicant _is e
‘interested in promotion and he

. will take instructions from the

+ applicant as to when she will be ﬁ
joining pursuant to order ‘of
promotion dated 28.4.2004. For
this purpose'he seeks one weék
time. ONe week time is granted. .y
Stand over to 6.10.04 for ’ E

+ hearing.

|
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ber' - Vice-Chairman

P e e
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MK .K.K.Biswas, learned counse 1

' for the applicant as well as Mr.B.C.
‘Pathak; learned counsel for the
:Réilway$ are present ., | ,
'. . Learned counsel for the applicart-
' states that the applicant shall gmim
: comply with the order of promotion

. dated 28.4.2004 by 5.11.2004. The -—
: matter be listed for hearing on

! 8+12.2004. Applicant to place on:

, ‘Yecord joining report within fifteen
, days Of 5.11.2004 and the mattér be
! placed on board on 22.11.2004 for
that purpose.
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- 14.12.2004 ¢ Present: Hon'ble Justice Shri R.K.
3 - ~Batta, Vice-Chairman

. To be listed alongwith R.A.
NO 17/2004 on 20.1. 2005. '

Vlce—Chaeran

1
t
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' yﬁn_#iew‘of‘the 6fder dated
s «13 1204 éﬁd alongwith;j&?hing‘
: report filbd by the learned counsel
for the applicant which is placed

ﬁirn;m«}@nmﬁf OCﬁé 4£e£~v 1n MePeNOos 113" of 04, the learned
é ) /&7 o p\ffAQ\QafJ . ,counsel for the appliCdnt.seeks time

: , £or amendment. in view of this
4@3;:”2; _ - i  said developnenﬁ. The matter is
. }y3‘5§ ﬁ ? ., accordingly adjourned. The‘épplicant"
ol ' | : o . may file émendment application within
/ : y 8ix weekso Tﬁgﬁfﬁfndment-application,
= if any filed the O.A. be placed on“N;

\-;)...._\...
O LR
)
&
o .
(¥
®

3-365"
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% N N ) " Board on 7. 3»04‘
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Coe e R IR f * Member = Vice-Chairman

N : .

im .
T _ ST - 703405 : Presents: Hon'bl= Mr. Justice C.
"" L , Sivarajan, Vice~Chairman.

B ' Hon®bl & MreK.V.Prahladan, Member(A)

The learned counsel for the
. Railway submitted that the amendment
0T N "application which has been filed by
2 \ the applicant does not satisfy the

* $ ) ' . . .
‘ -+ requirement of law. Therefore, the

o applicant is directed to file amends

Ef ment application strictly in acccor-‘f

. dance uith the p;bc¢dure rrescribed

. _ 7 ) !
T ' - 4 in law. The learned counsel for the
3

o . .

appllcdnt is submitted that he will "
'reguire time to file dppﬂdpﬂlate
' - - . . . . - .
vamended application. Two weeks time

5  ' is granted to file am@ndment anollci)5‘
 8 s 8%’09° List on 22.3.05. LEF}Q/ZQ///‘
!l -8 ﬁg§%er ; V ic&=Chairman)|

. { .
bLo} i s 8 . L
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[ 2240342005 Presant The Hon'ble Mr. Justice G.

Sivarajan, Vice<Chairman.

The Hon'ble Mre KeVe Prahladan.'

13. Y. 68 . Mministrative Member .

A Genandicdalid
W\W“w DAV ENTIN

<
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-appearing en behalf of the applicant
— ng\@ N ngn%j( . submits that the applicant's wife is

- undergoing major eperatien. Therefmre,
P e \?‘dw Nouwe i ‘ ’

he is not able to file proper amendment <
o PM Vo Steed, application. Learned cwunsel further

) submits that three weeks time is required
}@ff.)/ | for the said purpose. Mr. B.C. Pathak,
learned counsel for the respondents has-

no objectien te the same. Hence, ad jaumec
 to 12.4.2005. »*\
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% Mre Ko Ko Biswas, learned ceunsel
{
i
§
|
}

vice-chairman
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P
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 Jpmismec v} 1244405+ . The learned counsel for the applicant

L —geen submits that the amended applicat.ion
O s Y =
N O/ , : has been filed, Mr.l.C.Pathak. learned
‘51@ ‘/@g - « . Rallway counsel submits that the Respon=
. dents will file their reply.

-Post the matter oni13¢5.05. 9

b
i

| §

.

M ember ' Vice=Chairman

im

13.5.2005 on behalf of Mr. B.C. pathak,

! learned counsel for the respondents an

! adijournment is sought tg enable the

i respondents to file written statement.
post on 12.6.2005. It is made clear that
no further adjourngment shall be grant-
{eds Counsel for the respondents shall
ialso cbtain the relcvant records frotea
%the respondents. - 7)
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 Mr, B.C. Pathak, learneé Railway
gcounsel submits that though written statme-
{ ment has been sept for signature it has not
%been receivedt_COunsel also submits that
{ the case may be posted for final hearing
iand that in the meantime, the respondents
jwill file written statment. Mr. K. K.
Biswas, learned counsel for the applicant
has no objections. Post on 21.7. 2005 for
hearinge The applicant/when xk received

written statement 7ha11 file wejoinder.

. %

Member Vice=Chairman

Mr. K.K., Biswas, learned counsel for
the applicant is present. However, Mr. B. |
{ C. Pathak, learned counsel for the |
iespondents has filed letter of absence '
land his junior submitted that khis case . »
may be adjourned. Post on 1.842005. -

. E - ~

-~

l

i lw@,,,u»@w (g\}/

5 Member Vice—Chairmani
; |

Mr. B.C. Pathak, learned counsel for‘
ithe respondents is not welle Mr. KeKe Bis-
was, learned counsel for the applicant ‘
submits that some modification in the appl
‘ication is required in view of the subse-

quent development. post on 31.8,2005.
{ - Wﬁ
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Member , v1ce-chairman
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31.8.2005 Post before the next
Division Bench.
W
Vice=Chairman
. mb '
3410405, POst the matter before the

im

3.1.2006

bk

_}'.3.2“6

o

Q.“)ext: available Division Bench;,ﬁ

W

VicesChairman

List the case after two weeka./j/

Nnmﬁf’ﬁ |

2 o

Vice~Chairman

Heard learned ceunsel fer the
parties. Brder passed, kept in sepa-

rate sheets,

The @A, is clesed in teems ef

the erder. Ne cests.

Vice=Chairman(J)

L

Vice-Chairman(A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
GUWAHATI BENCH, GUWAHATI

-------

233 of 2003
L0 W o TS
07.03.200¢
DATE OF DECISION .vvvveecvvevreee
Smt Gouri Sarkar
RO R b heerreesesreesrserressrnrenttarentanatnennraran e rrrerntnsornn Applicant/s
Mr. M.Chanda, S. Nath
........................................................................................ Advocate for the
: Applicant/s.
- Versus -
Union of India & Others
......................................................................................... Respondent/s .
Dr.J.L.Sarkar, Railway Standing Counsel i
e eeereetesauestee e aurererontareeeearr e rees in et e eeenaee et anenbesevaeneesearan Advocate for U
Respondents.

CORAM

THE HON'BLE SRI B.N. SOM, VICE CHAIRMAN (A). n
THE HON’BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN (}}

1.  Whether reporters of local newspapers Ye{‘\h)
may be allowed o see the Judgment? ‘

2.  Whether to be referred to the Reporter or not 7 - YosiNo

3.  Whether to be forwarded for including in the Digest
Being complied at Jodhpur Bench ? Yzéch

4.  Whether their Lordships wish to see the fair copy
of the Judgment ? | _Ye€No

/ b/oé

Vice-Chairman{J}/Vice-Chairman (A-
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 233 of 2063
Date of Order: This is the 7th March 2006.
| THE HON'BLE SHRI B.N.SOM, VICE CHAIRMAN (A).
| THE HON’BLE SHRI K.V.SACHIDAMANDAN, VICE CHAIRMAN (J).

gamtl Gouri Sarkar
ife of Sri Dilip Kumar Sarkar
Work;ng as Office Supdt/II(G)

-ﬂnder Senior Materials Maﬂage;

$ F.Railway, New lJalpaiguri
West Bengal. :
| e Applicant,

by Advocates S/Shri M.Chanda & S.Nath.

- Versus —

1.  Union of India
Representing by the General Manager
i N.F.Railway, Maligaon \
Guwahati-781611. '

The Chief Personnel Officer
N.F.Railway, Maligaon
Guwahati-781011.

N2

3. Controller of Stores
' N.F.Railway, Maligaon
| Guwahati-781011.

4, The Chief Materials Manager
N.F.Railway, Maligaon
Guwahati-781011.

5.  Sri 1.Bagchi now 05/1
Under Senior Materials Manager
N.F.Railway, New Jalpaiguri
- Dist: Jalpaiguri, West Bengal.
............ Respondents,

3y Dr.J.L.Sarkar, Railway Standing Counsel,
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: - ~ ORDER (ORAL)

| SACHIDAMANDAN, K.V.(V.C.)

The applicant, while working as 0S/II was

E promoted to the post of 05/I(G) vide Annexure-C order dated

§3.4.1998 and vide Annexure-B order dated 15/16.6,1998 she

EEwas posted at BLST at Calcutta but she could net carry out

' the promotion due to domestic reason. The applicant made
f !

i‘several representations praying for posting at New

iJalpaiguriron her promotional post of 0S/I(G) and the said

l|series of representations were disposed of vide Annexure-A

iorder dated 23.7.2003 declining her claim for promotion on
i | ,_
|the ground that she was not found suitable for empanelment

Qby the selection committee in any of the suitability tests.

|Being aggrieved the applicant has filed this 0.A. seeking

Efor the following reliefs:-
| “8.(1) For guashing the miscarriage of
| justice caused by the General
‘ Manager(P}, N.F.Railway, Maligaon by
issuing the impugned
i orders/Letters/Memorandum at
| ANNEXURES-A & B,

8{ii) For promotional benefits of Pay,
i Scale, Allowances, Seniority and
| other benefits admissible in 0Office
| Superintendent I (G) in  Scale
! Rs.B6500-10,508/- from the date at per
i with the immediate and next junior of
& the Applicant, i.e. Sri J.Bagchi now
| Office Superintendent, Grade-I and
| posted under Senior Materials
| Manager, New Jalpa{;uri with effect
i from 15.6.1998 +till 31.10.03, after
| which the Applicant was promoted was

- promoted to the post of Office
{ Superintendent, Grade-I{(G} on up-
1 gradation arising out of  the

e
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a

restructuring benefits given by the
Railway Board as per. Memorandum
No.E/210/66 (S) Pt.v dated 3.11.04
followed by  the  Office  Order
No.E/174/NIP dated 13.12.084 issued by
the Senior Material Manager,
N.F.Railway, New Jalpaiguri, under
whom the Applicant is working, and
fixation of her present pay
accordingly, the photo copies of
which are annexed as Annexuras
N,0,P,0, and as per provisional
seniority 1list of O0.S-I(G) of the
Stores Department published by the
Respondent No.1l vide No.
E/225/101/8(s)Pt.III dated 8.5.81,
the photo copy of which is annexed as -
ANNEXURE-L .

8.{iii) Any other relief(é) as the Hon'ble
Tribunal may deem fit and proper.”

: 2. We have heard Mr.M.Chanda, learned counsel for

é the applicant and Dr.3.L.Sarkar, learned Standing ceun;el

; for the Railways. Mr.Chanda bfought our attention to the

; office order dated 22.6.2005 promoting the applicant

;.w.e.f.12.7.2691 to the post of 05/I(G) which is reproduced

| below for better elicitation:-

“*  In supersession to this Office Order
No.E/174/NJP  communicated vide SAM/NIP's
No.E/210/1 Pt .VIII dt.13-12-64, the
promotion order of Smt. Gauri Sarkar, as
0S/I1(G) in scale Rs.6500-10500/- is allowed
w.e.from 12-67-081 {(from the date of junier
Smt.R.Devi has been promoted). Smt. Gouri
Sarkar will not be entitled for arrear but
only proforma fixation benefit from 12-07-
01. However she will be eligible for arrear
on higher pay benefit from 01-11-03. The
- revised pay fixation of Smt. Gouri Sarkar on
promotion as 0S(G)I is shown as below.

Pay already fixed Pay now fixed as 0S(G)I
as 0S{G)}I in scale from 12-04-61
81-11-83. N %

Rs.7788/-as on £81-11-03 Rs.7000/-as on 12-07-81



v
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Rs.7908/- as on 01-11-04 Rs.75006/- as on 01-7-082
Rs.7700/- as on 81-7-03
only proforma fixation
benefit.

\

Rs.7708/- as on 01-11-63
Rs.7968/- as on 107-04
(eligible for arrear from

61-11-03}.

. " The above order has been issued as per
GM(P)/Maligaon’s office order No.l1706/-
E/Stores dt.27-05-05 communicated vide his
No.E/210/64(S) Pt.VI dt.27/30-5-85. |

Staff concem may exercise her option
for fixation of pay from the date of next
“annual increment in their substantive grade
within one month from the date of issue of
this office order.”

13, | Now the applicant submits that since by virtue of

;'the said order .she has been given promotion on proforma

| fixation benefits w.e.f. 12,7.2001 she is eligible for
] .

il

1getting arrear of promotional benefits from the date at per

fwith the promotion of her immediate and next junior. The

japplicant submits that since she has been promoted, the
|appticant may be given the liberty to file comprehensive
srepresentation with all her grievances that has been left

lout in the said order to the appropriate authority of the

irespondents and the 0.A. may be closed with such liberty.
1Br.J.L.Sarkar, learned Railway counsel has no objection in

;adopting such course of action, Considering all the aspects

iof the matter we are of the considered view that such
:action will suffice the ends of justice. Accordingly, we
,fgrant the applicant liberty to file a comprehensive

'representétion to the concerned respondent ventilating her

b




further grievances, if any, pertaining to her service

benefits including the actual arrears not paid to her and

‘ntedated promotion etc as she wish.

E The 0.4, is closed as above. In the ™

|

circumstances, no order as to costs.

(K. V. SACHIDANANDAN) E}/a/ NSOM
VICE.

| VICE-CHAIRMAN (1) ' CHAIRMAN (A)°
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]N THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAﬁAﬁBﬁﬁbHMJ

GUWAHATL.

Smti. Gouri Sarkar... ...

-Vrs-

[ (’{An application Under Section 19 of the Administrative Tribunal Act,1985).

0.ANo.233 of 2003.

Applicant.

Union of India and Others... .. .Respondents.

INDEX

ninal

i 3APRGCS &

oW i.

Si. Annexures.

Particulars.

Annexure-A.

4. Annexure-B.

5.  Annexure-C.

“6. Annexure-D.

7 Annexure-E.F,G,H.
IJK.

‘8. Annexure-Ls

9. Annexure-M

‘ 10. Annexure-N,C.

" 11. Annexure-P,Q.

12. Annexure-R.

13.
[Lt-

Application.
Verification.
The impugned letter dated 23.7.03 issued
by General Manager,N.F.Railway,denying
the promotion Applicaot:
Memorandum of Office order showing
promotion and Posting order of OS(G)/1.
Memorandum dated 3.4.98 showing promo-
tion of OS/1(G) in order of seniority in which
the Applicant’s name was reflected under
serial No.6.
Promotion and posting order of the Applicant
dated 19.6.98 issued by the Controiling
Officer of the Applicant.
‘Copies and prayers,representations,requests.
and appeals of the Applicant submitted to
The Respondents {rom time to time.
Basic seniority list of staff of the Stores
Department in the Grade of Head Clerk(G)
Ason 1.4.85.
The Applicant’s representation dated 16.6.03
highlighting everything.
Railway Board’s Circular regarding promotion
on up-gradation of posts arising out of
restructuring benefits to take effect from -
1.11.03.
Memorandum dated 3.11.04 and 13.12.04

~ regarding promotion of Applicant as OS/1

(G) to take effect from 1.11.03.

Promotion and posting order of Sri J.Bagchi

dated 9.5.01 to take effect from 15.6.98.
Vokalatnama.

QWW of fovie Cept’

15— 21
2%+~ 30

> |

32 ~-34
3F-38,39

o~

3y

* Place : Guwahati.

' Date £3.04.05.

Filed by :

-

( KK Biswas )
Advocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. \
' GUWAHATI. !
{ An application Under Section 19 of the Administrative Tribunal Act,1985).
0.A.No.233 of 2003.
Smti. Gouri Sarkar....... Applicant. ,
-Vrs- ’ ¥
Union of India and Others... ....Respondents. ,
!
Listof Dates & SYNOPSIS. '
Sl. | Date. Particulars. Annexure. | Page.
No.
1. 1.4.85. Basic seniority list of Head Clerk(G). Amnexurel. 22-30
2. 3/7-4-98. Promotion order to the Post of OS/1(G)in
Scale Rs.6,500-10,500/- of the Applicant which
Was published by General Manager,Maligaon,
In order of seniority showing the Applicant’s
Name under serial No.6. in the Select List. Annexure-C. 13 F

3. 234098 Request of Applicant for arranging her
: posting at NJP considering the difficulties
of her minor children prosecuting studies
and sufferings of her husband which is
permissible under the IREM Provision
“on grave domestic difficulties and

humanitarian consideration” Annexure-E.
4. 24498 Prayer of the Applicant for consideration of

her promotion and posting at NJP against

the available vacancy at NJP. Annexure-F.
5. 15698 Promotion order of Sri J.Bagchi as OS/1(G)

who is basically junior to the Applicant both
in respect of Basic Seniority mentioned at
Annexure-L and promotion order of the
Select list published by the General
Manager,Maligaon, Annexure-C.
6. 16.6.98. Office order of General Manager (P),
. for posting order of the Applicant at '
BLST (Beliaghata) in Calcutta. Annexure-B.
7. 19.6.98. Office order of the Controlling Officer
' of the Applicant for posting at

Bcliaghata. Annexurc-D.

8. 4898 Prayer of the Applicant for considering
her Appeal for posting at NJP against
her personal difficulties already

(5

6

'3

1= 12—

s

mentioned. Anmnexure-G. | F
9. 11.11.2000. Prayer of Applicant for promotion and

posting at NJP. Annexure-H 18
10. 2.5.02. Request of Applicant for her promotion

at NJP considering the promotion of her |

junior superseding her claim. Annexure-K. &
10.28.8.02. Request of Applicant for her promotion

as OS/1(G). : Amnexwe-l. 19
11.31.3.03. Request of Applicant for her promotion

as OS/I(G) . , Anmnexure-. 2@

Contd...... p2.......166.03... ...
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+ 12.16.6.03.-

:13.23.7.03.

- 14.20.10.03.

15.3.11.04.

16. 11.4.05.

Place : Guwabhati.

Date [ Lr04.05 .

Representation of Applicant indicating

the promotion of her junior Sri J.Bagchi,

OS/I(G) at NJP. Annexure-R. bGo-lt)
Dcnial of the praycr for promotion as

OS/1(G) by the Applicant by the Gener-

-ral Manager(P), Maligaon, which is the

impugned letter. Annexure-A. [ O
0O.A.No. 233/2003 filed in the Hon’ble '

Central Administrative Tribunal, Guwah-

-ati Bench, praying for justice.

. During pendency of the Original Appli-

cation before the Hon’ble Tribunal the
Respondents gave promotion to the
Applicant on up-gradation arising out
Of restructuring benefits as per Railway
Board’s Circular to take effect from

1.11.2003. Annexures> N.O:-P®. 32-39

Filing of the consolidated O.A. as ordered
by the Hon’ble Tribunal consequent on the
changed circumstances of giving promotion
to the Applicant with effect from 1.11.03
mentioned above.

Filed by :

( K K Biswas )
Advocale.



‘ 1N THE CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHATI BENCH :
: AT GUWAHATL

@r'a\,ilﬁéé:

( An Application Under Section 19 of the Administrative Tribunal Act, 1985 ). Q

O..ANo. 233 0f2003.) 1

~ Smti Gouri Sarkar
: \?Vife of Sri Dilip Kumar Sarkar,

Working as Office Supdt/il(G)
I‘j]nder Senior Materials Manager,
%\T.F.Railway, New Jalpaiguri, West Bengal ... ... ... Applicant.
. -Vrs-
‘i.Union of India Representing by the
General Manager, N.F Railway,
. Maligaon, Guwahati-781011.
2 The Chicf Personnel Officer,

N F.Railway, Maligaon, Guwahati-781011.
*3 Controller of Stores
N.F.Railway, Maligaon, Guwahati-781011.

Gowne Sarkat -

'4. The Chief Materials Manager,
. N.F.Railway, Maligaon, Guwahati-781011.
'5. St J.Bagchi, now OS/I under Senior Materials Manager,

" N.F.Railway, New Jalpaiguri, Dist. Jalpaiguri,

+ West Bengal. »
‘ ...Respondents.
- DETAILS OF APPLICATION. '
1. Particulars of the orders against which the Application is made

a) General Manager (P)/ N.F.Railway / Maligaon’s letter No.E/210/66(S)Pt
V dated 23-07-03 (Annexure-A).

b) General Manager (P), N.F.Railway, Maligaon’s Memorandum No.

E/210/66(S) Pt-Vdated 15/16-5-1998 ( Annexure-B).

Copies of above letter and Memorandum of office order are enclosed as

ANNEXURES A and B.
Contd....p/2... Jurisdiction... ...




4.1

4.2

43.

2.

Jurisdiction:

The Applicant declares that the subject matter of the application is within the

~ jurisdiction of this Hon’ble Tribunal.

Limitation,

The Applicant submits that the application has been filed with;the limitation
period prescribed under Section 21 of the Administrative Tribunal Act,1985.

Facts of the Case:

That the Applicant is a citizen of India and, therefore, is entitled to the rights

and privileges guaranteed to the citizens of India under the Constitution.

That the Applicant along with other 19 employees of the N.F.Railway’s
Stores Department being the senior most office Supdt. Gr-IT (herein after be
known as OS/II) in scale Rs.5500- 9000/- on being found suitable were
empanelled for promotion to the post of office Superintendent Gr-I(G) ( herein
after be kﬁown as OS/I(G) in scale Rs.6500-10500 by the General Manager
(P), N.F Railway, Maligaon who issued the Memorandum No.E/210/66(S)
Pt.V dated 3-4-98 for posting against existing vacancies available in order of
seniority.

Copy of the above Memorandum is submitted as Annexure-C.

That before publication of the posting order of the selected candidates by the
General Manager (P), N.F Railway;;, Maligaon vide their letter of even No.
dated 15/16.05.1998, the Applicaniubnﬂtted a prayer to the Principal Head
of the Stores Department i.e. Controller of Stores, N.F. Railway | Maligaon
vide her letter dated 23.4.98 requesting him to kindly arrange he:posting at
New J alpaiguﬁ in the capacity of Office Superintendent,Grade-1 considering
her certain unavoidable and stringent difficuities due to minor children
prosecuting of studies and husband’s prolong illness. But instead of replying
to her representation ,appeal and personal approaches to her immediate
Controlling Officer and to all concerned authorities in the matter the

Respondents have
Contd...p/3..........observed....
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4.4.

45.

4.6.

4.7.

-3-

observed chilly silence for more than 5 years and only by their impugned
letter dated 23.07.03,( at Annexure-A), informed the Applicant that she was
not found suitable for empanelment by the Selection for the post of Office

~ Superintendent, Grade-I(G).Against such peculiar and astonishing and vague

reply of the Respondents, the Applicant has come to this Hon’ble Tribunal
for justice and filed the instant Original Application.

Copy of the prayer dated 23.4.98 is annexed as Annexure-E.
That the Dist Controller of Stores, N.F.Railway, New Jalpaiguri, her
Controlling Officer vide his Office Order No E/IUNJP/98 communicated
under No.E/210/1 PtV dated 19.6.98 for I'Jromotion and posting of the
promoted OS/I(G) working under his control to take immediate effect and
the Applicant was shown her place of posting under ACOS/BLST. ‘

Copy of the said office Order is submitted as Annexure-D.
That the Applicant had been repeatedly praying for her place of posting at
New Jalpaiguri on her promotional post as OS/I(G) vide her appeals dated
24-4-98 4-8-98,11-11-2000,28-8-2002,31-3-2003 and 2-5-2002.

Copiw of the above appeals are submitted under ANNEXURES-
E.F,G,H,LJ.K. ‘

That in spite of repeated appeals praying for posting at New Jalpaiguri on the
promotional post of the Applicant as OS/I(G) the Respoﬂdents—N.F.Railway
Administration have not given a single line in reply about the fate of the
appeals/request/prayer of the Applicant during the long span of 5(five)

years.

That the Respondents- N.F. Railway Administration have also issued posting
order of Sri J. Bagchi Respondent No.5, who is junior to the Applicant in
respect of promotion for the post of OS/I(G), at New Jalpaiguri itself against
the existing vacancies without considering the representations of the
Applicant and without intimating her about the destiny of her prayer
mentioned under para-4,5..above. The basic seniority list as on 1-4-85 in the
grade of Head Clerk(G) of all juniors promoted superseding the Applicant is
enclosed as ANNEXURE-L.

Contd.......p/A......... That against ... ...

1>plefoC

MUW.



4.8.

4.10

4.11.

4-

That againsf the gross miscarriage of justice and arbitrary decision of the
Respondents-N. F. Railway  Administration the Applicant highlighted
everything in detail vide application dated 16.6.2003 (ANNEXURE-M) and
prayed for the justice and fair play of the whole episode.

4.9.That agéinst the representatidn of the Applicant mentioned under para-

4 8(ANNEXURE-M ) the General Manager (P), N. F. Railway, Maligaon has
issued the impugned letter No.E/210/66(S) Pt.V dt. 23.07.03 (ANNEXURE-
A) to the Applicant which is not only a bolt from the blue but also does not
carry any meaning at all. For, the words “not found suitable for empanelment
by the selection committee in any of the above suitability tests heid on “
22.5.2001, 19.12.2001, 24.12.2002” for promotion to the pest of OS/H(G) in
scale of Rs.6500-10500/-“ are in dérogation and contradictory to their earlier

orders and, hence, not maintainable in any form and in the eye of law.

That in the Memorandum of promotion order for the post of OS/ (G)
issued by General Manager (P) /MLG on 3.4.98 vide ANNEXURE-C was “in
order of seniority” and according to all services jurisprudence, specially the
Railway”s prevailing system, the juniormost persons shall be asked at first to
carry out transfer on promotidn. Of all the candidates shown in the said
Memorandum, the Applicant’s name was shown under Serial No.6 in order of
placement of seniority and,as such, the juniormost person should have been
ordered to be posted under ACOS/BLST in stead of a pretty senior like the
Applicant, who was not given even a reply to her repeated representations and

personal approaches made to all concerned authorities.

That in this connection it is humbly submitted that it has been clearly mentioned
under Note 1 of the Para-224 under II, of the Indian Railway Establishment
Manual, Vol-I in “Non-Selection Posts,”it is clearly stated that in view of the
grave domestic difficulties” or other humanitarian consideration, the
Administration can entertain request from employee for postponement of
promotion for very short periods. The contents of the said provision are

reproduced ad verbatim as under:

“Administration can, however, entertain request from employee for

1=l oS
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postponement of promotion for very short period on account of grave
domestic difficulties or other humanitarian consideration. The employee
concerned will be promoted after the period provided there is a vacancy
and he will take his seniority from the date of his promotion.”

But in the case of the Applicant the Respondents have bye-passed
the Applicant straightway and promoted her juniors one after another
without caring and considering her case of rightful claim, albeit she had
never refused of her promotion, which she made to the administration was
only a request/prayer for consideration of her difficulties mentioned in her

eries of appeals stated in the foregoing para-4.5.
And the Administration took long 5 years 6 months to reply to her
representations vide the impugned letter at ANNEXURE-A.

4.12. That failing to get redress of her rightful claim the Applicant filed the instant

4.13.

Original Application before this Hon’ble Tribunal for correct discernment of the
case and justice and during pendency of the Application the Respondents have
arranged her promotion as Office Superintendent, Grade-I, on up-gradation of
posts arising out of restructuring benefits to take effect from 1.11.03 in
accordance with the Railway Board’s Letter No.PC-IT1/2003/CRC/6 dated 6.11.04
and PC-I1I/2004/CRC/13 dated 28.6.04 and issued Memorandum under

No. E/210/66 S PtV dated 3.11.04 b the General Manager NFRallwa s
oo/l ( ) a}z by th mf (P) y.

New falpmgun $ ofﬁce order No. E/ 174/N tea 13 15 04.
Copies of the Railway Board’s Circular and the above Memorandum and
office order are annexed as ANNEXURES-N,O,P.Q.

That the Applicant begs to stéte that even in the changed circumstances of her
being promoted in the capacity of Office Superintendent Grade-KG) and getting
benefit with effect from 1.11.03 mentioned above the Applicant reiterates and re-
affirms her earlier claim of getting “just dues” mentioned in the Original
Application and begs to state that her name in the list of promotion should be
placed above her immediate junior Sri J.Bagchi who was promoted to the Post of
Office Superintendent, Grade-l with effect from 15.6.98 vide office order
No.E/255/101/8(S)1 & 111 dated 9.5.2001 issued by the Respondents,( A copy of
which is submitted herewith as ANNEXURE-R), with the consequential benefits
of pay & allowances and other wages as per extant Rules right from the date of
her promotion arising out of the said selection, including the promotional
Contd....p/6... ... benefits... ...
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4.14.

5.1

5.2

6

benefits of fixation of Pay & allowances on the recent development mentioned
above i.e. from 15698 fa. 3[-t0-2003,
Copy of Sri JBagchi’s promotion & posting order mentioned above is

annexed as Annexure-R.

That the unfair treatment M Respondents to this Applicant who was fairly
senior both in the selectlon in the seniority list of promotion, as it appears in the
Memorandum issued by the Respondents vide Annexure-C and B respectively,
are very much candid which needs rectification immediately as per provision
228(I) of the IREM, Vol-I at pages 65-66, the crux of which are as under :
“Sometimes due to administrative errors, staff are overlooked for
promotion to higher Grades could either be on account of wrong
assessment of rate of seniority of the eligible staff or full facts not
being placed before the competent authority at the time of according
promotion or some other reasons”. “......... such a case should be
dealt with on its merits. The staff who have lost promotion on account
of administrative error should on promotion be assigned correct
seniority vis-a-vis their juniors already promoted irrespective of | the
date of promotion. Pay in the higher Grade of promotion may be fixed
proforma at the proper time. The enhanced pay may be allowed from

the date of actual promotion”.

Grounds for relief :

For that the impugned orders ( Annexures A and B) of the Railway Authority are
“ Malafide “ and “ bias” and not according to law & Rules of the service-matters,

and hence, liable to be quashed.

For that the cause of the Applicant has not been examined with proper

application of mind and care and, hence, caused “ miscarriage of justice .
For that the impugned order was perverse on the face of it.

Contd........p/7...... Forthat... ...
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55.

5.1.

-7-

Tor that the impugned orders were unreasonable, arbitrary and/or malafide.

For that there has been denial of Administrative Fairness.

For that the Respondents while considering her promotion in OS-I(G) to take
effect from 01.11.2003 have carefully evaded the rightful claim of the Applicant
as mentioned in the Sub-paras of above. '

For that the impugned orders and actions of the Administration have violated
the Fundamental rights guaranteed to the Applicant under Articles 14,16(1),21

and 309 of the Constitution of India.

For that the cardinal principles of Natural Justice was denied. .

6. Details of remedy exhausted :

The Applicant declares that she has availed of all the remedies available to her
unde‘r relevant service rules to the best of her capabilities and without getting
proper relief to her appeals, representations/requests/prayers mentioned under
the above ANNEXURES she has come to this Hon’ble Tribunal for having
justice which she seems to be efficacious as per Art.21 of the Constitution of
India.

7. Matters not previously filed or pending with any other court :

The Applicant most humbly submits that she has not filed any other application,
writ petition or suit regarding the matter in respect of which this Application has
been made before any court or any‘ other authority or any other Bench of the
Tribunal nor any such application, writ - petition or suit is pending before any
Tribunal or Court in respect of the subject matter of this applicationélg'ave and
except the instant O.A.No.233 of 2003 awaiting adjudication and justice by the
Tribunal.

Contd....p/8...... Relief.....



8.(i).

8.(ii)

8.(iii).

Relief sought:

In the circumstances stated above the Applicant humbly prays that the Lordships

of this Hon’ble Tribunal may be pleased to administer justice and issue orders-
For quashing the miscarriage of justice caused by the General Manager (P), N.F.
Railway, Maligaon by issuing the impugned orders /Letters/ Memorandum at

ANNEXURE-A% .

For promotional benefits of Pay, Scale, Allowances, Seniority and other benefits
admissible in Office Superintendent I (G) in Scale Rs.6500 — 10,500/- from the
date at per with the immediate and next junior of the Appliéant, i.e. Sri J.Bagchi
now Office Superintendent, Grade-I and posted under Senior Material§ nager,
New Jalpaiguri with effect from 15.6.1998 till 31.10.03, after which the Applicant
was promoted to the pbst of Office Superintendent, Grade-I(G) on up- gradation
arising out of the restructuring benefits given by the Railway Board as per
Memorandum No.E/210/66 (S) Pt.v dated 3.11.04 followed by the Office Order
No. E/174/NJP dated 13.12.04 issued by the Semior Material Manager,
N.F Railway, New Jalpaiguri, under whom the Applicant is working,and fixation
of her present pay accordingly, the photo copiss of which are annexed as
Annexures N,O,P,Q, and as per provisional seniority list of 0.8-1(G) of the
Stores Department published by the Respondent No.1 vide No.E/255/101/8(s)
Pt.11 dated 9.5.01, the photo copy of which is annexed as ANNEXURE-L.

Any other relief(s) as the Hon’ble Tribunal may deem fit and proper.

Interim Relief :

Pending finalization of this Application Your Lordships may be pleased to pass

such order as deem fit and proper.

10. Details of Index :

An index in duplicate containing the details of the documents to be relied upon is |

enclosed.

Contd......p/9... listof....



11.  List of ANNEXURES :

A7B7C)‘D7E7F7G7I-LI7J’K7L7M7N7O7P7Q7R’

-VERIFICATION-

I, Smti Gouri Sarkar, wife of Sri Dilip Kr. Sarkar, aged about 50 years, now

| working as Office Superintendent, Grade-I (G) under the Dy. Chief Materials Manager,

now Senior Materials Manager (D), N.F. Railway, New Jalpaiguri, do hereby solemnly
affirm, verify and declare that the statement made under parashl to 5.1.(%/.. _ herein

 this Application/Petition are true to my knowledge, information and believe and I have

" not suppressed any material facts and the rests are my humble submission.

* And T sign,this VERTFICATION onthis  th dayof ... Afwe 2005,

" Place : Guwabhati.

Datgg 04.05. Se pwnt Saskak
SIGNATURE OF THE APPLICANT/PETITIONER.
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”A/ In continuation >f this uffice-Memjran um JOf eve - 1E
Nz, - ptd. 3.4.98, the following 03/1I(G) in i
" scale . 5500-9000/~ =f Stores Leptt. dre temporertky promoted to A
"o . officiste as 0S-I(G) in scile ®s. 6500-10500/~ posted.in the Unit/ Rt
Offices against the existing vacancy as under 'indicated-against IR |
sach with immediate effect. - S - ' ‘
L-'v-.-;,w‘-;';-“--WW~w-u»-au-.--—«..}\—ou-'. '“wi—l"‘;‘jq—‘u"\ -¢.......u...~._..;_4 '.i
o, SIy pWame L CeésigZ [“Present place j Now pastad )
CIND T LR g nation&‘of pasting.ino und=2r .as -
) ‘ ‘ R y scale ls.550Q=3.0S/1(G) in ;
s 5’1 S .. . o D 9000/— ""_o.scale FSe . i
L : Ge s ' i T | 6‘500—10500/- '
1. Sri Khagen Saikia 0S/II  LCCOS/LGBRT .. DCOS/udl
2. 8mt. S. Hazarika(sC) 0S/1I. DCOS/CBRT DCOS/CBRT i
3. Sri S.M. Rahmén 0S/II ° DCOS/DBRT T DEOS/HB. Rl
4, Sri G.C. seal 0S~IT CES/MLG- - | COS/MLG. S
5. Smt,.- Lekha Sen , 05-II  COS/MLG. ., COS/MLG L AR
5. Smt. P. Muktan ‘ : 0S-II ADS/KGN. = . ADPS/KGN Vg2
- Smt. J.  Bhadra 0s-I1  COS/MLG .. COS/HLG : dt
Sri K.K. Das, 0S-II  LCy.COS/PNO.; . ; Dy.COS/INC. Sk
Sri M.K. Roy Bardhan. 05-II DCOS/MNJP . j  'DCOS/JP 1N
-Sme, Gouri Sarkar : 0S-IT DCOS/NJP .. [ ACOS/3LST )
sri M. Singh S 0S~II .-CCO3/NJP ..  ACOS/KIR “
Sri J. Bagchi. . 08-IT = DCOS/NBQ % . ~DCOS/NBL =~ 7 4
3ri A.K. Chakrabority 0S~IT  COS/Con/MLG .. . CBS/Con/MLG . L
Sri G, Hazariks 0S-II  Dy.COS/PNO [ Dy.CO8 /P,
. Sri J.K. Das (SC) CS~II COSMLG : - i ., COS/MLG
5, 3ri §.C. Das. (sC) + | ~OSwIL © COS/MIKH "« Vbl Pa COSMMG Lo, n :
7%, Smbs.8.. . Sdikia (sT) .U 0SkII  DCOS/DBRT '\ ;ACOS/BLST. :
Sri K.M, Ghosh- . .0S-II  Dy.COS/PNO . COS/MLG,
Sri T.K.~Roy ,. "~ 0S-II  DCOS/NBI . DCOS /MR
: — s s '.._...'......'....'-._;-_...:‘....-..-_ 999999 - ‘. ‘ _ \
' - It shaUld‘bt.Brshght tn the notice o the employees that -
if they do ndot'carryout the transfer srder within a fortaight from
the date of issue ~f tois Srder in terms of Bd's instructions, A

circul atzd under GM(P)/HMLG's lettzr O, E/253/C3n/P~III‘dt. 12.3.91
it would be constuad tuet they are unwilling tz under take the
tronsfer and promotiosn and they would be debbared from promstisn
for a_perisd of 1(One) year.:As.such, the ahsFé transter/promdtion
SEgared should B8 acknowizdged £ ;be seat to this sffice for taking’

239
further necessary actiscns .
1mplqmentatian/N3n~implementatisn_cf transfer osrder shwing
the dutn of sparing and jcining the new past should invariably be
intimated the cadre controlling officar (APO/GR) immediately. Staff
concerned, on promdtion td thelr new post would. have the right to
opt. for their fixatisn of pdy from the Jdate ~f acrual 2f their naxt
substantive increment in the luwer scale, if s+ desired. They shauvld -
however prefer thelr option within a period of one month f£rom the L
Jdate of.issue 2f this sréér, failling which, nd option preferred
after wards wiuld be entertained, This clause may als3d be brsought 5 :
the notice of the .staff concerned. : -

i
) ) ' ' . B ' i l
/ by each of'thevemployees and Ehe;r acknowledgement. /éAJEZ¢ [{
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|
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This issue with the apordval of campetent au;m:

N.B:~ The promotipn of Sri P. Talukder,
0S/II at S.L.1o,14 of Memo, dt.
3.4, 98 is withheld Jue to non-
recéint of Jlg Clezrance, -

£ General Madager’P)

~ NL.T .Rallnay/Mall
NO..E/210/66(S) Pt.v., ' Dated 1574708 - 1998_’.
o | 1
Copy - forwarded for infsrmation aad necessarty a ction
Lo i :
) 1. FA & pAO/MallgaJn. , v
2, CoS/tdaligaonn, A R SRS -
3. CMM,Mal;guan, o ' : ‘ . -%
- 4. COS/Con/Maligaony. g " . A
5, Dy.COS/IC/MLG. ' — '
- 6. Dly.CO5/Pandu. ) o e '
7. LDCOS/NBR . S A
' 8, L[CO3/NJP e L
. 9. LCOS/DBRT o -
o ) oo lO. ACOS /TJLD.F . . -_' "l ) )
.11, ACOS/UWIR o e . -
~ 12, APS/BGN, o T
13, DCOS/12/SGUT.
S Tl SCURSUNGE, . T
15. ACCS/D/BLET. '
16, WAQ/ND. | o e e
'17. ANOAITD. S L
18. DAG/KIR P
19. AAG/BLST ' R
20. Pp/Case: o ' ‘
21l. Staff Concerned,
22, GS/NFRMU/PNO. § with spire o e 3
"23.- GS/NFREU/PNO | copiés,. o w_.,“ o 5
///’,0/17/73 . N ’
for GINERA L MxNAGuR(P) ' : .’I
N.L.RallNaY/hdllﬁJJn
e
./J-V,‘?’f“ . f*
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i “na
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. ' {.
He (Fe _dailwav,
MEFH0 4D UyH, . i.
The followin: senior most O3/I1 in scale .5500~9000/~ :

of 3tores Dentts on hein; found suitable for the vost of’ 03/1(G) ;
in scale &+ 6500-10500/~ gre provisionally, empanelled for promotinn- o
for the post of 03/1(G) iA sculew.5500~10500/— against the exis~ %
ting vacancies availa e 1a ordei o senlority. - RS

we

- " ' PR s . < - J. .' 0 .
SN Hame and desiznation. 1 - Place of working.

~ -1 Sri Ihagen Saikia. 0s/1I . DCO;S//D.{BR"I,‘-' , R {

v . “r 1y ;. < . . B b ’ .
ko 2, Irs « 3. Hazarika (3C) ~do~ —do= . - .
s 3o 30i 3.0 ahanan . —do~ - ,=do-, .
i Le" 0 KUK.Das. -+ ~do—~ -/ DCO3;PNO. - R

5. i M. il oy Bardhan. ~Jo - /1/ DJQ:/IIJ}?. -

"
. a Couri sSariars. ~do- ' —~do~' = ¢
7 Y 1e3ingh, ‘ —~do—~ ~do~ "\, v

¢, 1 T agehis - lqo- Dy.CO3/:03Q4
9, " a.KChalraborty.  -do- _ COS/CON/ILG. . B
1. 1 Gbzariia. . <do- ©oDeos/eNoy L
1. % J.XDas, (3¢, . do- COS/MLG i
12. 1 3,Ch. Dass(sC) ~do~— o=

N , T A
T Msesssaikia {sT) ¢ o= - DCOs/ BRTe w e .}
) ) Tl S5ri Fradi. Talulder. ~do— ,CLB/COQ/:_'@@G._ y . ‘
(" | " 15 ' KiGhosh. “do- © DCOS/PHO.Y, ]
| 16. " T.Kiuoy. ~do- © Dy.COS/NBQ.

l 17 Miss 3ipra Das. . —do— DCOS/PNO-

‘ 1Ca 3ri L KdDuttas —do— . =do=- .,

S 190 0 Dl Talukder. ~do- ~qo-
20. T iiYa masudra (3C) —Go~ DCO3/DRAT. -

P : This iss with the aprroval of Competent. Author;:i';"qré
| S{WS _. | ‘i‘\ s
E 4; ‘ ’ ' - AV A

for Ceneral HManager(P) LG.

el 4t et s

0/66 (5 )Pt. V. Copy tar—~ . Haligaon,dated - 74 =4-98.
FAZCA0/ILG. (2 )CO3/MLG. E:.f,‘-)cos/co:-x/r:m. (4)Dy.cos,/f6/wea '
D7+COS/N3L. . (6)DC03/PHO. (7.)DC03/DBAT. (4)DCO3/AIP., : -
DCG3/D/3GUT « (10 /AC03/BL3T. . (11 JACOS/KIR. (12 )4C0S/D/ilGC,

. ACO3/D/LDT. (14)AES /KT, .515)13.&@5/;@1)3. 16 JDACO3/LMG

. ACOS/D/L:G. (1. )DACOS/T3 K. (19 )DMCOS/ D, (20 )G3 /NFAMU/PNO.
1) G3/NAWU/ENO, (22) starf conceried. (25) P/Cases .- [

/

\ ' o : '
R !
) .

for Seneral Mangper () :LG: -
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H.F.RAILWAY, o 5*
¥ Office ¢f the _
. DistteControllor of Storog
OFFICZ CRDER NOe BE/II/NJP/98

Howjalpaiguri.

- In torms of GM(P)/Maligaon'a office order No.E/210/66(5)
PteV dte16/16-06+1098 tha following promotion and posting is
~ordered to take immodliato effocte )

1) 8hri M.K.Roy Bordbany 08/11/G in acalo of M 5500=9000/w
‘workding under DCOS/NJP 1s heroby tomporarily prometed
to-officiate tho post of 08/I(G) 1in sculo P, 6500-10500/-
and posted at WP and insteaxisting vacuncy.

il

2) Smte Gourl Sarkar,05/I11(G) in mxx séalo Rge5600=8000/
‘ working under DCOE/HJP 48 hereby tomporarily promoted to
officlat to the post of 0S/I(G) in scale 1866600010500/
" and posted under ACCS/BLSTe | P

.

8) = shri Munna Singh, 05/1I(G) in scala-Ré.5500~9000/~WQrking

o undar DCOS/HJP is horeby temporarily promoted’to officiate
to .the post of 05/I(G) in scalo RS.657C-10500/e und posiod:
- under ACOS/KIRe ! - e |

For item (1) & (2) 1t is informing that if'x thay are uawille
~dng to cerry. out. tho posting order within tho 'fortaisht
from the dato of issus this order 1t would bo constucd that
thoy are wivillihg to under taks the transfer and promotion
- and they would Lo debbired from promotion order for a
. poricd of I(ong) yeure . : o

"Tha stalf concorndad may get his promotional officiating
pay. xxfid rofixed from tho date of his next substantive
Ancremont by exorcise option within 30 days from the dzto
of ‘lgsue of this ordere - Co

. HO#E/210/1 PteVIII Dte18.6.98 D 8dfe (SR Bapatba)
T E ' : DisttsCintroller of Stowrds
o HeFeRallway/Nowjalnutzurd,

Copy t0tX)GM/P/MLG(2)COS/MLG(3) AAU/NIP(4)DCOSYD/SGUT .
- . 8)DSK/I/G/:JP (6)0S/1/G/alMe at offico(7)Staif Concornad
e 8§ACOS/BLST(B)ACOS/KIR(lo)Spare eppy for P/Casa
-+ 11)ACOS/D/MLDT(12) AP O/GR/MLG,. T

: @. : ' , L o Disttscontrollor Of Stor.g
LR B Re PoRailway/levijolpulpurte

/l
N e Ty = e— m]

TR 4



TO,
Lhc Concrollor 0f utOlGa
No Fa Railwuy/Maligaon.

onun-m---“-u--cnn-w--

Throughs Proper Channelo

oaoooe

Suba-.uxungumuut for Postlng ut NJP as »OSI/IYZ
' under DCOS/HJP- '

Rox‘,x;-‘(JI*{/P/lvlL‘G'v HOWZ /"10/66/(o) Pt.V dt. 3/7.4.9&

n—o-a-.-.-n

©

dip,

.1 havs tho honour to 1nform you that I alroady
doclared suitabla for tho post of 03/I vide OM/P/MLG's L/
NosLE/210/66(8)PteV Qt03/704698¢ A5 por above.list my SlehQ.
is Ge HNow I bog to submit the followl ng few point. to. you for
posting mo. at HJPoThat Siry, my minor children are- proseciring
n  studies at Siligwel and 1t is vary difficult for mo to movo
ot : olsowhorge S3ocondly I em sif foring fronm Hypartension and-
othor several doascse My husband is a hmixmxmxmam business man
he is not residing harse

~

So I aurnostl, ﬁ?ﬁ&ﬁﬁﬁ’in@ you to: kindly postinp Vﬁ

m3d at HIJP as a 08/1 with yoir EIndX hadrt, thius I shall ‘ablo
to look aftor poacorully ond X shall ovor gratorul to- you.

Yours faithfully, =
f}ézo%Z,fia&;mgk\.~-

Datods | _ _
D : lJPy 234298, : ( GWRI S4RKAR ) -
g T '08/11 Under DCOu/hJPo_
\- - ) . . . q-nnno-unn-uuc-«muﬂw . -
& :

Copy to' DCOS/HJP for infor: ‘ation.

Gu/MU/NJPo For information & Nacessary action PloaSQ.,

.
PR

-l-K<2ﬁx&ghé§h&/Qlk,
(. GOURI uARKAR )
Oo/II . :

.. 0®eocoe

S T

N /./\l Ny A '/',imj;\;;/\i s, w Tt
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To B ??o
The Controller of Steres,

NL.F.,Railway ( Fer kind attention of sri N. Ramachandran,CvM)
Maligaon, ‘ s ‘ .

Through: Proper Channel.
Sir° - g ’

Subs- premotien and poating as
| 05/1(G).
Refi~'GM/P/MLG'$ Memorendum No,
E/210/66(S)Pt.V dated 3/7-4-98,

With due respect and humble submissien, I beg to
state the. following few lines for your favourable consideration
in regards to promotien and posting 6§ theundersignad as 0S/1(G).

Thst Sir, I have been declared suiteble for the post
of 05/1(G) in scale k,6300~10300/~ and empannelled ferp promotion
for the post of 05/I(G) vide GM(P)MLG's Memorandum endorsed under
No., E/218/66(s)Pr.V it. 3/7~4=98, Now, within & very shert time
p :?metian & posting order will be issucd -against the available
vaca.cles, My name is appearing at Sl. Ne., & of the aforesaid
memqgandum._ _ _ ‘ ; o ‘

New, in this context I beg to state in a nutshell that
my husband is a middle class bqﬁéznessman 4n the Siliguri lecali ty.
Again I have only two issues 2 beth are wrimrxapd minor and reading
in a.Bengali medium scheol at-Siliguri, Abeve all I am suffering
from:Hypertention., In view of the abeve critical situatien I beg .-

.te-gtate:.that neither shifting of whole family nor.detaghment frem

it

hlﬁ;

.

family 18 pessible of myself is posted elsewhere except NJP,

¥ 1, therefore, request to your goodself in advance befoxe .
issue of promotion & posting drder for censiderin -my prometion and
posting:at NJP under DCOS/NIP, Here I like te mengien;that Sri P.K.-

8, 05/1(G) will retire from' service on superannuatien on 31,16,98
and @y, premotion & posting may kindly be considered against tnhe
" pya-aforesaid resultant vacancy 1f premotioni& posting at NIP is
net considered against the available vacancy at NJP or any other
suitable means. I : i

Hoping te be faveur with as frayed for. With kind regard

Dated: NJP, the . S Yours faithfully
24=4~38 ) ) o ' §' grse Sasicas
| © (GOURL SARKER)

0S/I1 under
pCOS/Hap
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gha Cemirollor mf 8toeres,
Ral 1 .
feRatlvay,Hallgaen ZJV’AwAaﬁcu%uﬁaxa¢>s/m w. k%»nngﬂkﬁa

Respected Sir, ~ ' Suh:- Prayer for considoring
b ) pesting;of sokf (Gouri Sarkar
08/11 under DCOS/NJP) at NJP
. ea premotien as OS/I.

o Most humbly I heg te imvite yoeur kind attention
to m{ appoal dated 23.4.98 forwarded te yeu by DCOS/NJP vido
L}

tlep, Ne.. E/,283/1/Pt.17 dated. 7.7.88 to which yeur docisj on
is still awaited., o - .

I beg to ruitorato Sir, that I have been premated
to the: pest of 0S/I and pested at BLST vide DCOS/NJP's.effice
ordex Ne,E/210/1/P¥.VIII datad 19.6.98 against the pamel circula-
t@d vide'GM/P/MLG's Ne. E/210/66(8)Pt.V’dated 3/.7 4.98.

1651 recaipt af the promotien erder I had submittcd
an appual on 23.4.98 te yeur kindself praylng fer my retemtioen
at,ﬂJP~oa premetion as.08/1 en the.greund mentioned thersim.

- 1:beg to submit.that my sen_ and daughtar haye peen studying in

~ Scheels at NJP -and as-such if. I am shifted frem this place, the
- gtudy ef/my childrenm will serieus}y hamper. Morsever, I am a :
patieat ef Hypertemtiem. My husbamd is a businessman and hag hee
“carrying-eut his business-at.Siliguri.. If- I lam retalped at NJP
-1 shall be able to enjey my peaceful matrimenial 11fe here at HJP
alangwith my husband and qhildren. '

‘ ¥ Undorstand, that thers is a- provisien in the
¢ Establishmant rules that the admipistratiem may consider retentien
ef an employao at a statienm whexe, hls or her speuse is staying.

12 .
. S . I v 4G N .
' /4 ' R ol ,,f‘(’, r L. ! . L

In the abeve cantoxt 31 weuld fervently
appaal to your: kindseli‘@biieadlder Hyzprayes) sympathetically
.and allew- me. te.enjoy- ths promotienal ban@fﬁt at HJP instead ef
tragsferiné me“to BLSE fer wbiéh act sf,ymur kindnass I shall
remain ever grateful. : . L

With regards.

Yeurs faithrully,

Qpﬂ}zz' 7 ViKark.

, [ :
(: Geuri Sarkar ) -
0S/11 Under DCOS/N{P.

- The 4th Augusﬂ‘QB.

-

) 3
4§

Dateds Hewjalpaiguri. g
|

|

Copy te GM/P/MLG fer kind information
=and necdful actlon pleassc.

e

( Gotri- Sarkar )
08/II under DCOS/NIP.

>
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. The 11th Nev, 2008,

]

A e FTETT N

.‘*5GM/P/ML

S Indthi perded I
N, Eﬁnmfpnayiﬁﬁ?fervm?*ﬁiﬁﬁotﬁ'!§§£4£nﬂﬁ£ *ﬁﬁe“ﬁ?ﬁﬂﬁ~‘**'*@‘3
ﬂﬂivujtiuzﬁ ' o

.{a;.roaﬁ %amt vacamey hia

Te

- The Controller of utmres

H.FRa wa M I NBRe

Throeught Prepor Chnmmel;

~ Respacted Bir, o C .
| |  Subi- ?remotiohjanﬁ poeﬁiﬁg as OS/I/G.
Ref:s GM/P/MLG s Momorandum Nm. P/21®/66
: (S) pt 'V datad 3/7. 4.“8.

’ .0‘.0...

- With' &ua raspoct and humblo submissien I bag
- to ntato that I preforred ax appoal em 27.4.98 ferwarded by
.DCOS/NJP umder his letter No, E/283/1/pte IV dated 27.4e988 -
,rogardinﬁ my premotion and pesting ss 09/1/G at NJP- vide
8 ‘Memeraadum’ Ha.E/210/66 3) pt.IV dated 3/7.4.QBo

o , That 9ir, I have already mantimmed my disadvare

‘ tagms fer family prebleoms im my previeus appsal. agalingt bgx
.+ my:tramsfor at ACOS/BLST omrpramatiam as 038/1/G in scale of
18 6508=18500/=¢ Mﬂ premsetien g -held up. during 2/3 yearge
avs net received any lotter frem Head Qnarter.

i

boopicaysodidue to the rotirement of
i ghrt >, K.Dag, 08/1/G/HUIP ba 31.1@.2@9@. I,/ theroforo, Pray

te yqu kindly provids me at NJP a3408/I/G*consid@rmng my
r‘;namiority pesitiens ‘ ‘ . \ _

" For tbis act of Kindmasm, I shall remain ovor

.3;-u" AR tbiséconm%otiol,‘l liko to mamtion that a

:f,*ffgrateful td'yeu.~ it A v

Thankigg.yon 1ﬁ.§nt1d1pat19n.
X :
R ‘ Ysurs falthfully,
.Dated: NIP - o |
( Geurli. iSarkar )

© 7 Q8/1I/NJP under
DCOS/HJP.

Cspy te Branch sacrotqrm /H.F Rly/MU/HJP for inferma-
7 tism. aad necessary actien pleasao

é;ﬁfoke mS[OZAQX%

(g%ouri Sarkar )
/I1/10JP under

DCOS/HJP.
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/\L‘i“o / - (b
’ .,
The General Manager(r),

n.v.xiy; Maligzaon,
uuuahati, .

= ﬁ . Through: Proper Channel, o

Subs- Denial of due promotion Lo bLhe JosL
of OS/I(G)'in scale BRsi6500/- Lo lo,mm/~

P ~Rcf:- My appeal dated 02,05, 200) Jorvarded by

DCO3/NJP. vide hia L/Ho., u/PL/lfI/IJP/]?
- dated 05,06, 2002 (cogy enolo,ed).

B -t .y S ot ot S gy

I note with deep renret that my above appeaL, Lor my
dua promotion after Lhc par poriod of one yo.r for Lnxhil¢tv )
Ldlxy out the order of promotion ‘with tranafer to JLQL(KOLKAL&)

in Lpe year 1998, hus not been considered by competcnt Authority
und peanwnile hy Juniors are arranged to be’ promotedw,.

4 LI
) .

- ~.'..f,;-;{ . Thaty in the. month of - May,aooz, I ﬁerconq:uy met -
Lho FOJ/hLGu when he aseured me %hnﬁ Justice would be dmna Lo ne,.

//' \(‘ It may be montioned herc that I wa's giuen promotlon

Lo the poet of 0$/1 when I Was found .sultable for 1t same officlally

) /and rormully. Hence, my sald promotion can not ve declared "Nul g,
N } ‘Vold" under any clrcumstances, . : - f] : :
TR _\ : :

. ; [‘ ) s i ‘

H. s _; I, therefore, ogce‘agaiﬁlr%qQGSt‘yo %o please
' ar:ange for my immediate promotion giving preference over my
Junlors,‘ ‘ ‘

In. case, no actioQ is taken within a resonablc
time,I may have to seek justice under the Law of the Land,

. o

Th&nking~you;}3 b I
hnclo:- One letter | | t 13 Co , )
ln 2(tw0) pages; o Yours faithfully, N

Dated N%P . zywu WSokkak
( ouri Sarkat Yy
OS/II ‘under DCOS/NIP.

e

Cony to BU/RJIP'far inforwation nnd
necessary action plaasa.

;o | | Goni Saskas.
: ' . ( Gouri JZ#UH§>
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. witn due rospcct and huablo ‘subsiss 103, I bog to
1ay down thu rall*wing f&utﬁ for your Yin& ul pogul ploagae
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RPN S hat Siry huviug 1oarut ixom a, vory rulfdh‘"'-
- :oou}QOe Lhﬁt ¢ ponel of 08/1/7G $8 1ying undel. . yeur, kind . ..
dispoqm,o Turongh 1 on. tho soniormost. 08/11° qnd \uigibla
A0 perfoRinmy: ulitios: vory”eldurly.. which is’ from -y heart N
oy z:mgo L8 nat 1iato&l‘m' ‘that : ‘

A s
' =you»plaasg convigor‘ny:cas» aym athuticaily
“-“/l nnuor Ly.CdM/IJQ R ~.U, -
s
|
i
A Yonrs faithfulxy,
L - .j (Gouri Jam(ur ')-' S .‘
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Sir, ’

Sub:—?rommtimn to the pogt of 05/1(G) in scale Rso :A

66500=10600 /= ONO yeor's aftor ponwaccoptance ¢on é

account of demestic censtraintse ¢

.Raftnl)Ysmr(@ffice gylor mm»ﬁ/?l@/ﬁS(S)Ptuv‘&atad | B

16/16«95919980 . L g

o)Yeur memprandum pool/210/66(S)PLeV dated g

. ‘ 1.83492@@2¢ 4 : . r

RO T

‘ Most rcspoctfully I pog to subpit the‘fmllmwiag fou
linus.f@r faveur ef ywar kind cemgiderurion and immediats sctlon
plousve - . - » o

: - That sir, en heing found guitzbvle fer the post of .
05/1(G) vide your mgpe ranadum me.E/Ql@/ﬁG(S)Ptaﬂ doted 3770401698, B |
1 wag preuoted as spch amd srdarcd to 0o pestad upder ACOS/DLETv

That, vide ny. appaal dztad $3.07.1888, IlomprOSSad-my-umwillingnass
Lo cgrrywut thse abovse proemstioa erdor with trorslor oR account ofxk

the study ef my childrony a8 woll ag of my 111 health and logt brt

pot the least, oR account ef py hushbunds mﬂmmkucsdpulslmm te stay

at NJp/Siliguri fer his 1ivelihoode

T e Threugh .my above apreal 1 alse ragussted you te RS

favour me with a posting av Udeﬂlpﬂigﬂric But ny roquast wuo rot

gccedod tooThat accerdisg te tho coatent of your ubevd ofrice srdsl
tho staffimwilling Lo nalertoke the transfor und prometlien would
be dejurrod from protnotien for l(Oma) yaarﬂﬁutg af tor cressing wi
the abeva bar of one yoar Weaafrom 19,6098 (Rofan@OS/HJP“a 1/ Nwe
5/218/1 PtaVILI dtel9aGa®B)y 10 action-has yot bedR takon By the
Rly pdmislgtratien te recensider wy Claim of prem@tieﬂoweamwhilcﬂ

1 ebsarved with great dlsmay that a frosh Mwmqnandum’vi&a Béob
- 210/66(8) BL.V dte160442002 has peen circulated onligting & kest
-af my Junlers found suitabdle fer premetion ta{thp.pest of 03/

. Undsr the Cirommstamcos,X;;gyf;gﬁ;as;gﬁf:‘f RSN
‘pafore effecting the ab@vo-memorandmmﬂfwr prop gi@n ef By Jumifssy
1 pay please b3 fagenred with my.dua_prmmmtioh Wegofrom the &8Td
of 1ifting of the above Bar of ome year for wPich ruk. act or youxr
kindposs 1 shall reps jn avar grateﬁul Lo yena Leh --% .
o 30 for as I kpow thers 13 a'pmst of 0S/1 lyinz
. vacant and another pest 18 1ikody to b3 vacanl oR account sf
| .guperamauationr of 1ty imoumbenl OR 315t Mayy 2@@2.nn&mr'DCQS/ﬂJPQ
1 mwy coing the sonioy wast way plosssd pe posted ugalnst any®ns
‘of the above twe Vaconclese ‘ . .
b , ,
9;' Thapking yols

- | Yours Lalthfullys

!
( GOURL SARKAR ) .
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e ‘ —.. 317,61 - - T T
- 12,Sri" ‘N.N.Gogdi. . DCOS/DBRT 1.3.38- - 9454597 94,6383~ n- - 19 22 e
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C., Sang¢a (SE} j.
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M3, Oswan Gupi,
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Dy.COS/  1:.6.31 . 31.5.50. 1.1.84 " 1 0 wY
BLST o o | Lo LY
COS/MLG  4.16.39 7.8.60 -' 1.1.84 - n 1T 3 0. ok
DCOS/NJP  25.3.36 1.1.61  1.1.84 " 1 3. 0. !
COS/¥LG  11.5.39 :29.10.60 1.1.84 . o 13 0. :
COS/BG/  4.6.42  31.7.61 1.1.84"  » 1T 3 .0 i
%;?COS/ 1.8.30 °25.8.48 1.1.84 - n 1 3 0- .
BLST e o - - : i
§c§§/ﬁJP 2.1.41 . 7.8.63° .1,1,84 ~  n T .3 0 ¥
COS/MLG  17.1.34 18.41452 1.1.84 = » 1 5> 0
COS/MLG  10.7.37 17,3.59. 1.1.84. . T3 0.
COS/HLG = 9,10.33 17.12.59 1.1.84 L 1 .3 0 .
-d o~ 18.5.39° 27.3.62 1.1.84 " 1 3 0 |
=45 11,42 29.3.62 1.1.84 L 13 0 _
CO5/BG/  1.6.40 = 1.4.62 1.1.84 " 1 3 0 -
“ ,Co>on, [P
( Conzd......3/-) T
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K.Boreb. Cos/MLG . 1.2.42.  .1.4.,62  1.1.84  Offeg. 105 B o
G C. :)harall (so)  —@o= - - 1.6.40 . F13.4.062 . 1.1.8% w1 .30 =
] ~E% Das. DCOS/DBRT -14.5.39- 26.10:73 1.1.8% " 1 3 .20 e
F& S Bizash Hezarika COS/BG/Con 19.5.51  17.3.75 1.1.84 " " 1 3.-0
4 M,.%.Brama, {3%) DCOS/WBQ  1.3.51 . 4.9.72 1.1.84 B 1 3. 0O
,&‘ L F.ii.3aruen, COS/HLG 1.3.42 1,4.62 1.1.85 " 1 3 0
A 2.8 D.Neniel. DCOS/NJE  18.12.41 3¢,7,64 1.1.8% L 1 3 0.
/ =5 ~S.nzo. -3 >~ 1.7.20 4,11.55 1.1.8% n 1 3 -0
% _ 25.6.60 ) '
3 H.Fanéil 99 .C0S/BLST 1.2.31  16.3.50  1.1.8+. " 1 .3 -0
_ L. Khogen Sziris. 5COS/DBRT  47.1.55 0.1 75 1.1.8% i 1 3 /0
. .8ut.rednuri Ssikia. (ST -d o- 5.2.47 4.10.76 4.1.8% " 1 3 0
: anSri ull"lsb Ch. Gosw-ami. COS/MLG 18,42 | 2.4.62 1.1.84 t 1 3. O
4, S.K.Chowdbury. ~ DCOS/ENO  2.7.20 §.11.50 1.1.8% n 1 3 0
2%  =.5.Sharze, COS/MLG 1.2042  13,46.62  1.1.84 L 3 0
. 8ut Eravibha Bose. . Dy.COS/BLST 1.4.30 26,2.66 1.1.8% " 1 37 0. -
. #%S8ri B.Frasad. o DCOS/NJP  4.D.42 3.5.66 1.1.84 " 1 3 0.
z=8mt.Dipike Bose. . DCOS/NBQ  10.10.41 31.7.61 " 1.1.85 . 1 3.0
£.5ri G.M.Kekati. COS/MLG . 1.1.43 13.4.62 .1.1.8% W 1. 3 0
e §,0.Bhattacherjee.  DCOS/ENO  17.3.33 1.12.51  1.1.84 n 137 0
Fi.®2 D.C.Hedhi. (SC) COS/MLG - 1.11.41  2.7.62 1.1.84 " 1--3 0
=.Sut.znjena sar. : DCOS/ENO. 22.2.51 23.3.69 1.1.34 i 1 "3 0
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33, Sri R.N. Swngb S _D¥..COS/BLST29:11.29 - 130’ 11.48 1.1.8 . om0 A3
S C N, 3. Chakrah thy.; . DCOS/PI\JO,- *25.6., 28-4;1 6.48 151184 uos .'v1--,-:7§;=.3 A
- B . ;f4:.~:§gp§(KIq.;¢1o 115395 22511, 51%51 184w 3R
: 5 %C0S/MnG2 251, 3.36 1 520712.58 .3 1%1i 84 i AR
Bbaraulxxantha;Das' (sc) - .+:-da—~;ﬂ;r1 5L39-'w«17 7 62»- 1.1.84 1 1 3“?
R.Sutradhar (sc) - Co=@0- 103,42 2,862  1.1.e4 " 173
B.R.Das.(sc) - . -d >~ 1.3.46.  .2.8.62  1,1.88 T3
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st.- % azni Eamar Bhattechergce. ~d o~ 1.1..29 11.2.64 1.1.84 R 13
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5, " Bhabanl Kenta Das - DCOS/ENO

5. 5%t .Chi tra Das, _ -do- .3.55 W3
57. " Rina Devi, 0 _ds= . 18.9.56  31.10.75
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$2. " Nenu Hevdal. ' DOOS/WEQ  12.5.41 ©13.5.66 1. 1. 84 n
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-;3.5/255/101/7 (S) : ; » ‘ “Mdligasn,éated P g—-11-86
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Technical Supervisots ;
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Misuics) #re not available) -
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Fhe existing classtication ol the |mst. m»uul l)',
these orders as ‘sclection’ and ‘nop-s selection’, as the
casc niay be, remains unchanged.  However/ for the
purposy ol implementation of these orders, il an
individual - Railway servant - becomes duc tor
promotion 1o 1 post classificd as a ‘selection’ post, the
-existing selection procedure will stand modified in
such.a case 10 the extent that the selection will be
based only oun seruting of service .records
confidential reports without holding uny written and /

Cr viva-voce test. Naturally under this pxoccdmc the
categorization as ‘outstanding® will not figuee in the
pancls.  This moditied sclection procedure has been
decided upon by the Ministry of Runlwaya as a oue
time ‘exception by speciul dispensation, in view of the
nunibers involved, with the'objective of‘upvdmng the

: .|mplcrm.nmn<m of these orders, Similmly for pouts

cl.awlncd st ‘nonsselection” at the time “of this

(muumlg the promotion will be bused only on
suulmy of service records and confidential reponts. In
the case. of Artisa stadl the bénetyy of u‘\lmuumu'
under these orders will be extended one passing the

: mgumtc Trade Test, However, in cise of placement of

.Jupuvuur (u jtwhile Mmrm) o prade
1£5.5000-3000 the instuctions contained in Pura-13.2
l'nuld be lullmvcd

) d ] ..
':

Normal vacancies existing on'07.11:200 eACe direct

"~

recruitment quota and thase arising on that date from

this  cadre  restructuring mclud:n[" chain/iesultant
vacancies should be titled in the folldwing sequence:
(i) llum pancls approved on or before 01,11.2003

and current on that dale; .
(1) and the balance'in Uu: manner indicated in para 4
aboye . .

Sucly sclections whicli have not bccn finaliscd by
0111 2003 should be cancelled/abandoned,

Al vacancies aristng from 02.11,2003 \\l” Lie filled by
norinal sclection procedure,

All vicancies arising out of the r.é:ilulv.uu'in;_.', should be
lilled up by senior cmployees who should be givin
benelit of the promotion w.e.f 01.11. 2003 whercas for

.o the normal vacancics existing on 01.11.2003 junios

Templuyees Miould be posted by modilied selection

procedure but they will get promotion sad higher pay
Fbowst faerin])
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f,'
‘ K' o lering of Hy Bl lelier No. P(‘/III//O)B/(,R(J/() dt 0() 10.03 circulaled under
IYs ety N) I/B(M/(J Reslrucluring® di. 31.10.03, the lollowijg- senior most
- t)‘S/H(G) iy scal O¢00-8000/- of Stores Deptt., On being found suutable through
v “ﬁr‘iﬁcesr of ! modmed selection in terms of GM( )'s circular “NO. E/304/0-

:?'I";.if,?,-‘.‘,‘P‘;S"JC‘U'“KJ© dt. 15.01.04 have been provisionally empanelled for promotion for the i ¥
s vt of O°/'(G) In scale Rs. 6500-10500/- effective from 01.11.03 against the: 4

) Cigraded posl.2 resultant vacanoles created urder GM(P)'s Memo No. E/41/204 S ¥l
. *SUUL\UHIJJ Minigterial (S) dt. 28.05. 04 and with immediate effect against exisling " "“- i
“ gancles, Yhe penes are arrdnqod I order of seniority, This is subject to free f from. -
C t’.:PE/Vig/’DA e |
e ‘é il |
SR RN . — o
" -o1.No. ~"7‘7§§§!},. ame & community  Designation  Place of working %'
Sil Khager Saikia 0SNG SMM/D/DBRT
3 ol iDepa Dev, OS/MIG SMM/D/DBRT
vid, S,I\ Rahamar: OSIMIG SMM/D/DBRT
v - . STCAGour Sarl.r S OSMIG . SMMIDINGP
i 4 St Pddeep Teiukelr OSiifG + COS/CONIMLG
A f‘ S NN Namusudr: ‘20 oSG ~ SMM/D/DBRT
! g \/87%, ﬂ\%a Chakraborty OShIiG SMM/DINJP
- ¢ 8 S Bu;Kahh QSHIG - : COSIMLG
A 6 Md L Chowdhury OSMIG  COSIMLG
e $10 SritPiG. Bhe wmick CSINS  COSMLG
i {11 8iPC Roy(SC) OS/IG .+ SMM/DMLDT
, 112 Sint. Kabila Mandal ol COS/MLG
s £13  SiBK Mira oSG ~ AMM/BLST
(s 4SS, Mukhq)ddhayd OSIG ’ AMM/BLST
215 SrKL Chada OSHIG . COS/MLG
8 16 SiiKijshaa Oulal Mas (SC) 0SNG - COSIMLG
bS A7 Sml. Arati Sulradar (SC) OSMIG SMM/DINBQ
e 8. Smi. Taramai Dag ($C) OSINIG COSMLG
£ 19" Si-Samic Kr. Roy . 0SNG COSIMLG
BN 4§20 SriBain Ch. Kalita eI COSMLG
i - 2 1. Sn Mnna! Kanli Das O8/NIG COS/MLG -
[y T ‘
i ¢ PR '
:’ﬁj"_ - “ontd..page 2/
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| PAGE:2
' AGAIN T SC QUATA ,
22 SuBuldn Ch Barua (SC) OS/NIG ;; C /CON/MLG".'
23 Sri Pradip Kr. Das (SC) OSING | s~ COSIMLG
24 Sri Deepak Chowdhury (SC) 0S/IIIG COSiLG
Sk 25 Sri.Narayan Ch. Das (SC) 0SNG ‘., COoMLG i
o L ‘AGAINST ST QUATA POV
S H o ‘ o ap hadep 4
it R 2% vSﬂ _"[’28. Mahilari (ST) - OSINIG - SMM/D/ NBQ v »s
r;;:“jj‘ 27 S S?‘Basumatary (ST) oS/ COSMLG -

| The pxo

\

!

} Copy {omarded for in' orrm ion p\eaae

. H\ &mb MLG
ce a]ML’
bO§[D\ ININLG
CHINIIALS
DY-GMY IMLG
DY:GMPHO
. g(gf (Q/CON/ML
. SMMIBINGP
‘SM&%‘NEQ
SM’( oRT
éMM/l’/uLJUJ ,
,12 SMIVDIMLDT
13, AN /BLST

14, AMIV(DIKIR

o~

10°

J*!*a.,mm .

o 15. AMP&SIKGN
- 16.ST# *F CONCERNED
T 17.PICASE

© 18,GSINFRMU/PNO
‘. 19.GSINFEU/PNO
R Gb/A!S TREAIMLG
pEL L

Staff at %l No 11079817 dlready empanelled for the post of OS/IG in earliler selmcted Iast
Vl lonal panzl has been approved by CMM on 02. 11 2004

r

- (R.Narzary) .
- SPOING i
~ For General Nanager(P) -
NF. Rullway, Maligaon ™

Daled (!3 11 2004
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For Géh@ral Manager(P)
N.F.Railway, Maligaon
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M ORATLWAY

Office of the
Senior Material Manager
Hew Jalpaiguri,

OFFICE ORDER MO.E/LT74/1UF Dt.13-12-0a,

In persuance of GM(P)/Maligaon's OFf fi on Order lo.144(E/Sfores)
cominunicated vide bis No.E/210/66(S)Pt.1V dt.09-12-04 and memoran-
dum MNo,E/210/66(S)pt.v dt.04-11-04, the fellowing 0S/II in scale :
17,9500-900/3/>axre - hereby promoted to officiate as 0S/I(G) in scale
P.éSOO—lOSQé)— Wie.from 01-11-02 and posted under SEM/NIP Yas is
Where hasis 'for a périod of 6 months das under, - S

- Sib Mame & Dosdon, Promoted as 0S(G)I ~  Pay fixed
in scale of I, 6500~ . as’ on
10500/~ and posted o

e e under.
L. Smt.Gouri Sarkar, 0S(G)I Under [..7700/« . as
0S(3)II/MIp . SMM/ILTR ' ~on 0)-11-03,
L X F.7900/~ as on
2. Smt.Sikha Chakraborty, : C0le)1-04, :
0S/11(G)MIp, - - do - PU7100/~"as on
: « R 01-11-03,
- 7300/~ as on
01-11-04,

Staff concern may exercisoc their ontion for fixation of pay
‘rom the date of next annual increment in their substantive grade
“within one month from the date of issue of this office order,
This has thc'nnprovnl of Sonpetent Autlority vide P.P-18 of-
f'1ile '5.B/210/1/Pt.VIT]. T

N

\ R

L. : \\' . -’.’—.'_‘/,’. . “_ . ‘....\ .
{ e NG T
. Y : k]
( .rSenior Material Manager
CjHLF.Rly.,HNew Jalpaiguri-

‘ no.s/210/1/pt,v111 Dated: 13-12-04,

Lopy forwarded for inform

Ation and necessary action to. :
Lo G(D)/Maligaon (2

| ) C05/Maligaon (3) 1 AFAWID (4) £0/cCs/1up
. DMS/I/G/NJP (6) DMS/L1/TDIT (7) Secy.NFREU/HF1MU/AISCTREA/MJP.
2. 3taff concerned (9) $/cony for Y/case & 3/R
»lO..MN»QUP, [ ﬁn;f@)/ﬂgbuwfgyp. . :
R AN S |, Thicca . S

IR —\
ﬁ}:/fﬁffyCLfﬁx4
! ‘ \ LS \ \ ‘ “
"S- nior Material. Minager
H.Ed 7y, Uew Jalpaigurd

- i
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¥"-.". Department: Stores A T LCA
\éﬂ/‘ Category : OS/I/G : N. F. RAILWAY C%\\\ ‘
o® e HQ. Contralled Post ‘
cﬁ‘é O@‘&;o- - Provisional Seniority List of OS/UG in scale Rs.6500-10500/- (RPS)of Stores Deptt. as on 01-04.2001.
T4 C ¥ - . ;
Q\ -:;(Ln‘- o§§ & Allthority: Senlority assign as per CPO's circular No.EfZlO/Ruv/Cqurtdt.' 05.06.98.
N . . - o R -
LR B [NemeofGeRagliyees | Conms. | Wocking [Dtof  [Dtof | Dateot Caafi/ | Leogthof | Remarks
& ¥ DESJ No. *y Pboe. birth Appt. Krometion Ofig. Service
AR : e it to the Grade Y-M-D
/ \‘(‘\Q@ @ @ G @) 5_1 (9 ) ® | © (10)
d 01. | Smt Jini Deka Raju ST DY.COS/PNO | 01.01.59 | 15.07.77 | 01.03.93 Conid. | 08-00-00
. 02. | Sd AD. Sharma - UR COSMLG 0.02.42 | 13.04.62 | 09.03.94 Corid. | 0607-22
) 03. | Sd GMKskai UR COSMLG 01.01.43 | 13.04.62 | 09.03.9¢ Confd. | 06-07-22
. 04. | SoR. Sutradhar ] sC COS/MLG 01.03.42 | 02.08.62 | 09.03.94 Confd. | 0507-22
0S. | Smt Madhud Saikia | sT DCOSIBRT [ 030247 ] 01.10.76 | 09.03.94 Confi. 7-22
06. | SHK.C.Sangma ST DY.COYPNO |01.0245 | 10.07.78 | 203.96 Confd. | 04-07-00
07. | SaH.C.Dss sC DY.COSPNQ | 04.10.51 | 04.10.73 | 22.03.96 Confd. | 04-07-09
08, | SdD.Prmsad UR DCOSATP vV | 04.0542 | 03.05.66 | 22.03.96 Cenfd. | 04-07-09
9. | SmtNamita Chekrsborty | UR ACOS/ELST 0204.50 | 07.01.71 | 2203.96 Confd. | 04-07-09
10. | Smt Umsa Chekraborty UR COSMILG 01.12.55 | 26.02.79 | 22.03.96 Confd. | 04-07-09
11. | Sd UK Dsastidar UR Director 2 12604583 | 12.09.75 | 20395 Conid. | 04-0709
12. ! Smt LaxmiKumarn Des | SC COSMLG 01.01.60 | 15.11.78 | 22.03.96 Confl. | 04-07-09
13. | SrHS.N.Dss " UR COSMLG 01.05.41 | 18.03.63 | 22.03.96 Confd. | 04-07-09
14, |SEK Medhi. ,." ° | UR COS/MLG 01.03.43 | 21.05.63 | 2203.96 onfd. | 04-07-09
b 15. | St ABhattacherjee ;.| UR COS/MLG 01.01.44 | 2105.63 | 01.10.99 Confd. | 01-06-00
16. | S M.CKengssbanik * ' }'UR COSMLG 30.09.44 | 13.02.64 | 23.06.97 Confd. | 03<9-08
117. | SHEM Kalita JUR = |IDY.COSPNO |01.1042 [03.05.64 | 23.06.97 Confd. | 03-09-08
18. | SdKL1.Dey T UR DCOS/NBQ .| 030242 | 14.01.65 | 23.06.97 Confd. | 03-00-08-
19. | SiR.N.Kundu UR DCOS/D/SGUIN | 01.07.41 | 16.11.66 | 23.06.97 Confd. { 03-09-08
, 11.07.61
20. | Smt S. Hamrka sC | DCOS/IDBRT | 01.01.%4 | 01.04.77 | 15.05.58 Confd. | 02-05-15
>
A," b5
] , \
- 4

.
LTI eN

/9%
gl




B I - - s - O B - P

L
BT e San " st it S A e - 1. _— .
I . o - e < .

M oo - - - L ay r elds e,

N
.
TAREH

r- LT . s
A o merumemst . Dol
— sy | @ - 3] @ -~ -2 & ¢  ® | & (10)
‘ 21. | Sd G.C. Stal = | UR | COSMLG 0L11.43. | 14.0264 | 150658 Confd. | 0209-15 .
ya 22. | Smt LekhaSen [UR | COSMLG 081044 | 2@64 | 150698 |Confd 02-00-15 ' \)\»
= -7 123, | SmtP. m‘&m . |UR | AMP&S) 550345 |07.1263 | 150688 | Confd. . 02-09-15 N
ce st - KGN . ) ) “z
- 24. | K. K.Das — TR |DY.COS/PNO_| 01.01.53 @70 | 150658 | Confd. | 02:09-15
25, | So M.X.Roy Bandhun ... | UR- DCOSNIP 0L07.44 | 09.03.63 | 15.06.98 Confd. | 02-09-15
26. | SriJ. Bageht TOR |DCOSAUP - | 06.01.54 | 26.05.72 150658 | Confd. | 02-09-15
27, | S AX.Chzkysboy “w0 UR COS/Con/MLG | 20.03.48 | 25.09.72 150658 | Confd | 02:09-15 ) _
28. | SOl G.Hszxika TR | DY COS/PNO | 01.03.51 | 0%.00.73 15.0698 | Confd, | 02:09-15 ' R
129, | Smt Minc Deke sc | DY COS/PNO_ | 01.07.56 | 19.04.77 23.0397 | Confd. | 03-05-05 - ~ @
¢ 30 TSSAC Tiakugs | SC | COSMLG 3Lz [ 220476 | 230597 |Confl | 030909 .
317 | smt. Sarels Bordcla ST | COSMLG 510757 1150878 | 230357 | Confd. | 03-09-05
1327 | Smt Sskurizia Das ST | COSMLG 01.06.49 1 260977 | 23.03.97 | Confd 03-09-05
33, | SdJX Dis SC | COSMLG 020451 | Z.53.76 | 150658 | Confd. | 02:09-15
[34, | SdSC.Ds SC | DY.COS/PNO_| 01.0947 | Z5.04.76 150698 | Confd. | 02-09-13
'35, | SSK. M. Thodh TOUR |DY.COSPNO | 01.05.56 | 151875 150658 | Confd. | 0209-15 ]
' 36. SiT.K.Roy UR |DCOSMNBQ | 03.0238 ; 144877 15.0658 | Confd | 0208-15
‘ . ‘ - e /‘“’r =
. s . B 7 . ‘/\///%.,}“,¢!
' P M@Mnmc 7>
. No B/255/1017%(S) Pt III : Dated: =~ /052001 -
Cop?ﬁ:rwar-%?;gdfczinfmmdim\ and necessary ectionto : | - .
- YCOSRLO, (2) COS/Con/MLG, (3) Dy COSPNO (4) Dy.COS/ICMLG (5) DCOS/DBRTNIP,NBQ
- e (6) Dco?g:mM;DT-. SGUS ; (7) ACOS/KIR/BLST (8) ACOS/D/LMG,NGC (9) AM/P&S/KGN, (10) DSK/TDH,GHY
v ... ~7{11) Direclar(Ste:1yCalcutts, (12) GS/INFRMU/PNO, (13) GSPTFZEWPNOD, (14)GS/AISCTREAMLG . - o -
- % e il e J— o

“h4zt (15)PiCass (16)iStaff conoemed . =
— = Y- ¥ ...-‘-u‘)-.r;%.; ST
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‘ | Cnirad Adrinistrative Privunal
IN, THE CENTRAL ADMINISTRATIVE TRIBUNAL JUWAHATI
GUWAHATL s
r T a Yo i1 g .: Q&
("‘1 ’\!f)f‘\ 45 By zich
! 0.A No233 of 2063 ‘ i
. | (£
Smti Gouri Sarkar .................. Applicant.

| -Vrs-
| U:hion of India and Others... ... .Respondents.

|
|

INl THE MATTER OF :
‘ “AN AMMENDED APPLICATION” AS PER ORDER OF THE CENTRAL
: ADM[NISTRATIVE TRIBUNAL PASSED ON 2.0~ {- 25 IN THE REVIEW

AJPPLICATION NO.17 of 2004 ARISING OUT OF THE INSTANT O.A.

: Most respectfully sheweth :
| 1. That the Applicant has filed the Original Application No.233 of 2003 before this
Hon’ble Tribunal for being deprived of her not getting the “just dues” of
promotion in the capacity of Office Superintendent,Grade-I in scale Rs.6500-
10,500, being found suitable and empanelled in the select list of promotees under
; serial No.6 of the Memorandum ‘publisl-led by the General Manager
| (P),N.F Railways,Maligaon vide No.E/210/66(S)pt.-v dated 3/7.4.98,the copy of

which was annexed to the O.A as Annexure-C at page-16 of the Original
Applicationpwd oo io Ter- Swbmwidid funedtT o fumere-3,

Sak&ns

| 2. That before publication of the posting order of the selected candidates by the
General Manager (P),N.F.Railways,Maligaon vide their letter of even No. datqd
15/16.05.1998 the Applicant submitted a prayer to the Principal Head of the
Stores Department i.e. Controller of Stores,N.F.Railway,Maligaon vide her letter
dated 23.4.98,a copy of which has been annexed to the Original Application as
Annexure-E at page-18 of the instant O.A requesting to kindly arrange her posting
at New Jalpaiguri in the capacity of Office Superihtendent,Grade-I considering
her certain unavoidable and stringent difficulties due to minor children
) prosecuting of studies and husband’s illness.But instead of replying to her
‘ ~ representation appeal and personal approaches to her immediate Controlling
: Officer and to all concerned authorities in the matterj the Respondents have
| . ‘ A
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deserved chilly silence for more than 5 years and only by their impugned letter dated

23.07.03,at Annexure-A at page-14 of the O.Ainformed the Applicant thatfhe was

not found suitable for empanelment by the Selection for the post of Office

Superintendent,Grade-I(G). Against such peculiar and astonishing and vague reply of
the Respondents)the Applicant has come to this Hon’ble Tribunal for justice and filed

g{; insé?nt Origingl Application. f W mﬂﬁ* '*? -l
ANV = L .

3. That during the pendency of this application the Respondents have arrange]her

promotion as Office Sperintendent,Grade-I without making any categorical
mention as to from which date and arising out of what selection the promotion of
~ the Applicant shall stand not mentioned .The matter was challenged against such
irregular order of promotion and thereby filed a Review Application under No.17
of 2004duly citing the reference of Railway Board that the senior candidates were
eligible to get the promotion arising out of the restructuring benefitgwith effect
from 1.11.03 and shall be posted at “as is where is basis”and no promotion and
transfer would be made unless all the promotion/up-gradation/arising out
restructuring benefits of vacancy dues as on 1.11.03 are filled in/make finalized
according to the Railway Board:Cir_cular annexed in the said Review Application
as Annexure-R/1 ,Annexure-R/2 and Annexure-R/3 at pages 12 to 18 of the
Review Application. After submission of the Review Application being convinced
the Respondents modified their earlier order of promotion and issued a
memorandum of even No.E/210/66(S)/Pt.V dated 3.11.04,a copy of which has
been annexed as Annexure-4 at page-19 of the said Review Application and under
such.order the Applicant was posted at her present working place of New
Jalpaiguri with the consequential benefits of her Pay and Wages to take effect
from 1.11.2003 ?._ as per the office order made by the General
Manager(P),N.F Railway,maligaon vis¢ Office order No. £/210/¢6 €9) K-V

8iee ovrdie MR E—/a,m/_y/p@. VI 813430y

Dated 63 -1 - 200l M: issued by the Senior Materials
Manager,N F.Railways,New Jalpaiguri,Applicant has joined her promotional post on
Vide application, A copy of which.# annexed as Annexure-4.The copies
of these Annexures are resubmitted herewith as Annexures-_ 5. 6,%s8,9, 10
4. That in view of the developments mentioned in the foregoing para under para-
3,this Hon’ble Tribunal has disposed of the Review Application and ordered the
Applicant for submission of an amended petition. ’
A copy of the above order of the Hon’ble Central Administrative Tribunal is
annexed as Annexure- {3 3+

5. That the Applicant humbly begs to state that the promotion made in the

Contd.....p/3...memorandum.........
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| memorandum at Annexure R/4 was due to the Applicant owing to her seniority in
service and she has deemed to be promoted to such post automatically in accordance
With the Railway Board’s ordel;ses mentioned under Annexures-1,2 and 3 mentioned
above and giving such promotiog‘ the Applicants,have not made any favour. ¢ to her
and this does not deprive her of not getting her original claim of promotion in the

- panel 1998 as per Annexure-C at page-16 of the Original Application in which she

| was selected and empanelled and not got her promotion}cven not a single line in reply

' was communicated to her before issuing the letter No.E/210/66(S)/Pt.V dt. 23.7.03 at
Annexure-A at page-14 of the Original Application which has been impugned and
against which this Original Application has been filed for having justice.

' 6. That the Applicant’s claim and relief as mentioned in the O.A is still remain-2
unsettled by the Respondents and the Respondents rather by~pass?«}aud disowning
her rightful claim gave promotion to her junior supersding her seniority and her
rightful claim of being selected and empanelled in the promotional post of Office
Superintendent Grade-I(G) in 1998.

7. That as per prevailing system and Rules of the Railway Board itself the Applicant
should get her promotion before her immediate junior namely Sri J.Bagchi,the
Respondent No.5 of the O.A who got promotion on .[ 5= 061417 Zand posted at
New Jalpaiguri itself against the resultant vacancy and the Applicant was most
arbitrarily and unfairly discriminated to be promoted and posted at the right
moment and at the right place. X cepy 0y WL Bor R fpermokizn ovdo

An amaneed  sa funeent . [y,

8. That inspite of submitting a Miscellaneous Petition No.83/04 by the Applicant
the Respondents have not produced the documents which are most essential and
relevant in the instant case so as to ascertain the vacancy position of the Office
Superintendent,Grade-1(G) unit wise right from April,1998 till date as provided in
the distribution of posts by book of sanction and other relevant records.

9. That the Railway Boardicircular as quoted by the Respondents in their letter
No.E/210/66/S/Pt-V1,15/16.06.98 at Annexure-B at page-15 of the Original
Application does not debar a promoted employee in any selection for the
indefinite period,even in the case of refusal by the person for being posted

- immediately according to the posting orders.
Contd....p/4......The unfair... .....
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S
10. A‘the unfair treatment of the Respondents to this Applicant who was fairly senior

both in the selection in the serial No.6 and in the séniority list of promotion as it

appears in the memorandum issuejpy the Respondents and as in the promotion

Order under serial No.10 as it appears in the office order by the Respondents vide
Annexure-C and B respectively annexed ini the Original Application are very much
candid right from publication of the result and posting orders.

11. That the Applicant begs to state that even in the changed circumstances of her

being promoted in the capacity of Office Superintendent,Grade-I(G) and getting

benefit with effect from 1.11.03 mentioned above the Applicant reiterates and
reaffirms her earlier claim of getting “just dues” mentioned in the Original

Application and begs to state that her name in the list of promotiees should be

placed above hizimmediate junior Sri J.Bagchi who was promoted to the Post of
Office Supermtenden Grad;\ I with effect from |S:4.-78.vide office order
No. E/ ? gg '0'/ 8C edJ 9-8-2¢0| . Issued by the Respondents,and a copy
of which is submitted here-with as Annexure-. ﬂ wlth%onsequentla] benefits
of pay’ allowance and other wages as per extent Rules right from the date of her
promotion arising out of the said selection}including the promotional benefits of
the recent development mentioned above.
12. That ﬂxew of this amended Application, as ordered by the Hon’ble '

Tribunal mentioned above, is bonafide and for the cause of justice.

In the premises above, it is, therefore,prayed
that Your Lordships may be magnanimous
enough to accept this amended petition and call
for the records, examine the caase of{ merit;and
thereby disseminate justice for redressal of the
long standing grievances of this Applicant as
prayed for in the Original Application as well as
in this amended petition.

For this act of your kindness)as in duty_bound,
the Applicant shall pray and remain ever grateful
and be obliged.

Contd......p/5..... Verification....
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-VERIFICATION- g
| C
- 1,Smti Gouri Sarkar,wife of Sri Dilip Kr.Sarkar,aged about 50 years,now working as (
| Office Superintendent,Grade-I(G) under the Dy.Chief Materials Manager,now Senior Q '
- Materials Manager (D) ,N.F Railways,New Jalpaiguri,do hereby verify and declare
 that the statement made under paras 1 to..}.Q.. herein this Application/Petition are
true to my knowledge,information and believe and I have not suppressed any material -
- facts and the rests are my humble submission.
And 1 signs»; this VERIFICATION on'this | gft-day of ... f(.2%¢%-2005.

Place: B uwabal
 Date. | 0305. S S aekar_ |
| SIGNATURE OF THE APPLICANT/PETITIONER
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of 3Stores Demtt. on beins found Suit:

AL T G RATEY I e g T R B E S  VTE H S L v 2 B e Heie T
& F O b e R T R L e i ARG T s A ik iy 1y L
- <4 ju‘ I L1 . ' . . N e .

'Mmﬁxuaﬁﬁ 3

B

l:’;‘ ’ntio 5500""9000/" ;.
ble for the vost of 03/I(q)

in scale s, 6500-10500/— gre provisiomaIlv, eapanelled for promotion

Foe the wout or 03/7(q)
bine vacahcdos qvalla e

53N

et

4

Havae_and, desidanation.

-1 Sri Rhagen Saiicia. 05/4T
24 Irs w3 Hazakila (3C) ~a-
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Th¢ Controller Of Stores,
Ho Fa Railwuy/kdaligaon.

S ot BT U D AD WD T D 0 A AR AP T AU U T P T WD D

Throughs Propar Channsle

(A R R XX ]

Bubs=Arrangement for Posting at NP ags 05/I
undar DCOS/HJPs

Reri~GM/P/MLG's NOeZ/210/68/(S) PteV dte3/7e%e8,

Hip,

I have tho honour to inform you that I alreudy
doclerad suitabla for tho post of 05/1 vide GM/P/MLG's L/
li0s5/210/66(3)PteV Ate3/7.44984 x As por abovo 1ist ny Sleli0s
15 e How I bog to submit the followl ng few point to you for
posting mo at NJPeThat Sir, my minor children are prossceuring
stulies at Siligwrl and it is very difficult for ms to move
clsowhorge Sscondly I am sufforing from Hypertansion and
othar sevaral doasese My husband 1s a Extymanxgum buslisss wai
tie iz not residing hora.

So I aarnostl; {roquesting: you to kindly postins ?
mo at WJP as a O08/I with yolr Kindg héart, thus I shall ablc
£o look after peacsfully and 1 shall gvor gratoful to you.

Yours faithfully,
(7‘2#2 % :S}Z Ay
Datad;
HJPy R23-4-98, ( GWRL SiRKAR )
03/11 Undoer DCOL/Lidie

G WP B A B NS W W TP B B TP gy Db gy S Ny

Copy to: DCOS/NJP for inforation.
GS/MU/NJPe. For information & llacassary sction Ploasc

L]

607’0’7’6’ &L)Z/(’[L%,
( GUURI SARKAR )

05/11 o
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Suby Restructuring of cerlnin Grovp 0 & Y coilees.

. J{Llcunu RUI Mlmslq s letter of even number d.ucd (7-10-2003 on the a¥ove
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CATEGORY, SGRADE {Rs) | - EXISTING \ JREYISED
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Technical Supervisors, T 1T 7450-11500 e - 17 ' ; 18
(for cadreg whicte posts-of S0 650010500 6408 \ 29
|

Supervisors (erstiwhilo Y] 5500-9000 Ces 24
Mistries) pre pyailable) L+ o * 10 5000-8000 . 30 29

'

for cadres wherg postsof | 6500-10500 28 29
Supervisors {erstwhile ‘. S U8500:9000 T TS e g4 e
Mistries) ave not available) 5000-8000 - 30 .20,

Technical Supervisots 7450-11500 | - . 17 \ 21

3. It hus also been decided to ubsiitute the provisions, in respect of the following
~ appeating as jtems 1, 3,4 & 0 of Boards Ietter of even nuimber dated 09.10.2003 as
indicated hereinunder: S ‘

Date of cifect . {1 This restructuring of cadres will be witl referenss 10
SR ' . he ganctioned cadre strength as on 01112003, The

ste i who will bis placed in higher grades o¢ aresuit of

implementation of thest otders will dirw puy i highe

grades vr.o.f. 01.11.2003.
Loy Wireiioa (Halke Ao ey gilected and posted gaiunt tie ndditione] hizdher
T RZATR-FU) C o0 prade posts as.s reaull of pegtiucturing il fae thi

T pay fixed under Rule 1313 (FR-22305(5 (0 70 weed,
o ‘ 01.11,2003 with the usual optlon for pay fixation &
" por extant srulesi” The benefit under this tule will,
_ jr hdwever,  no, longer boy availoble in the case of
i b, movement from lower ‘grade to ligher grade in the
‘ " non-functional situations where thers is no changein
- “duties and responsibilities e.g. 05 in the cese of
G- Impvement from Goods. Guards,to Sr. Goods Guzrds
| o~ and Goods Diivers to Sr. Goods Drivess cle,- n the
I CL e scase of such movement,-the. pay will be fined under
Lo C T Rude . 1313 (FR 22),(D) (4) (2)-R1L . Hotyaver, the
Cnie e L benefit, of fixation 'of pay underule 1313 (FR-22)(1)
: A (DR-1Fwill “how be admissible i ths. cases, of
; . - functionalirpromotions ‘such g prowotion fom Bt
oy ‘ ‘Gobds Guards 1o Passenger Guards end Sr. Geed
O S Diivers rorPossenger Dsiverd e hoagh in idsntienl

Sl e genden of poy.ds - E

A ]'J-',. Y ) ,

'
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Faisting ¢lassilication 4. The cxisting classitication ol the posts coversd by i
and filling vp of the these orders as ‘sclection’ and ‘non-selection’, as the
vacancies ... casc may be, remains unchanged. However, for the !
o TeEeenl v el cpurpose of implementation” of these orders, il an |

Copsrea e, Byl e e individual - Railway o servant - becomes due  for

Lo, promolion to i post classificd as a ‘sclection’ post, the

- eqisting sclection procedure will stand modified. in

such.a casc to the extent thal the sclection will be

based only on scruting of scrvice records and

. e confidential reports withoul holding any written and /

L7 ooor viva-voce test. Naiurally under this procedure the

' C categorizalion as ‘outstanding’ will not figure in the

pancla, This modified sclection procedure has been

decided upon by the Ministry of Railways s a one

- time exception by special dispensation, in view of the

So 7 nuimbers involved, with the objective of expediting the
implementation of hese orders, Similily Tor pess .

clagsificd as ‘non-selection’ al the time of  this

restructuring the promotion will be based only on

o seruting of service records and confidentiul reports 1n

e cane of Attisan stall, the benelit of restracturing

waler these orders will be extended on passing the

‘ Crequisive Trade Test, Howevar, in case of placement of [
“o Hupervisors  (erstwhile  Mistries) (o arady )
: . L 5000-8000 the instructions contained v Paa-13.2 .
N . should be followed. .
\ ‘/ ' E

4.1 Normal vacancics existing on 01.11.2003 except divect
oo reeruitment quota and those arising on that date from

(his  cudre  restructuring  including  chain/iesuliant (

acancies should be filled in the folloving sequences

(i) From pancls approved on or hefore 01,11.2003 !

, and current on that date ; 'j‘

-, L ' (i) and the balance in the manner indicated in para A4 :
o o above . - .

\/{2 Such selections which have not been finalised by

B 3 T 01.11.2003 should bé cancelled/abandoned,
A3 Allvacancies ariging iom 02,11,2003 will be filled by |
: normal sciection procedure, :
o o . - " 4.4 All vacancies arising out of the restiucturing should b i

fillsd up by senior employecs wlio should be given

benefit of the promotion w.e.f. 01.11.2003 whereas for

the normal vacancics cxisting on 01112003 junior

" empioyees should be posted by modifivd selection

procedure but they will get promotion and higher pay
2ot o) :

s

2-




from the date of taking over the posts ag pur nacaal

rules, Thus the special benefit of the pramotion w.e I

01.11.2003 is available only for vacar-ics arizi, ;- oul
‘ of restructuting and for otliey vaeancs, fiee nonmal
ules of progpective promstion frot the date of filiing
up oi vacaney veill apply.

.

4.5 In cases mw:z’t; PCTCCHLEESS MUy G ULl ivatitn Bt
Jower yrade and no new post becones avarfable 2z
resull of restiuctuiing, the existing vocancies on

01.11.2003 should be Olfed up by anomel selaatinn
procedme

4.6 Employees who relirs/resign in bebwoen the pariod
g from 01.11.2003 i¢ the date of effnct of this
resiruckoring 1o the date of actual ivmh*m('rl'ii':on A
thesc ordeis, will be cligible for llw (ixation bonelis
and arcenrs nnder thase orders we £ 01 1], 20004

P

BHdnntan yoars-of White  Deplementing  the  restoebning ey,

ubvivo by wnah pede fLst et papgaeding mininmn petiod o eepadee g
promedon dusued from Gme to e shoulid b
dillovedd, Dlowever, slile songidecog niy relaesion
i e fiedone y e el pregetivnnd o poomotiens G
varling ..:,\l':_',(.‘llt Clonetn l'.n«";' te ol
pnzsonety eosure that the salely aspesi of failwoye e
not compreneed,

gt / . ’
Kindly ucknowledge receipt,
Hindi version will follow,
- '\ -
*_E‘.:»,var: Prostona [
- : : Shiipraks Jx)
Direclor, l’.ly Commission - 1
Railwey Loard
Mo PC-TI/2002/CRE/G Mesy Delh, duicd 0601200
Copy (witl 40 spares) {on'.f.udr-(l 10 ALAL Railways, Mew Delhi,
: : e

e

(}‘fll‘itnnu,n)

For Financial Commissioner, Ruilwiys,



‘ ',‘.';:“"I'\].."'.‘.'z;ulilway- D‘//L/ CF 67’ é(MC—— A7/(Af[6& !

KNy Office of the NNEXVRE- ‘

" Caneral Managex{:ﬁ’& . -t

aligaon:Gauhat, LRI .

. N o aoo-, ; . 'm . ;

| ateds 90 6004

-"cm/MLG GVI(CON)MLG Acﬂ MLG L 1-,*,". U i
. UALL PHE)DB,DFNS;ADP'MB. r.DE’O/DPOs.DFMs e A AU R P N v i

Ciit4/NBQs, DBHS , WAO/NBQs , DB, BAO/NIP. | .~ A P AT
,m1/Ama'Man rs, SreDME(D) s,Ama,APo/cm SR T
. ;,'Av%/cr %Gm Dég%g x;aaa & NJP L L
e S MBS ) /BN RT .
ALY Nonﬂiviaionmliaed r&:;sl Dy.CE/Br.Lina/MLG | |
- Dy «C3TE(1C) MLG, Dy«C3THE s R
, R{'ngécasg ﬁygay iy g.BSrr-1 R e ’
A 8 80 (1) ¢\ Oh/ML S
‘The" m/nmsu mmu,uacmm,mnm & NFRPFA/MLCI.

Subw Restmcturlng of oer*tain Gmup 'C' 'D&
R “" cadres~ Jtatus of’ ‘selectlons r:l.nalisad
K "'~ A ""‘ . between 01 o'” .2,00;5 and. 0611 0200“- .

= ".Q :" ow

o or R&ilway éoard's lat‘tar No.pc-n:t/zoo&/cm/s dated
03.6.200 }ngE Noe114/04) on the above subjact is forwarded for iné‘gxh .

‘mation and necessary. aGtions Board's earlier letters dated 9410.2005 . .
arid6¢1 42004 ad’' yeferrad to-in thelir pregent. latter-were clroulated - . |
under GM(P) MLG's NoJE/ A/O%smcturing(c) dated 30o10.2003 and :

L/30f+/0--mstmcmrmg(c dated 15.1 .zooa mgpeouv.,ly. , :I
S S » ( N. No' ﬁ{axén‘?")
,' o e p-,-,:‘ f.'oy Gene;:al Manager(P)MLG- ' .
\ | (COPY oi‘ Rly- Board 8, 1d:tor NO.PC-III/ZOOL}/CH:/3 dated oj.os,zoow)

Sub , ng of. certain’ Group 'C & D cadres'-- Smtus of
\gdechons ﬂnahsed between 0111, 2003 md 06 1 2004,

0 w\b |
R R Fafway Board's letier No. pc~m/2003/cm:/e dt. 09.10. 2003 .

C,QO/W gwq’/ - 06,2004,

¢ /;Zz"‘f As per the provisions contained In para 4 of this Ministry's lelfer dt

. 05:10:2003, ng classification of the posts.covered by these orders as ‘selection’

' and ‘ron-¢ v, o1t the case 1may be, wag bo rematn unchanged and action was o

: [%//j : bankm\opoamon the employees as per the exdsting pmoedure. Subsequently,
C T " above provision was substituted by new para 4 of this Ministry’s jetter dt.06.01.2004

and modified selection procedure had been introduced.. According to the revised
provisions as contained In para 4.1 8 4.2, normal vacancies existing on 01.11;2003
(except direct recruitment quota) and those arising on that date from the cadre

‘r&stmcturing including d‘lain/r&sultant vamnctes shou&d be ﬂ!led up in the fdbvdno

m Frompmelsapprovedonorbdmem 112003andomentonmatdm

O andthebaiancemmemamerhdlcahedlnpara4(vtz Modifipd selection
. procedwe), .

| nwasatsopmvldedmparanmatsmmmmmvemtm -
. finalised by 01.11.2003 should be cancefied/abandoned. ,

v R 'Ammmmmm]mfmmmwmmmmm
. _.....mnmafpmels/sdecdmﬂnausedbemm11_2003and06012004 The Issue
- of ‘Statis of setections finalised between 01.11.2003 "and - 06.1.2004 has. been

. ,cxanﬁnqdnndlthasbeendeddedwimmemovaiormmutentuwtme
" provislons of Board's letber dated 06.01.2004 regarding Exdeting desolfication and

_ﬂlllngwpofttmvncmdmmoontamadhpara4land42maybemodlMas

" 41 Normal vmﬁdes e)dstingon ;
'r\l(\, /quommﬁmarlslmbnﬂ '

R

- - - - . - e —




k o , . ‘ HEIPRETS < . ‘, ) _;z:—?_ .
,r‘ ~/ . ., o Including chann/mu!mnt \mcandes should be ﬂ!led in the followlng :

. i sequence

v ;'*;2;4’»;_ oM - from me pands appmved on or befom 05 01. 20@4 and current
,’-onthatdabe

,.(n)-,i and the balanoe in the manner Indicated in pm 4 (vtz
R  modified para 4 of Board's letter dated 06.01,2004).

‘143 Sudme#ecﬁo‘wwmmhavenotbmﬁnaumdbyosmzms:mabe
_ mncdled/abandmmd i

3 It Is also dclarified that the panels apprwed ﬂtl 05 01 2004 and current on
abovedatearetobeoperabedtpcoveronfyuma!readymdsungvacarm(awept
Dquma)ason01112003asperPara4(l)aboveandtheremahmgmmmg
- vacandies (except’ DR quota) and those arising ‘out of restructuring (Induding
chaln/resultant vacandies) .should be filled up as: per para:4 (i) above. The
canddabeshﬁoutmmem@pemhedpaﬁonofﬂwabowpane&smbemmmd :
as per thelr senlority for promotion as per para 4 (i) above. . If they are not.
1|, promoted as per-their senlority, sudwcandidabesmacedmﬂnm—exhammdpwﬁm
of the panel ‘may be considered for promotion against the anticipated vacancies for
wtﬂmtheywemse#ected without subjecting them to fresh selection, provided they
are otherwise ehglble as per normal rules and the panel is also in force, The panzls
- which were formed to ﬂii up only the normal anticipated vacancles arising after
01.11.2003 may be operated as per Tormal_rses after Diing up the exdsting
vamnd&s and those arising out of restmcmring indud&ng chain/remdtant vacancies. -

4 K}ndiy acknowledge receipt

s * Hindi version vl follow. S - |

o .. Director Pay Commission-1
: e : Raﬂ_wayﬂoand

e ",No Pc-m/zbwcaqa T New Delhd, dated 03.06.2004 -

Copy (wlth 40 spares) forwarded bo Comph'o!!er and Audlbor Gena"al of India,
, Rauways, New Delhl : ' _
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,,,nz;.m ﬁus-,wcﬂu L ot (,ortum Gx‘oup '
CEGE and 'L\‘ m!x:om .

A c,ow of HdJJ‘ ay Doard? g luttor Nn,,l‘ -~J.lL/?UO"?/H"Q’,-»\--
datod 26 elm: 2004 {RBE No, 139/ 20 O#) 2 the aboye subject §s -
Forwarcod for ing PENALLON and nocags ALY actlsn, Loardys anplioer
Lotter deted Dml0=2008 a4 raf arrag m in.thoir prosént Lotior
Wen o ”(H“,N und or Ml e \/,Nug aAon ! N;.A.,/..;H/O Ho Liug .,u.n.‘.an.
((.t)dil'{("(] wo ]O"’“()Jdﬂ O -

\

- . (.) \/J (e 0. O'{ (W
S R ( P, mukar 1
S Sra Duzs"mnol Offuc‘r si\ ’P&Trg‘/ LS
for Goneral Managoc (P maligaon.‘ .

(¢ >n;{ of .a;é\(Jix«m)\y E')c\rd'u, zm tm* Nw pml11/:4u04/mc/l.3 datod (
. ,”{ N.I\( . :' . . - .- ' . )
| | Cioln ey

P o/ﬁ

- (L has been w;uewmd by the Stall” Federations to'the Raitway B mard nag
“Gaing difficutdes e being faced in axg;cdtnou,. implementation ¢f restructuring of

vairous Group ‘¢’ & Categories in terms of Board's letter’ No: PC- -HI/2G03/CRE/S

dE 09.20.2003 dw m prao: PIn pointing of additional fosts arising out o"mutrLdaHan i

0 The issue has boer considered Ly the iintstry of Raiiways (Railway Board) and it
has been cecidod that in those cases where dye tO pin-paing ng Of Posts staff i, rﬂ\jumd
t0 Jain duting in i hg“z,pqradm OS] ai.:‘.l differa: amuon Guch: mefmdy be allawad ll‘“
nEnafit of Hpgradation / promotion on "as i \-mm“ s basis” for \he lime_being and.
mrM"I,, G ol the Pin-pointiad POstat ke nr; N station within gsix maor hs.time trom the ;

: " (55 1e of. Hramaotion. o.dw, Suljecy to tnn salisfaction’ of HOD o merlt inoeneh i

1

Sub. Iutm uc.wmnw« c"umm wwm‘ £ W cadres,

-
I

I
{
/

b
ey, LR TR, v

.‘ /»,* o PG vastun wil] foflow, T gy A /
I ! ) . t / o ’ (
/ ; ‘J‘ﬂ“v"'ﬁ.“ A‘?""x"w.fuﬁﬁvz::g: - 1 G / ! “ L '
1.‘ au”‘f'ill; " B ’ \ P 'r l()f L )
. v . . -
Doy b, o o T Yay C mmlwmt
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. ’ ] . \,{ [ Sy Lé 4}‘| '&5 ; l\'. “\\;\ }, (3(&-'6’ “.‘
), _ :
(TN 'f .. \
Mo PCa W”” YR/ LD ’7 T Ray, URE T ;\M/Lklhf dated  28.06.2004
W, .- (\ /} ) . ? o .
L N
/o e g

Contd...P/2 — implemented with.., ...
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| / L N.F.RAILWAY : /? /)(% | 8 v: !
* S b , MEMORANDUN NN&%U [LE-? \‘\_:‘i;’.‘ |

, /i erms of Fly. Bd's letier No. PC/I2003/CRCIS dt 09 10.03 circulated under-.
/4 wM\P) le'm NO. E/304/0- -Reslructuring® dt, 31, 10.03, the foHowu]g senior most " =
2§§/H(u; i scél Rs. BE00-8000/- of Slores Deplt., On bcmg fouiid sujtable: lhrough; v 55'3*
It picess o"’Modﬁod selection i terms of GM(P)'s circular “NO.  £/304/0.

D‘-‘“S"JC luring®.dt. 45.01.04 have been provisionally empanelled for promotion for (s Fipria
,[;"* { of OO/I(G) in scaie Re.: 8500-10500/- effect] live- from 01.11.03 against he'~ ,' ‘2
.7 Aygraded: post.& resultant vacanmes created urder GM(P)'s Memo No. E/41/204‘ %
T “slructuriag Ministarial {S) dt. 28.05.04 and with immediale effect tagainst exisling ;.2

<agancles. ihg Iwines are ananqed in order of senlony This is subject to free from ’“
,E/Vfg/DAR“‘," 3% -t -
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B sl OS/iG SHMIDIDBRT
el Sl 1;5 lr"pa Devi . 0S/IIG SMM/D/DBRT

| M 84\ Raharan OS/IIIG SMM/D/DBRT
_‘;g,sw }G@uuSarl ar oSG SMM/DINJP

Si lg-g'dpep Taiukdor OS/IIG COS/CON/MLG
S

INaimisudry £30) 0SNG SMM/D/DBRT
il j< a Chalaborly 0SB, SMMDINJP

*Sririco - OSHIG. - COSIMLG
© MR Chowdhury oSG COSIMLG
SH‘PCJ Bhewmick CSIIG - COSMLG
SiPlgRoy(sC) 0SNG ~ SMMIDMLDT
L St Kamta Mandal OS/H/G COS/MLG
B A SiBK M 0sIilG " AMMBLST
By fDrlu ‘Mikhepadhaya oetille - AMM/BLST
Hao 805 S KL Chanda . OS/llG |, . COSIMLG AR
G S Krjslig Dulal Nag ¢ (SC) oSG - COS/MLG A
. 1 Sl Avali Sulradhar (SL) asmic SMM/DINBQ
. 18 Sinl. Taraniai Das (S0) 0S/IIG COS/MLG
B 519 311 Sain Kr. Roy OSNIG COS/MLG
i dys W@ZO Sty quun Ch. Kalita OS/IIG COS/IMLG
Sl ,32! Sn Mnhal Kanti Das OS/IIG COS/MLG

N -

e ,
Vol \L-'
§ e\i:é :
“f 3 ‘ 2
-. e
i Contd..page 2/
. ‘ ¢ .
. . . M .
. ' [ BRI ‘Zv" ’ . “
' : Yobaet L '
.& -.,,E' TR
A CoF
;e d
. . oy )y . “, “'ﬂ:r
b "f ' S ‘
L e T e v
e 3 S Qv
(. < : \/
L Wi
a sl \
ERSCRIRE | el
NI ! 'A": t Vet ‘ B
!
R T LS S B S
- 7™ O T T T N LT AT
o ' P g ey 5\]., pi J,t!;,r-‘: ;.,,;.‘:;\ N v{u, "..
— ' N ,()/‘,\_. :\sﬂ'{"ﬂ N LN o
S P\ 0017‘1 ch f} ST N P
b V\f‘(/( NI TR AT ‘,‘1'_"”;"\"4“ J 'LJ“F“*‘
‘ b D Y s ¢ |
- ot D f\ e LRI o e N ’(') oY
. ' : 1 ..; : ety L TR oty ,,x "' t OL(
e . ) ot e w’i_wv_l L ; R '-’?i: Ty »-."”'w "Fgld\ l ; Q/n“e /{\ R
P ! s Fes -:.--~....- R R T L . wid a el P 5 '

Contd...P/2 - implemented with

- — e



AGA!N T SC QUATA -
OSIIG

e oL\ PAuE2

22 SH Bulan Ch. Barua (SC)
Sri Pradip Kr. Das (SC)

Sri Deepak Chowdhury (SC) 0SNG
SR Sri Narayan Ch, Das (SC) OShiG
by , AGAINST ST QUATA

. Mahilar (ST) * ' 08/IIG
Basuma(ary ST} OS/II/G

mﬁé«w *“;:‘P " ﬂl

‘\‘:
:%
__43(0

§ M n' f
e g

T Bt

oSG

COSIMLG
COS/ILG
COSMLG .

A
LAt

SMM/D/NBQ
COS/MLG -

INo 1 o7, 04 17£hoady ompanollod for the post of OSHG In earller selutled llsl

! The pmvi%lonal pan 2l has been approved hy CMM on 02.11.2004,

,';"‘:5 ; I
G ;:/21@/66(8)Pt.v

A Y. r?
JR

7 Copy forwarded for intorm tion please.
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(R. Narzary)
SPOING

For General IV anager(P)

N.F.Ralway, Maligaon
(13 -11.2004

For General Manager(P)
N.F.Railway, Maligaon

.« COSICONMLG %




— Kal

NoFORATLWAY
Office of the
Senior Material Manager
- " New Jalpaiguri.

A

OFFICE ORDER MO.E/174/10p Dt.13-12-04,

In pnersuance of GM(P)/Maligaon' s Offiee Order Ho.l44(E/Stores)
communicated vicde his Ho.E/210/66(s)pt, 1V At 09-12-04 and memo xr'an-
dum Mo, B/210/66(8)pt. v At.04-11-04, the fellowing 0S/II in scale
[245500-900 /54 a o hereby promoted to officiate as 0S/I(G) in scale
P,6500—105Qé/- Wie.from 01-11-03 and posted undery SMM/NIP 'as is
Where hasis “for g period of 6 months as .under, - :

Sil Hame & Dosign, Promoted as 0s(g)1 Pay fixed
in senle nfF Wy 6DO0- |, an 0"
L0300/ and posted '

—— e e L under. - e
Lo Smt. Gourt Sarkar, 0S(G) T Underp Fo7700/< as
0S(3) 11/113p; SMM/NT ' on 01-11-03.
L ' 7900/~ as on
2 Smt‘Sikha.Chakraborty, : 01l-11-04,
O5/11(G)mIp. - do - . 127100/~ "as on
. 01-11-03,
) F.7300/~ as on
Ol~ll-—O4-

. ‘ \

Staff concern May exercise their option for fixation of nay
from the date of next annual increment in their substantive gracle
within one month from the date 0L issue of this office order,

This has the appraval of Conpotent Luthority vide P.P~1@ of

[ile DolB/210/1/Pt .V ITT. - ‘
, , A\ L -
. \\ Nt O Y e
(¥ AN !

{ . , S : '
,fSonlor lhaterial Manager
' I

j M.

F.Rly.,MNew Jalpaiguri-
MO, E/'Z?..l.r)/.L/P t.VIII Daterels ) 3-12-04,

Cony forwarded for information and necessary action to :
|

Gf:xi(l))/r/inligaon (2) C{'*S/an.lignoﬁ (3) 5r.aFa/tup (1) =c/coe/typ

D¢ OMS/1/6/MIp (&) DMs/1/TDN (7) Socy.NFR‘EU/NFRNU/L\ISCIT\E/\/PUP.

9o Staff concemned (9) S/cony for I'/case ¢ 3/R
10, Aposgp, | ﬁux/m)/ﬂm%run/kyﬂ-
RECRN /1 [ PR dlvea . ’ e

Lo
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U Sude_ promotion of 531l
| L ‘ s 67/{[’/9//;/45?/.{

Mﬂw&‘ 7y : Jfo ?sz,E /;/o/éé[)/“f '_
=/ S Py MJ,MMAWMZMV

- o o NG - E/,Q/O/é’é’(s)/gfyméa :

s Yy e,y /3

R, %@wm«f s MR /W/j abore
% - B /f/’fé@xog; Mag)/z/wWLWv 40.
M%Z abore. endoased wd’e,é/m oo M.
/"zf"'/)//ﬂﬁ“w// dated. 13-12~07, f/%a&wneﬁfﬂu

O[/Wf"/ A% A;S"“/ / /(' Mc&z_ /a-/,{/&_, 2eimdd Zonvol.
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. Category

Department : Stores
1 OSG
sHed Post

YYI\
Contr

£28G.

-

N. F.RAILWAY

!

)
éo“ Provisional Seniorify List of OS/U/ G in scale Rs.§500-10500/- (RPS)of Stores Deptt. s on 01-04-2001.
Authority: Scnbm;y sus:gn ﬂ::perCPO’s cm:nm No.R210/Resv/Court dt. 05, 06.98. -
(O de&elmg!syw -1 Conme- We:ﬁxg Dol DLO: Date of Cenfd/ | Lengihed [ Remumrks
No. alty - - | Place : bicth Appt. Prometion ‘Oftg Sersice - :
- ~. LR : to thr Grade Y34
2 ) )7 (5 {6) 0] OR ¥ {10}
Smt. Jini DexaRsju ST DY.CO3/PNO | 01.01.%9 | 15.07.77 | 01.03.93 Confd. | 080660 .}
( \) 02. | S AD.Sharma UR COS/MLG 01.02.42 | 13.04.62 | 09.03.94 Confl. | 080722
03. | Sd GM.Kaksi UR COSMLG 01.01.43 | 13.04.62 | 09.03.54 Confd. | 060722
: 04. | SdR. Sutradhar - {sC COSMLG 01.03.42 | 02.08.62 | 09.03.9¢ Confd. | 060722
05. | Smt Madhur Saikiz | ST DCOSTBRT | 03.0247 | 01.10.76 | 09.03.9% Confi. | 060722
06. | SHK.C.Sengma {sT DY.COYPNO | 01.0245 | 10.07.78 | 22.03.95 Confd. | 04-U7o%
07. | SHHC.Dss sSC . DY.COSPNQ | 04.10.51 | 04.10.73 | 22.03.96 Confd. | 040709
o8, | sdD.Pmssd UR DCOSRIP v [ 04.0542 | 03.05.66 | 22.08.56 Confd. | 020755
099. | SmtNamitz Chskraborty § UR ACOSELST 0204.50 | 07.01.71 | 2.03.85 Confd. | 040705
10. | Smt Uma Chekraborty UR COSMLC . 011255 | 26.02.79 | z2.03.96 Confd. | 040709
11. | Sd UK Dsstidar UR Director -;f 260453 | 12.00.75 | 2.03.95 Confd. | 04-00769 -
~ ['12. | Smt LaxmiKumari Das $SC ccs.:ms"- 01.01.60 | 151178 | 2203.96 - | Confd. | 040769 -
13. | SAS. N.Dms. -~ 7" 4 UR | COS/MLG 01.05.41 | 18.03.63 | 22.03.95 '‘Confd. | 040700
14.. |SdK Medhil .~ - JUR COSMLG 01.03.43 | 21.05.63 | 22.03.96 Confd. | 04070
pY 15. | Sri ABhattacharjes ;. JUR COSMLG - 01.01.44 | 21.05.63 | 01.10.99 Confd. | 010500
16. | S M.CKengsabarik - ~F TR COSMLG 30.09.44 §13.02.68 | 23.06.97 .| Confd. | 030503 i
{17. | SCHEM. Kslita "FUR DY.COSPNO | 01.10.42 | 03.05.64 | 23.06.97 Confd. | 03-905-03- .
18. [SOKL.Dey .. - “FUR DCOS/NBQ | 03.0242 | 14.01.65 | 23.06.97 Confd. | 03-05-08- |
19. | SHRN.Xondu TR DCOSD/SGUIJ| 01.07.41 | 16.11.66 | 23.06.97 Confd. | 03-05-0%
: 11.07.61 5 ’
1 20. | Smt S. Hazmka } SC DCOS/DBRT | 01.01.5%% | 01.04.77 | 15.05.98 Confd. 02:05-15
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21. | S G.C.Seal UR | COSMLG 011143 140264 | 15068 Confd. | 0209-15
22. | Smt Lekha Sen UR | COSMLG 08.1044 | 22264 | 1506.% | Confd 02-09-15
23. | Smt P. Muoktzl UR | AM(P&S) 250345 | 07.12.63 | 15.06.5% Confd. | 0205-15
KGN $
24. {Sd XK K.Das T{R DY COS/PNO | 01.01.53 |17.02.70 15.0658 | Confd. | 0209-15
35. | So MK Roy Bardhaa .| UR DCOSMNIP 0L0744 |05.03.63 | 1506.% Confd. | 0209-15
26. | SriJ. Bagchi | TUR | DCOS/NOP 060154 | 26.65.72 | 15068 Confd. | 0209-15
27. | Sd AX Chakmborty “=7| UR’ COS/ConMLG | 20.03.48 | 26.09.72 15.06.08 | Confd. | 0209-15
|28, |sdQG.Hsrerikar - TR | DY.COS/PNO | 01.03.51 =.0L73 | 150655 | Confd. | 020915
‘{29, | Smt. Minu Deka SC | DY COS/PNO_| 01.07.56 | 19.04.77 23.03.97 | Confd. | 030505 .
30. | Sri A.C. Thakuga SC | COSMLG 311258 | 2004.76 " | 23.03.97 Confd. | 030905
131, | Smt Sarala Bordola sT | COSMLG 010757 | 13.0s.78 | 23.0307 | Confd 030905
.32, | Smt. Sskunfala Das ST | COSMLG 010649 | 25209.77 | 23.0357 | Confd 03-09-05 .
133, | sdJK Dz sC | COSMLG 020i51 | =o8.76 | 150658 | Confd. 02-09-15 T h
34. - | SiS.C. D& SC | DY.COS/PNO _| 010947 | 250476 15.06.% | Confd. | 02-09-15 '
35. | SuK M. Ghosh UR | DY.COSPNO | 010656 | 151875 150658 | Confd | 02-09-15
36. | SO T.X.Roy UR | DCOS/NBQ 03.0258 ! 10877 | 13.06%5 Confd. | 02-09-15 -
| —For Generd Mansgee(PYMLG A
- Yo B/255/101/(S) PtOI Dated: 052001
Copy forwarded fmmfom&mmdnecc&‘atymm -
()OSMLG, (2) COS/Con/MLG, (3) Py.COS/PNO (4)Dyoosacmﬂ,c {5) D‘"OS!DBRTNIPNBQ
B (5)DCOS;DN£LD T. SGUT , (7) ACOS/KIR/BLST (8) ACOSALMG,NGC (9) Aid/PES/KQN, (10) DSKfI'DH,GHY
: ‘-{ll)Duedm( )ICak:uﬁa, (2 Gsmz«‘RMU/PNO (13 Wm’PNO (14)GSIAISCTREAIMLG ‘

.

from the staff"onc:med r.gmh‘:" mmnosﬁmnmfh: seniority list it sh

ould be submitted by them

d rmarks.

No ;gpraanwtmn will be entestained
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. QA. No.....“.........'

smt. Gouri SArKaY ecoecveccccedcseeccccsctss s Applicant

aVSe

Union of India and others eeeceos esevscves Respondent‘:s-.l

H INDEX H

1 ! 7
sL: NO: | Particulars/ | sulject | ‘ Page
{ - ANNEXURES %
) i
1 - Application 1 to 13
2 - verification 13
3, A General Manager(P)/N.F.Rl/Maligaon‘s 14
impugned letter NO:E/210/66(S)Pt V
dt: 23-07-03 denying Applicant's
promotion as Office supdt:/1 (G)
4 B " promotion & posting Order as 0s/1(G) 15
5 o] promotion Order of 0S/1(G) 16
6 D Dist: Controller of stores/New Jalpi-
guri‘'s Order for posting at BLST 17
7 E Appeal dt: 23-4-98 of the Applicant 18

8 F,G.H,I‘J'K

9 L,M/N,O,P

Appeals dated 24w4=98, 4=8«98, ll- 19 to 24
11-2000, 28-8-2002, 31-3-2003 and

9=£=2009 of the Applicant

‘Dist: Controller of Stores/New Jal- 25 to 29
paiguri's letters dt: 27-4-98,7.7.98,

6=5=2002, 5=9-2002,1=4-2003 forwarding

_ Applicant's Appedls to N.F.RlY's HD:Qrs.

A

10 Q Sseniority List as on 1-.4-1985 in the 30 to30/8
' crade of Head Clerk(G) of Stores Deptt:
11 R Representation dt: 16=6=2003 of Applicant=31l
12 . - vakalatnama - 35
13 - service Copy of Ack: of Rly.Counsel 3z
Filed on: 2 0-lo- 2003 | Filed by:

\

( K.K.BISWAS ) 2d)lo[e3
Advocate. S




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL al
GUWAHATI BENCH : AT GUWAHATI o\

( An Application under sectinn 19 of the Administrative
Tribunal Act, 1985 )

2 > >

OQA‘ No...... S 00 0060000069000 Of 20030

smt. Gouri sarkar,
Wife ofSri Dilip Kumar Sarkar,

working as Office Supdt/1I(G)
under Deputy Chief Materials Manager,

it tendor
/NP

Dist. J&lpaiguri, West Bengal esessss Applicant

enMry

g
o/
¥

1) t{nion of India Representing by the
General Manager, N.F.Railway,
Maligaon, Guwahati-781011.,

2) The Chief Personnel Officer,
N.F.Railwmy, Maligaon, Guwahati~781011.

3) Controller of Stores, -

H.F.Railway, Maligaon, Guwahati~781011,

4) The Chief Materials Manager,

N.F.Railway, Maligaon, Guwahati=781011.
I all now Office spupdt:/1 (G)
2 Sri g.zagc?i der i under Dy+ chief Materials Manager,
sr .LMajum
N.F.Railway, New Jalpaiguri= .°f

7 t. Susanna Xalco |
) sm ] P.O., New Jalpaigarirﬂ‘m .Qalpa.:l-

guri; West Bengal., PIN= 734425. |

®ecene Respomm e2e Jutails..




DETAILS OF APPLICATION

1. Particulars of the orders against which the

pdob 2

-

mlicatioﬁ ds mades

a) General Manager(P)j N.F.Raidway/Maligaon‘'s letter

b)

2.

3.

No: E/210/66(sS)Pt V dated 23.07-03 (ANNEXURE = A).

General Manager(P), N.F.Railway, Maligeon's

Scvzfas

. \5 -
Memprandum No: E/210/66(S)PtV dated »1?-;5&%}?1"928
( ANNEXURE - B ),

Dol

&

Copies of above letter and Memorandum of Office

Order are enclosed as ANNEXURES A and B,

Jurisdiction

The Applicant declares that the subject matter of

the application is within the jurisdicgion of this
Hon ‘ble Tribunal. |

Limitation

The Applicant sulbmits that the application has been

filed with the limitatimn period prescribed under

section 21 of the Administrative Tribunal Act, 1985,

contd.t3. FactSese



4.

4.1

4.2

4.3

4.4

-3 -

Facts of the case:

That the Applicant is the citizen of India and,there-. -
fore, is entitled to the rights and privileges guaran-

teed to tMazcitizens of India under the Constitution.

That the Applicant along with other 19 employees of
the N..F.Railway's Stores Department being the senior
most Office éupdt ‘Gr-II ( herein-after be known as
0s/11)in Scale Rs 5500~ 9000/« on being found suitable

e

were empanelled for promotion to the post of Office §
superintendent Gr-I(G) ( herein after be known as v

0S/1(G))in scale Rs 6500.10500 by the General Manager -
(P), N.F.Railway, Maligaon and issued the Memorandum §

No. E/210/66(s) Pt.V dated 3-4~ 98 for posting against
existindvacancies availabge in order of seniority.

Copy of the above Memorandum is sulmitted as

ANNEXURE - C

‘That the General Manager(P), N.F.Railway, Maligaon

vide his order No: E/210/66(S) Pt.V dated 15/16w05-
1998 issued posting orders of the pramoted 05/1(G)

in scale Rs 6500.10500 in the Unit/Offices against
the existingvucancy as indicated against :;’—we each

of the promotees with immediate effect.

copy of the said Office order is submitted as

ANNEXURE - B.

That the Distt:Controller of stores, N.FRallway,
New Jalpaiguri vide his Office Order NotE/II}JP/98

contd .4 communicated. .

< 'A:Zj)zg)a



N

canmunicated under Nos: E/210/1 Pt.viii dated 19-6-98
ordered promotion and posting of the promoted 0S/I(G)
working under his contrel to take 1med1ateAand the
Applicant was shown hdr place of posting under ACOS/
BLST.

A

T
113

Copy of the said Office Orxder is submitted as ANNEXURE=-D.

#4¢% That immediately after receiving the Memorandum of

promotion order of 0S/I(G) mentioned above under
bad (u'j, mw
ANNEXUREs "% i sulmitted an appeal to the Controller

of stores, N.F.Railway, Maliggon detailingt}igé inconvew
. : et ’
niences forher sehool-goingl'\ studies and other reasons

to consider i the case of the Applicant for her place

o

of posting at New Jalpaiguri where she was working. |

e R R At R e Sl T . % et
b

Copy of the Appeal dated 23-4- 98 is enclosed as

ANNEXURE = E,

4.8 That notwithstanding the appeal of the Applicant pra-
ying for retejition of the pramotional post of 0S/1(G) |
for her posting at New Jalpaiguri on the grounds /mén..
tioned therein the General Manager(P) ,N.F.Rallway,
Maligaon and Distt: Controllef of stores, N.F.Railway
New Jalpdiguri vide their orders mentioned under paras

ve

4,3, and 4‘44 arranged place of posting for the Applic-
ant under ACOS/BLST , that is, Beliaghata in Kolkata.

4,7 That the Applicant had been repeatedly praying for

her place of posting at New Jalpaiguri on her promo-

contd.? praomotional..

AN
F

&



L4

i

- 5 -
| Q
.+ Ppramotional post as 0S/1(G) vide her appeals dated 24 - ~
4= 98, 4=8~98, 11=112000, 28-8<2002, 31~3-2003 and - -i
3w = 2003, :

Copies of above appeals are sumitted under ANNEXURES = v

3 ,G'H' I'J‘KO

.4.8 That the Distt: Controlder of stores, N.F.Raidway, New

Jalpdiguri forwarded the Appeals of the Applicant to the
concerned authorities at N.F.Rly.'s Hd: Qrss at Maligaon

for disposal of the same vide his letters Nos: E/283/1
ptoIV dated 27-4-98' 7-7’98' 6—5-2002' 5-9-2002' 1.4,2003.

Copies of aforementioned letters are annexed under
ANNEXURES =L, , M , N , 0 , P,

4.9 That inspite of repeated appeals praying for posting at

é ,
)
New Jalpaiguri on the promoticnal post of the Applicant \§~

as 0S/1(G) the Respondentse N.F.Railway Administration

have not given a single line in reply about the fate of

the appeals of the Applicant during the long span of
B ( five ) years.

J4.10 That during pendency of ddspogal of the appeals of the
Applicant the General Maqg7ger(P), N.F.Railway, Maligaon |
gave pramotions to a host of employees, who are - B
juniors to the Applicant, as 05/1(G) and arranged their
place of postings suitably in the Offices where vacancies
existed and/or by adjusting the posts/incumbencies conve-
niently ,\superseding the ,claim and prayer of the Applicant.
The Applicant humbly sukmits that the formal Office Orders
of those pramotees could zggng collected and‘prayé that

the Hon'ble Tribunal mayiéirect the Rly Administration to
produce the relevent Office Orders of the said pramotions
of os/l(G) of the N.F.Rly.'s Stores Deptt: right from May/
98 till date,80 as to ascertain the veracity of the Applie-
cant's humble subnission,in the Tribunal at the time of
submitting their Written Statement.

contdeee 6 coe Thateeo
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4,11 That the Respondents- N.F.Rajilway Administration <

4,13

4,14

-6-

have also issued posting Mrs of s Je ’Bagchi

and sri B.C.Majumder, Respondents Nos:S 6,7 s
who are junior to mej\in respect of pranotion for
the post of 0s/1I(G), at New Jalpaiguri against the
existing vacancies without coasideriug the represen=

tations of the Applicant and withbut intimating her
about the destiny of her prayer mentioned under para-

W5 above. The basic seniority list aa® 01 1=485 in the -
grade of HdClerk(G) of all Jjuniors,’ pramoted superseding
the Applicant is enclosed as ANNEXURE - Q.

. 4.22 That against the gross miscarriage of justice and

3

arbitrary decision of the zespondent-N.F.Railway \Q)
U frppls

Administration x highlighted everything in detail %

vide application dated 16e6-2003 (ANNEXURE - R ) %\

and prayed for the justice and fair play of the whole
episode,

“That against the representation of the Applicant

mentioned under para 4.12 above ( ANNEXURE =R )

- the Gemeral Manager(P), N.F.Railway, Mal'igaon has

issued the impugned letter No: £/210/66(S) PtV dt:
( A1nuosite — /\)
23-07-03/\'¢° the JL5»”11191I.5.<:ant'; which is not only a bolt

£rom the blue but also does not carry mny meaning

at all. For, the words " not found suitable for em-

. panelment by the selection canmitt.e in any of t.he

above auitability tests" held on " 22-5-2001, 19-.12.2001,

- - - o - - e --E—...__.).
24-12-2002" * for pramotion to the post of OS/I(G)
M

in scale Rs 6500~ 10500/-«" are in derogation and

contradictory to their earlier orders and, hence,
not maintainable in any form.

That how ridiculous the said impugned letter is !

contdJ. The ...
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The Appiicant'. has Aalready‘selected. empanelled, pramoted <
and posted as 0S/I(G) under ACOS/BLST vide General Manae.
ger(P)/N.F.Railway/Maligaon and Distts Control.‘ler of
stores/N.F.Rajilway/New Jalpaiguri's afcrémentioned Memo-
randum and Office Orders under ANNEXURES -B,c;D! and
awaiiting for administrative decision of her appeals for

consideration of the place of posting at New Jalpaiguri

i{nstead of BLST, i.e. Beliaghata in Kolkata., for the
last Efiyears.

4.15 That it fails to understand as to how the same General
'Manager(P)/N‘.F.Rly/Maligaon could issue such contradice-
tory letter ( ANNEXURE -A ) on the face of his earlier z
Memorandam and Office orders for pramotion of the zTA.pplic-M
cant to the post of 0sS/I1(G) Lnscale Rs 6500 = 105000/~ g
» ON BEING FOUND SUITABLE "as many as five and,years I’
back as mentioned in the said Memorandumand Office orders

( ANNESURES B,C).

4.16 That the RespendenteN.F.Railway Administration
'according to their letter NO.E/219/66(S) pt.v dated
15/16-05-1998 ( ANNEXURE «B Jcould at best debar the

Applicant " £nom promotion for a period @f 1l(cne) year™

for being * unwilling to undertake the transfer and
promotion * immediately on the issuance of such orders.
But " not foundd sﬁitable for empanellment" " f£or prome-
tion to the post of 0S/I(G) ", as mentioned in the
impugned letter under ANNEXURE « A, is but horrible
to understand by any human being of ordinary prudence !

4.17 That the Applicant ‘£irmly believes that the impugned

contd. . letter..

10]8 3%
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letter under ANNEXURE =A was not issued with the approval _

/Zé]Ia/ 23

of the competent Authority but by a subordinate delegation
for and on behalf of General Mamager(P) to make the mateer v

exasperated and despondent .

4.18 That in the Memorandum of promotion order for the post
of 0S/1(G) issued by General Manager(P)/MLG on 2-4-98
vide ANNEXURE «C was " in order of seniority " and accore
ding to all service jurisprudence, specially the Railway's
prevailing system, the juniormost persons shall be asked
to carry out transfer on promotion. Of all the candidates

shown in said Memorandum, the_ Applicant's name was shom

Sarias

under Serial No: 6 inorder ofplacement of seniority and

02&24‘

as such, the junioxrmost person should have been ordered

&2

to be posted under ACOS/BLST in stead of a pretty senior

like the Applicant, who was not given even a reply to her

repeated representatioms and personal approaches to all
concerned authorities.,

4,19 That in accordance with terms & conditions of the

pramotion prder of 0S/1(G) commpunicated yide General
Mevny
Manager/N.F.Railway/naligaon'sA No: E/210/66(s) Pt.V
dated 15/16 -« 05~ 1998 (ANNEXURE « B ) the Respondentse
N.F.Railway Administration should have reviewed suo motu
their orders on expiry of one year pericd for the Appli-
/S,vv\lo*‘ A5 ﬂ/r\"a* )

-cant and other.;\ emplOyees;‘ who c¢ould not carry out the
transfer on pramoticn orders due to certain unavoidable

and obvious reasms stated in their appeils and payers.

4,20 That instead of reviewing the case of the Applicant
after one yesr for issuance of the posting order of the
promoticnal post of 05/I(G), the Respondents N.F.Railway
Administration put the case under the carpet to be slume
bered for long more than 5 ( five ) years and then abruptly’

contd, 090 for..
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A

for the reasons best known to them, issued the impugned
letter dated 23-07-03 submitted under ANNEXURE - A,

. | | | ' (=

4,21 That without least caring for the suffering Applicant
the Respondents-N.lr?b_. Railway Admibistration dissued PromOe
tion and posting orders of the Juniors of the Applicant
to the post of 0S/I(G) in Scale Rs 6500 = 10500f= and
thereby victimised the Applicant in respect of pramotion,
seniority and conseqﬁential benefits of Pay & allowances

admissible on promotion for all these years right since §
May/1998 . | ¥

' 4,22 That this applicant humbly submits that the principle of

equality in respect of the Government policy as to condi-
tions of service % is vitiated by " reason }{ of arbitrarfe

ness, malafides, importation of extraneous factors."

4,23 That it is humbly submitted that in :: all service matters
% the decdding authority will be presumed to make an
honest effort to carry out its obligation to decide fairly
and will be mindful to examine the record with particude=
ar care; Y but in the éase of the Applicant the dec':l.ding
authority dealt with the case in a most casual way and
did:‘é%;)ly their mind and care at all and thus infringed
constitutional safeguards in respect of right to equality

and right to employment guarantéed under Arts. 14 & 16.

4,24 That above all, fairness of administrastive justice was
not at all observed and priniciples 7 of Natural Justice

denied to cause bias and malafide.

. ' ' ukmitting Additioaal
4.25 That the Applicant hugbly prays for s
' Written Statement and/or amend t.he“ Applicaum ¢ 1£ nece-

N -

ssary, for the ends of justicé-';'fm‘s-'-‘-’“

contd.. 10 ++ Grounds..

h?ﬂ
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A)
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5; Grounds for Relief :

fd/ 6}
rCJCEtfji~’

5.1. For that the impugned orders (Annexures A and B )

of the Railwwy Authority are " Malafides® and "bias®

Sy
A

and not according to law & Rules of the service-

matters, and hence, liable to be quashed.

5.2 For that the case of the Applicant has not been exa-

mined with proper application of mindaand,hence,

caused " miscarriage of justice “,

5.3 For that the Railway authority have flouted their 6§

own set of Rules & system in respect of transfer on

pramnotion. . &5\

5.4 For that the impugned order was perverscon the face
of it.

5;5 For that the impugned orders were unreasonable, arbi-

traryénd/or malafide.

5¢6 For that there had been denialof Administrative

Fairness,

7

5,7 For that the impugned orders and actions of the
Administration have violated the Fundamental rights
guaranteed to the Applicant under Articles 14,16

and 309 of the Constitution of India.

5.8 For that the cardinal priniciples ©f Natural Justice
was denied.

cmtd.]u];Details. oo



“qs. Detalls of remedy exhausted:

7.

<
The Applicant declares that she has availed of all E?\
the remedies available to her under relevent service ) fE
rules to the best of her capabilities and without : ‘
getting proper relief to her appeals and representae

tions mentioned under the above ANNEXURES she has

come to this Honbble Tribunal for having justice.

Matters not previously filed or pending with any

other Court:

8.

The Applicant most humbly suhmits that she has not oy

regarding the matter in respect of which this appli-

filed any other application, writ petition or suit '§
O

cation has been made before any court or any other
authority or any other Bench of the Tribunal nor

any such application, writ petition or suit is pending
before any Tribunal or Court in respect of the subject

matter of this application.

Relief sought i

In the cirbumsténces stated above the Applic%p‘hnmbly
prays that the Lordships.of tiiis Hon'ble Tribunal
may be pleased to administer justice and issue orderse=
(i) For qﬁasﬁing the miscarriage of justice caused by
the General Manager(P), N.F.Raid¥way, Maligaon
by issuing the impugned orders/letters/Memorandum

at ANNEXURES - A,and hold tke earlier order of

\ promotion as 05/1(G) good, sufficient,valid aan
joperative from the date of issuance of the said
order. i contd.l? FOXaeo
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4

(11 ) For pramotional benefits of Pay, Scale,

/4

allowances, Seniprity and other benefits

-

~admissible in grade of 0S/I(G) in Scale

Rs 6500 =10500/= fram the date: at par

with the immediate and next junior of

4

the Applicant promoted as 0S/I(G) as men-
tioned in the Memorandum NO: E/210/66/S) Pt.V
dated 3~ 4-98 ( ANNEXURE -C ),issued by
General Manager(P), N.F.Rly.,Maliigaon,

(111) Any other relief(s) as the Hon'ble Tribunal

may deem £it and proper.

9. Interim Relief :

Pénding finalisation of this Application Your
Lordships may be pleased to pass such order as

%’ma&é Faraar

deem £it and proper.

10, Particulars of Application Fee :

'93435797

Indian Postal Order NOesoosees ¢{. dated -os::o?o:oo&, '
amounting to Rs 50.00 ( Rupees fifty only ) to
be drawn in the Head Post Office, Guwahati is

enclosed.

11, Details of Index :

An Index in duplicate containing the details of

the doccuments to be relied upon is enclosed.

12, List of ANNEXURES 3

A' B' c' D’ E, F' G' H‘ I' J‘ K' L' H,'.N‘ O" P' Q R

contd.pyerification..

)
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VERIFICATION

I, Shrimati Gouri sarkar, Wife of sri Dilip

Kumar sarkar , aged about 49 years,
working as Office supdt: ..1_1‘(c) under Deputy Chief

Materials Manager, N.F.Raiaiviay, New Jalpaiguri and

resident of Rly. QRs: No: 344/B, Central colony, New Jal

paiguri, do hereby sobemnly affirm and verify that
the contents of paragraphs 4.1 to 4,20 are the facts
of the case and true to my knowledge, information and
beli‘ef and that I have not s\ippressed any material
facts and paras 4.21 to 4,29 are my humble and most

respectful sukmission before this Hon ‘ble Tribunal.

-
and I sign this VERIFICATION on this 20

day of ML\J)/, 2003,

Place: Guwahati.

Date/ A% 1????‘2‘.’,3 | Gowel Soaekah

signature of the Applicant.

To
The Deputy Registrar,

Central Administrative Tribunal,
Guwahatl.

T

A

-
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Prayer for 1T103t1§ﬂ as 08
in scale [s.6500- 10500/— of
Dep“_tment-

Taur representntinn atd, 16. 06 O%

énuﬂtlsn dtd 16.06- ﬂ) it is

duly 1n01uﬁcd in the list: 01
to ths pnrt of 08/1(¢) in scale
an 22:0%. 2001, 190126 2001 & 24+12.02, but

Referred to your repres

i dommi ttes in

. not found suitable fnr emponelment by the selection.

the nbove Qultﬂhlllty testsefence n?d

jszsued-

any of

‘IE§§§§£§Qﬁpsder in_fovour 0% yoh

This is for your 1n;orm tlanb

.
§E§> c13¥7
- (AKs Cho tter]eca,

APD/TERT -

L emmama—. et

am

'fof.Genernl Mnn@bcr(“)fM
"vapy t9-~(1) Dy«CMM/NJ*—Lor 1n;arm tlan 1n refer encs e
to his letter No.E/2C/ITX /rJﬁ/@7 TR
. ata, 13406+03 . T o
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G S AT (735
NC.ATHEAST FROHTIER RAILIAY -

&ﬁ ,, | e o

- In contiauatizn >f this office Memsrondum oI even
Nz otd. 3.4.98, th2 following 05/11I(G) in

N,

scale &, 5500-9000/- =f Stores Ceptt. are temporeritity promsted to
~fficicte as @S~-I(G) in sc.le fs. 6500-105007= BoS Ced LI T Omie/
Cffices against the eXisting v q ='indicéted egainst

euch vith immediate effect,

uuuuu U U ORI GUR U S
Desig~ ; Présent place ; Nzy St

Sk Nome

YN . - ‘ : ' p ationy of posting iny undzr as
) ) Qscale m.ssoomk 0S/I(G) in
. } Q9000/— "yscale B;
S S L L _ . _ . . 16500710505/~
‘ 1, Sri Khagen Saikiea 0S/11 DQOS/QBRT . DCOS/1idd’
2. 8mt, S. Hazarika(sC) 0S/II. DCOS/LBRT DCOS/C3RT
3. Sri S.M. Rahman 0S/II  DCOS/CBR DCOS /N3,
4, Sri G.C. Seal 0S—II  CCS/MLG COS /MLG.
: 5. Smt. Lekha Sen 0S-II  COS/MLG . COS /MLG
; 6. Smt. P. Muktan 0S-II  ADS/KGHN ADS /KGN
; 7. Smt. J. shadra ' , 0S-II  COS/MLG " COS/LLG
f g, ©5ri X.K. Das, 0S~II  Ly.CCS/PNO- . Ly.CC5/rHC.
9. Sri K.K. Roy Bardhan. - 0S-II DCOSAJP . CCOS /ilgp &Jﬁﬁ&
Jég)-Sm;.‘Gsuri Sarkar 0S~II__ DCOS/NJP ACOS /LS T A
1. Sri M. Singh _ : 0S-I1 . LCOS/NJP, ACCS /K1
12. Sri J. Bagchi, + 0S<II DCOS/NBQ - . DCOS/NA!
_ 13. 5ri A.K. Chakradsriy 0S~IT C0S/Con/MLG . COS/Con/MLG
' 14, Sri G. Hazarika 0S—-II  Dy.CCS/PNO . Dy.COS/fi.
Cevin. 15, Sri J.K. Das (S8C) S-II COosS/MLG - CCS/MLG
16. 3ri §.C. Las (sC) - - 4 ~0S=II - COS/MLG 77 [COS/ALE
" -17%. Smp.--S. -Saikia (ST) +.{" 0sII  DCOS/CBRT " ACCS/BL3T.
18, Sri K.M., Ghosh. . . 0S-II Ly.COS/PNO COS /i1.G.
.19, Sri T.K.-Roy . 0S~II  DCOS/NBQ DCOS /1B

)

- It should b: brought to the notice of the employees that
if they do not carryout the transfer ocrder within a fortnight from
the date of issue of this ofder in terms of Bd's instructions,
circul at:d under OM(P)/HLG's letter o, B/253/Con/P~III dt, 12,.3.91
it would e constuad tict they are unwilling tc under take the '
tronsfer and promstion amd they would be debbared from promstisn
for a perizd of 1(Cne) year..As such, the above transfer/pramoticn
srdered should e acknswledged £ (be sent to this office for taking
further necessary acticn. ' ' _
Implqmenta;ian/Nahuimplementatisn.35 transfer crder shwing
the dat2 of Sparins and jcining the new- psst should inveriably b2
intimated the cadre contrslling offic2r (APC/GR) immediately. Staif
concerned, on promdtion to their new post would have the right ts
apt f£or their fixatiscn of pay fyom the date sf acrual of their next
subpstantive increment in the 1L ower scqle}.iﬁ 57 desired. They should
' however prefer their option within a ﬁeriad"bf one month from the
- date of issue 5f this order, failling which, n> option preferred
C @fter'wards wau}d pe entertained, This clause may alss be brought to
the. nctice-of ééeistaff CDpCtrne?., : ‘

¥ ‘4

by each of'ﬁhé emplovees and their acknowledagement.
[ by ploy ] 3

antdcogaoozﬂ
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“ﬁa. E/210/66(S) Pt.V.
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This issue with the approval of competent autnsrity.
The promstipgr of Sri P. Talukder,
0s/1I.at S.L.lo,14 of MHemo. dt.
.3.4.,98 is wlthhklﬂ Jdge t> non~
rectint i Vig. Clesrance,
e y ;S |.,

£ General Mﬁnaocr P}

T‘Q_ '{vl-\vyay/f\ﬁa1l ng\

}2» L1298
L !

r infsrmation 3ad necess=ry actlan

" pated

l

FA & CAO/Maligazn, , Lo
coS/laligasn. ' _ RSP & ‘ o
CMM/Maligaon. T 7% LV
Ccos/Czon/Maligaone R PR

o 8

°

Ly.COS/Pandu.
£COS/NBR
DCOS/NJP
. DCOS/LBAT -
ACOS/BLST. - R . :
COSA\IR . L7 e e ' T
ADPS/BON, T T ' o a L A
D”OS/L/SGUJ DR .

- - a1
- v\J:/~/ 11\;\_,_

ACLS/T/VLET,
HAAO/NB.

. AAC/NJP.
DAO/KIR

. AAG/BLST
p/Case.

Staff Concerned,,

G

GS/NFRMU/PNO. § with soare
US/NPRLU/PNO g quluS.

'rar?c wquL MsNAGuR(P)
N.;.Rallway/hc110u4n‘
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g
' The followin: senior most X3/II in scale w.5500~3000/-
't of Stores Dermtt. on bveins found suitable for the ost of A3/1(G)
in scale . 6500-105JU/~ gre provisiona. lv. empanelled for promoting -
; for the =ost o7 0O3/I(C) iA scule 8+ 2500=1 U500/ against the exis-
-t tin7? vacancies availatle in order 0. senioritv.
: . e L { . .
' g T = . . 3 i ni
S8 dane and desiziation. Place of .orking.
)
¥ ' “ g o
R I 3ri Rhagen 3aiiia. 03/iT . DCO3/D3AT.
2, Irs.3.dazarilka (3C ~do~- ~do~
b . _:'). . 5;"1 .3'-".¢,la:'lam8nc ~jo~ ' ﬂ"‘dO"“)
! -r Id : Y 4 -~ R R E
‘ i 1 ale h.DaS . ~Uo- ',*‘ D\/OLJ/IP_“J .
¢ 1 M., oy Bardhan. ~do~- g DCUs/IUIE.
o v 1 Courd 3arkar... ~do- ~do—"
ot o Singh. . -do- ~do~ : : /
l.‘ » ) ; ‘:l 4 J-.JagChio LdO"' ADS’@COS/;IBQ.: i \
9.1 A KiChalranorty. - ~do~ - CO3/Coul/ LG
10, T Gedazariliae : ~do~ v DCO3/IO.

1. 4 J.X.Das, (3T, “do- CO3 /LG,
| " 2. 1 3+Chs Das.{(3C) —~do~ —do~— - . »,
R L5 0 Mrsasisatda(3T) —r—a—ikye ."":“*"“"‘"‘IL*OS/'DBA{TZ I
The sri Pradi Talul;der.' -do-- Cus/ Con/. LG,
15, 1 Hed.Ghosh. T =do- DCO3 /E10.

“di

- 16 1 T.Keloy. —do- © Dy.CaS/H3..
1T Miss 3igra Das. . —~do- , DCO3 /N0,
was 018, 0 Sri L KeDutta. ~do— - —do~-
: 19. 7 DilliTalukder. - ~do~- - —do-
20. 1 ilhYamsudra(3C)  -do- DCO3/MBaT.’

This issues with the ap-roval of Competent authority.

. ﬂ L
\ 3&30/‘,

- ‘ ’ . ’ . . N ‘-
for Ceneral Manager (P u:

U NouE/210/86 ()Pt Ve ooy tn. . “aligaon;dated
. "1 FAZCAQ/ILG. (2 )CO3/MLG.. gz;aﬁ-)cos/co:a/mc;. (4)Dy 203
R 5 Dy.C03/43%. (6)DCO3/PNO. (7)DCOS/DBAT. (&)DCOS/IIP, :
.9 DCG3/D/3GUT « (12 4C03/3L3T, . (11 JACOS/KIR. (12 )..005/D/iIaCH
.13+ - aC03/D/HMLDT. (14)3—135/1{(}3I~5‘(15)D‘1COS/APDJ.E?S)D&C&S/LMG |
Lo T 47. 0 AC0S/D/LHG. {1 )DACOS/ XK. (19)DMCOS/ 4D . (20)G3 /HF.R1U/PNO
.l\ .o NM21) G3/NFAU/ENO. (22 Staff concerned. (25) B/Case. ‘

¢

.
¢ . . N - .
4 . - . : | ¢ -
’ . 1
: : , | : o )
:

for General lMangger(®):lLG. -
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37 Office &f tho
' DistteControllor of Steras
Howjalpaigurd,

| . OFFICZ GADEA NO. E/11/HJP/98

In torms of GM(P)/Maligaon's office order NHO.E/210/66:14)
PtoV dt.156/16206=1998 tha following promotion and posting is
ordered to teke ifwmmodiatse effects

{

, 1) Shei M.K.Roy Bardhan, 0S/II/G in scals of M, 5500=9000/«
Lo working under DCOS/NJP s haeraby temporarily promoted
| , . to officlate the post of 08/X(G) in scale Fs,650Ca10500/x
g - and posted at RJP and insteexisting vacuncye

| :/'2) Smte Gourd Sarker,0S/11(G) i zxx s€ale Rse5500=8000/w

- : working under DCO&/NJP -§8 hareby temporarily promoted to
- officlat to the post of 08/I(G) in scalc 1a@6500910500/u
L and posted under ACCS/BLSTe

'3 shri Munna Singh, 05/1I{0) in scale Rs,5500=0000/=korkisy
= undar DCOS/HJIP ls hﬂf@b{ tamporarily promﬁted to officiuats
L - to the post of 0S/I(G) in scale RS.65870=10500/= znd posced -
b undar ACOS/KIRe ‘

| Eor item (I) & (2) it is Lnforming that if g thay ase towille
R ing to carry out tho pogtlng order within ths fertalioht
N from tho datg of 1ssue thig order 1t would bo constoud tiwt
‘ thoy are wwillihg to under taks the transfor and  omotion
( and thoy would bo debburcd from promotlion order for a
- piricd of I(ong) yaaro
The staff concermed may get his promotional oflici ting
c - pay xxfxx rofixed from thoe date of his mext substartive
/ - increment by exorcisa optlon within 20 days from tlc duto
of iasua of this ordere

¥

HOoE/216/1 PtoVIII DtelP.6,98  8dfe [ R. Banpata)
; g DisttsController of &togds
ﬂaFaRailwuy/ﬁewjalpaignri»

Copy £osI)}GM/P/MLG(2) COS/MLG(3) ALD/ T J”(@)‘COD/D/QGUJ ;
5)szy1/a/isp (G)08/1/6G/aDke at office(7?)Sta f Concerncd j

. » - BYACOS/BLST(9)ACOS/KIR(10)Spare eppy for P/Caba :
g - ll)ACOS/D/HTDT(12}\P”/GW/MLG@

G N DisttsController Of Stor.s
STy T _ NeFeRallway/licwjelpsigtaie

BT A A kA AR S -+ S < e Jeoo e T
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L

TO, | | :
The Controller Of Stores, - Y
4}}@ Fo Railway/Maligacsne AV

D e @0 D ED €D D (D DD €D €D T €D B 4 A 4 @ TV TP

Throughs Propar Channgle

Z0P0*D

subs=Arrangumsat for Posting at NJP as 05/1
under DCOS/HJIPo

o Rors=CM/P/HLG's NOWZ/210/66/(5) PtaV dte3/7e4e9B.

B R B en U T oHay

P

| Six,

»~

I hsve tho bonour to inform you that I alrcudy
daclarod suitabla for tho post of O5/I vide CM/R/ULG s L/
0 oL/210/66(3)PteV dte3/7040980 X A3 por above list zy Slelil.
is 6 Now I bog to submit the followl ng few point to you for
posting me at NJPeThat Sir, my minop ghildren arc prosecuring
stuiies at Siliguri and it is very difficult for mo to move
; slsowhorge Sscondly I am sufforing from Byportension and
% othor several dcases. My husband is a kuizmamxma® businass man
! he is not rosiding harse. t'

| 8o I surnostl, roquesting you to kindly posting
. m3 at HJP as a 0S/I with your kindk heart, thus I shall able
+to look after peacsfully and 1 shall ever prateful to youe

Yours faithfully,

I o g}ézéaizfiﬁ%wbﬂi o
| ~ Dateds ' . , j o
‘ HJP, 23498, ' ( GBI SaRKAR: )
‘ 05/11 Undor DCUS/LdPe

CHIM EDEO D TP CATH D EI OV Wiy K eB2D

| B o '
! B \

o Copy to: DCOS/NJP for infor-ations B ‘
P GS/MU/8JP, For information & Wacassary action Ploasas.

E , C§2zuz,g~3%wazaa;

( GOURI SARKAR )
0:5/11 [ L

[ A A
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|
|

"rw'ﬁ*'ﬁ@;'E/?i@/éé(s)?r.v ‘te 3/7=4-98, Now, within & ver

P gronon

) .TQ o‘b
" The Controller of Stores, \

ey % - _ATNERRE £

|- . N.F.Reilway { For kind attention of Srd Ne Ramschandran,Cu)

laligaen,
Through: Preper Channel,

) o ) Subs= prometisn and poatidg as

Refs Gﬁ/P/MLG'siMemorandum No
. E/2160/66(S)Pt.V dated 3/7-4-98,

With due respect end humble submission, I beg to .
state the following few lines for your favourable consideratieon
in regards te promotion and posting 6§ theundersigned as 08/1(G),
‘§ C Thst Sir, I have been declared suiteble for the post

j Af OS‘E(G) in scale fs,6500-10500/= and empannelled ferp promotion

: for the post of OS/I(G) vide GM(P)MLG's Memorandum endersed under

' | g short time

i + p rometion & posting erder wiil be issued agaynst t e avajlable

f ' vaca,cies, My neme {g appearing at Si., No, & of the aforesaid”

: memoRandum, - A

! New, in this context I beg to state in a nutshell that
| AY husband is a midcle class buséznessman in the Siliguri locali ty.
! Again I have only two issues & both ére mriorxapd minor and reading
7 in"@"Bengali medium scheol at Siliguri, Above all I am suffering

i - from Hypertention., In view of the abeve eritical situation I beg

| \_tpwgtate;that neither shifting of whole family nor detachment frem

y ffmily'id possible o{:myself,gs posted elsewhere except NJP, ;

, - I, therefore, request te your gocdselif in advance befope
2 issue of prometien & pesting gorder for considering my prometien and
g stting &t NJP under DCOS/NJP, Here I like te mentien that Sri p.K,
Dhs, OS/1(G) will‘retire_fremiservica on superannuation en 31.1¢,.98
ahd .my premetien & posting may kindly be considered against the
gxa afereseid resultant vacancl if premetion & posting at NJP is
not considered against the avallable vacancy at NJP er any other
suitable means, . o

|

1

+

Hoping te be faveur with as ptayed for, With Rind regard

; DLtod: NJP, the - - Yours faithfully
24=4-98 . | é;ﬁé%ém§&$k?ﬁ,
L o (Gpuaz SARKER)

. /11 under

|
| | E - — 5 BCOS /NIp
e i T p : ! ' .
| . . . . | .
- o . . ;'/ig)‘ol‘fb—&. B |
‘o, ‘ . N l
S | |

L D B

JEERNE I S g




oatrollmr of Steras,

]

H.F.Railvay,Maligaen. ‘
-, i ’ C/g;a//awg a,ﬁzuf/az afSA‘a /Y. Aawmg/m({ o )
: § ‘ hreuzh=Preper Channol. ‘;Mﬁﬁﬂf -
; | '
\

spectaﬁ Sir, ' Subs- Praysr for considering
] pesting of sokf (Geuri Serkar
¢ 08/11 undser DCOS/NHJP) at HJIP
| . v oR prometien as OS[I.

_ Mest humbl I beg te invito your kind attentien
'”;5 teo m{‘appoal dated 23.4.98 forwardoed te you by DCOS/KJP vide
at ‘hig lettep, Eﬂa«E/283/l/Pt.IV Aated. 7.7.88 te which yeur decision
e iSIstilllawaiteﬁ. _ |

.t

PRI o i
i

A R | bc te ruiterato,sir that I have bsen prometed

By to the: pest of 08/1 amd pested at BLST vido DCOS/NJP's effice )
T ¥ order He.B/210/1/Pt.VIII ‘datad 198.6.98 agalnst the pamel circula- 1
: ted videvGM/?/MLG’s No. E/210/66(8)Pt.?’datod 3/744498, o

e Oa recoipt ef the promotion erder I had submitted
TN }an appeal on 23.4.98 te your kindself praying for my reteantion
j>w' t|HJP~on premetien as.0S/1 en the.greund mentiensd thorein. .
iy I beg te submit that my sen apd daughter have besn studying in
L }Schools at NJP and as such i£1 am shifteé frem this place, the
I rrstudy efmy children will sariouzly hamper. Morsever, I'am a ;ﬁ
,,patient of Hypertentien. My hushamd is a Jbusinessman and has bhee il
}f; “vearrylng-eut his business-at. Siligurd. . If I anm retaired at NHJP
\ ;“.bﬁﬂf 1 shall ‘be abls te onjey m peaceful matrimenial life here at WJP '
1 ’alongwith my husband aad q 1ldrea. | E

A4 _
.1 i
) - J! ey
e :
(

R ' I Undorstaad, that there 1s a provisien in the |
R HES Establishmnnt rules that the admipistratiea may censider retentien. )
‘;y““*ef |an empleyee at a statien where, his or her speuse is stayingo '
!

,;""“h T Rl : Sh « ,,’f;i Lo VAR - e { “!
-} jL 1 In the abeve contoxt »I weuld feryently ° | 3
L =~,appaai to your kindsolf' te-cemsider my prayor sympathetically =
RO vand allew mo te.enjey tho prometienal bengfit at HJP instead eof -
iy T trags¥ering ‘meste BLST fer whlch actfof yeur kindnasss I shall : |
Rt remaia ever grateful. , | , . | | R

|
P 1 With regards. | . 15

2 ’ ’ ! l;
Yoeurs faithfully, | - SRR 1

- o
| Dateds Howjalpaiguri. i Gowe Sk kak .
The 4th August'QB. | 1
- § - £ Geuri Sarkar ) H
i 0s/1I Under DCOS/NJP. | g

T Y i

Copy te GM/P/MLG for kind 1nrermation
and needful actlen pleasa.

J ] ) ik
t L
= - it
! : . ' ( Gouri Sarkar ) ‘
v Fo0 05/I1 under DCOS/NJP. |
| — ~ : ‘ i
o ’ e 10 93 ’ i
L , . TTL L LI I T | ‘




Te .
The Ceatreller of Stores
v ) R W 'y ] abl‘io
T Threugh; Prepsr Chanrrel,-

IO . Respected Sir;-
ST o -

3 Sub:~ Prometien and Postimg as 08/1/G."
: Ref:- GM/PuLG eg Memeraniug- je, F/216/66
. (S) pt.v datﬁd 3/7.40980
‘ _ : : With;&uﬂ respect ang hwble submission I beg
T te gtate that r’praforrad QR appeal en 27.4,98 ferwarded by
| . DCOS/NIP under ‘hig lotter He, E/283/1/pt.1v dated 27.4,98 .
] rogardiny Ry premetisg and Pogting ag 08/1/G at 1Jp vide
GH/P/MLG s Megioraaduy HdoE/BIG/SG%S)vpt;IV.dated 3/7:4,98,
SO That Sir, I bave' already martieneq my disadvane
. tagas fpr'fammly Problsps in my Provieng appoal agafngt kg
cepmep By tramsfor at ACOS/BLST ox-prgmetioa,as 05/1/6G ia scale wop
| '¢5 5"oV599?;°5& 59,7 Premetien &5 ‘Bold up. durinpg 2 years,
Lo Igjﬁhis?poriad I havs net recoived any letter frop Head Qnarterp,
i 1L Howy T am prayisg fop ay premetien ang Poesting at wgp after lopg
! gp,« waiti o | -
’ "v;",',“ ‘. ,j. / ‘ . . ‘ '. P - , .' i’ - . :. . o i ' -
L z@:;gﬁﬁgnigﬁ;g; -8 thig ce@nq¢§iepgil‘liko to mention that a
B »1}q;:§s§k€§3tivacaﬂcy ha_;hagvzcaqSQ&KGue té the retiverent of
3 'f{;;Shgi;ﬁaK-Dasg'Osfl/G/HJP' R 31.1¢,2096, I/ ¢t ereforo, Pray
" |te you kirdly Previds me at RJP aaAOSAI/GVcaasidermag ny
. senferity Pésitien, ’ } ;
it R . ST |
o Fer this uct,ot(ﬁiédaass5 I shaiz remain ever
RE .grataful“to,yeu. ‘ Ty g o
R e e ’ LR o :
if ; ‘ Thnnkiag yparin enticipatien.‘ !
P = i Yours fagengyy, !
%?1-;5*?até&$‘HJP . . L ///;,//
L The 1th Nevy, 206¢, .
| . 2 .
Gedaide s e 0 . . Court Sarkar )
3 SN o ' L 08/11/17P wnder
S ..~ bcosyuge, ‘
ary /U.F.Riy/Mu/myp fer 1nfopma.
Ssary actien Please,
Gotke Sivk ko
S 6uriLSarkar~) ' v
SRR /I1/HIP upder | bR
BRI ‘“DCOS/HJPo' } .
, g
i
o {
ffo
| |
4 - ﬁy i
. N
¢ } ' i
! :




The General Manager(P),

i ‘ i ---‘-T
. :i ' <, ?
S

'

& ’

el
et

b/

N E} S
iy !
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‘ il

1

l‘r“ ]

. Ltel oﬁlys I‘idli’ d.on’

Througha Proper Channel,

Subs- Denial of due promotion to i.e

IR

of 0S/I(G) in scale Bs 050)/- 5o 10,000/~

Refz- My appeal dated 02,05,2002 ior

Saren

2.

DCOS/NJP vide his L/lo. B/PC/1I1/00P/17
dated 05,05,2002 (copy encloscd).

b

I note with deep regret that my dDOJe dppeul tor my
;;”. duo promotion after Lhe bar period of one ye.r for inability
out the order of promotion with transfer
in the year 1998, h

That, in the. month of May,aooz, I personalgy net

to the 'post of 05/I when I Was found

-

-fVold" unaer any circumstances,
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. Daued NJP,
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-1 " 'The 28th

1,),_‘

PR

Aigust102, (¢

]

I, therefore, once again request you to pleage

Gk arra?ge for my immediate promotion giv;ng preference ove

t

t
i
|

r my

(W3}

to «JLQ-L(JLU.L;I\.:‘L 2i)
45 not been considered’ by competent Authority
, énd geanwnile hy Juniors are arranged to pe promoted,

It may be mentioned heru ‘that T was glueu promotion

sultable for 1t same officiaily
adb Lormally. Hence, my said promotion can not be declared "Hul

In case, no actidn 1s taken within a resonaoie

Thanking you§,»

‘Yours faithfully,

mﬁfa)dm)z,
uri ﬁarkat )
0S/II under DCOS/NP.

Za

,I may have to seek Justice under the Lav of the Lanoe

!

! .

|

Gouri J’MKM) |
OZS’////C/zma_a)L
78"@0‘5’//\/"}7‘)

CO“J {O JJ/HJP oy ih*kIfHu.P“ B
necesqary action n1\u

C%;%unc Sask z&;
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X Lhc bOb/hLbN when ie assured me thaé Justice would be, dmne to Wg.

el .nQ
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He Fe Rly o N
T Throge Eropar Channol.

Sibie Pronotion ~f OS/l/G in Seale of 15,6550 o
iy ’ 0“@/‘. s .H'

.--“-ﬁ
T
" . Hita Jua raspact and Nisblo ‘sudn 153132, I bhcg to
. lay dewn tho £uil wikg fduta for your kird dis-ozul plcosa

w

. That oiz, huviLg luarut Irom o vory reliable
. s6uteos. thut o L5uel of 0&/1/G ts lying under yeur xind
;8lspogale Twrougli 1 ac tho soplerzost 0S/11 ary 21igibla
I3 perdorn my uutios vory: ‘elearly which is froa my hoopt
.yot ay: ange ¢ not liatcd on thgt panul. '
» Tbvt Sir, very honastly 1 ap roquesting
you Pl8osa coas iuar Iy cose: sympath»tiCOLLy 2ad help w
,ta bo an. OS/l nnuor Ly.CMF/PJP.
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1h6 bxduates ero follovs:-
1. DBto ot appointnent 1o 18 . 1w 2.

‘-

. ‘ 1 -

2. nnto ot Prowotiun as s:.g1qu;-f 18 Z e ®

R 3’ Dato of prodatiou us Kd.Clqu:- 1 o le i

. ’/_ ..‘

4. Dutc of promotian as 031111;. "1~ 3e93.

Ybnra fuithfully,

| . ( Gouri Sapkar ) S
Datod, Houjalpdizuzi, . 98/11 Undorr '
o B Dy.CM'i/HJ Pe
‘ 31 P 3 9 2@03 Vo ecmne .
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sy S pereck

- Ihe Gemeral Memagor (P), _ .
& ‘ﬁpEeHailwayg Haligaes, Guwehoti-ll qﬁg
cb ] _ o N
g - Thres Pra;sr Chaamsle
f'! Si.I" . ,

. Subs~Premstica to the pest of 0S/I(G) in scale'RSQ
65C6=10890/= aRo yeer's after momesacceptzace on
acceuat of domestic cemstraintse

| .
Refi=I)Your offlce erlor moof/21&/66(5)Pt.V d:ted
. 16/16,95.,1998, - _
: ' 2)Your memeorandum R9.B/21€/66{S)Pt.V dated
163499@&& g

BERTITY ;wi-.. .

.pleaste

QYA W ATy O

Mest respectfully I heg to sukmit the foellawiry fow
linss feor faveur cf yshur kiad censidergyiea aad iomediate :cties

" That sir, e=m haiag fouad suitzble for the ﬁaSt sf

05/1(G) vide your meperaandum ne.Z/210/66(S)Pt.V dated 3/70401298,

1 was upremoted as such aad erdered Lo se pestad under 2COS/DLETv

- =

‘That, vide my appeal dated $3.07.,1928, I emprossed ay uewillingnass .

te carryeut the abovo premstiea erder with traomsfor oa acczunt ofxkk

- :the- -gtudy eof my childronm, as wvoll as of my 111 health ard lest but
- ‘met the least, ea acceual of oy hushands gompkacempulsion te stay
at KIp/Siligurd fer his liveliheodo _ S

el
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»
i

) B T Threugh.my above appeal I alse ragussted you te

-
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-

— e am
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}
: it.w o
t

R "
i [vacant and ane

_ faveur me wWith a pestisg at Fowjalpaiguri: But my roquast was Lot

‘. gcceded teoThat accerdizg ts the coateint of yeur aubove GLrics oTdel
“the staffuewilliag te uslertoks the tramsfor uad prometliesn would
'po deburrcd frem prauoties for 1{Oms) y:zargBut, after cressinmg «f
i thy abeve : :
1o B/218/1 PteVIII dtel9.6,98), ne actienr has yut boon taken &y the
ViV Rly admimistratiem te recensider sy Claim of pronmetiomoisanwhile,
i I epgerved with great dismay thal a frosh Memsrandum vide 2%¢3/

- 218/66(8) BtoV dtol6.402062 has beer clrculated erlisting a kest

“bar of one year Wegofrem 19,0098 (Ref 3 DCOS/HIP s L/He,

of my Juaiers found suitedle fer pregetien te the pest of 03/Ic

N Usdsr the Circumgtances,l wemld reguest your honour

“ygfere effscting the above memorandum for promotien of my Jumiens,

% may plsase da fagsnred with my dup: proms ' ]
"'mf,lifting of the abevs bar of enmo yeor fer which zmzgk act oI your

motion Weeofrem the dats

‘kipdesss 1 shall remzin over gﬂatsful'te youe |

o

[

o Se faf ns 1 ksou)there 13 s pest of CS/1 lying

ther yost is likuly te b vacant on acceunt of
gupsragauation of Its iacumhexi on 315t May, 2002 urder DCOS/HIP.
1 gay beimg the serisr mast way pleese be pested against anydhe

i ‘of the abeve two Vagésnclese z

o Thanrking yeug
T A | Yeurs taithfullys :
S | Gownt Sonkah-
- ‘ R, : |
ed, Hewjalpatgurle ( GOURL SARKAR )
vecs jalpaigurse 05/11 Under DCOS/HIPe
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No FQRAILW-/\Y ‘ !
Office of the ,

oY T ) Distt.Controller of Stores
gy A At : Hew Jalpaiqurdi,
w4 Raxe NoloE/283/1/Pt.1V. Dto27-4-98,
T Te

"2 . " The Controller of Stores
-_Yf © NJ.Fo.Rly,,Maldqaon,

el _ N

' 4f Sub:~ Promotion and Posting as 0s/1(G)

¥
lv

o ' B S
|; N

QV' g An appeal on the above subject received from Smi, Gourd
"Sarkar, OS/AII/G undor D5X-1-G/NJP is sent herewith for your further
disposal pleasc, L
i | | .4//////
- DAt» L, 4 ;’
o s Digtt.Centrollor of Stores
- v// - N,f,Rallway New Jalpaiquri
TR , \ ’
i Copy to : ami. Gouri Sarkar,0S/I1/G
1 P through Dex/1/G/NIp + Far informatlion,
; ." " | ‘ [N
q» i \Od.\qb
i ‘ )
: A - " Distt.Contzoller of Stoyes
N . v r 'i NoFo.Radlway How Jalpaiguri
PR TR : B ol |
L - 10 q%ﬁ |
i :l " n/g\' \/ {
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P'J..".r‘ -\‘I‘LW/\Y ' ?fé : o NE&‘U@
FelRs %C‘O of the é@;".i__m_hh&

“Distt.Controller of Stlres
- New Jalpaigquri, )

Dto7°7°‘980 ' ' \\/\‘

gfhg"éeneral Manager(P)
_ ,':.;: ?}."F.Rl Yo ,Mal igaon.
o Sub: - Promoticn and posting,

—ary

5 An appeal on the above subject (which is self explae
natory) received from Smt, Gougi Sarkar,0S/11/%JP i forwarded

Werewith {in duplicate) for t4 ifg-“further necessary action f rom

your end please,

.Y‘Qhﬁal(in dublicatg) _ (/////// '

i : ‘ Distt,Controllar of . 3tores
v _ NeFoRailvay,llew Jalpaigurs
E¥ | |

Topcbopy to i Smt. Goﬁxi Sarkar,
I U OS/II/NJP Through' .

Las
< ‘;'. 'A’Q/CD . .
fjf Distt.Controller of St
R

\x. .
-\i

i
C

NoF cRailway Now 1>

:::::

2

e Ma‘«L»‘:i{-‘E‘r
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{ Offiee of the
N | Biatt Centreller of Storocs \\.\
. : Kew Jalpalguri!,
PL.06-5-2002,

o
R

| ﬁ.r.mu"’% - igwNE?M‘@E‘:—N

| o
Subs» An appeal from Snt Geuri Barkar,OS/n(G) of thia

f‘“A offieo ‘against the pronotion of OS/IQG)in seale
SR of Rs 6500~ 195@0/-. RERE St At S ;
<4“,;‘,3_-‘ RF v J 1'1"*.. '

.'*

1 L pm applieatien 1 faveur ot Smt Geuri Sarkar, 08/11(@)

13 fervarélod fer furthcr dispesal . pleaso. ;

: .o . Q- o ' . o ’ .
DAS-' QHO: app}.'itai_’,_j.oﬁr . / 1

! ‘« v B , 'Biltt.é’entrellor of Steres
CLer ‘ o - ~ B.PFs;Railway/New Jalpaiguri

.
. 3 e
. < [N
L

i
e A

e

Copy. tos-Smt Geuri Sarkar,08/II(G) = Per.infermatien pleasc, |

Ce, ot te R
I H ,'_,:.’,, 0
' s
'

i | . -F?yi,m,
: e Distt.Centroller ef'Steres
H:F,Rallway/Hew Jalpaiguri.

o ,ﬂg\@‘i(% .
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AV . N, F.RAILAY \
’:; ~ Office of tha

s Sy S
3

Distt.Controller of Stores
Mew Jalpaiguri,

NO.E/PC/111/102/17 Dte5-9-2062,

To .
i ;General Manager{P)
Yaligaon,Guwahati,

_Subt« Donial of due grﬁmotion to tho post of
0s/1(G) in scale of W1, 6580-10530/~-,

=j ‘Ref: - Application dated 28-8-2002,

= b ey w

An application of Smt. Gourl Sarkar, 0S/II(3) working
.under this dffice wWhich 1s self explanatery is sending he
foxr your further necessary action ploasee

DA = One appiication, - //

e , Disff.Controller of Stores
S ' N.F.Railway,New Jalpaigqurt

rowith

PO T T
R I .
Sore ot N
AR SN IR

R k23 ceviel
Pt Ry
AT Al E N .
oy '
Ll ..
PRV
¢

| . ) | / | ‘ | . - ) 5
RS " Distt,Controller o?’gk Tes
- C&L)£/§L§N{/12? H.F.Railway,New Jalpaiguri
. . ‘ ,
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- Offico of the:

" Dy.Chief Materials Managor
New Jalpai guri.

| MO,E/2101 Pt.VIlL o nt.ez-a-zoos.
| . . ‘. ) . . »

H -
CHA/MLG .
" N,F.RLY

. f;,“‘ h Subz Promotion of OS/I/G in scalo of
PO T Re6500-10,500/- PaM.

: Applxcation of Smt, Geuri Sarkar,
P 0S/11 on 31-3-83,
Iﬁ An applicatian of Sat, Geuri saxkar. 0S/11 woxking under
this depot’ whlch 1s self explanatexy is forwardnd for your

' further dlsposal ‘pPlease.. Tho paxticulars of sorvice of Smte

" Gourt- Saxkar 13 given on her applicatien.

. t . .o . : .. :
R ‘e . | . R Piw .
el Lo, s C. * ey "“‘:*':

. . . . N . .

ve e -0 v 3 . . ("

VoL T . o e ~ L A8

o '; " . . -
d +
:

, J
. DA = Ono applicathn..'

1 ! \:."‘\ , /

i w8 i :

- S SRR AR Dy.Chlcf Matorials Manager

SERIR T o ' N.F.Bailway.uow Jalpaiguri

\/Céb&”ibzi'smt{ Gourl Sarkar,08/II. .
f i emdar Dns /i /G e dopad

. Dy.Chiof Mat%fr) s Manager
' ,"’ '2”'N.P.Ra11way,r fa}alpaigpri
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~

Criterias— Date of promotione.

-

r

~ Iq' F.

1)

Railway,

Provisional seniority 1ist

kA

kS

(Combineq) .

. Classificati .,
. 9f poste~Unit ;

gragde ,

ﬁémq;ks._

Department: Stores, _ 1 _ : . .
Category : Hd. Clerpk. of ‘Hd .Clerk(G) in scale B425=700/-," - 3
- ) , as’-bn’ 4,4,85, ‘Criterian:~ Date of promot
SN (Hame of the S€afT Under Date'j;E-F?;ET“;f Eﬁé€€W5¥' au“”T;ben th of
%iptarder of seniD-g whom- birth, app%t. ﬁyramationgcsgfd°gsergice. g
ity e T WS Crade pemp. Iy " Dy
S SN R B S S S b N N S
1. Sri M.L.Raychawdhu-Dy.cos/ 1.1.30° * 22,6.48 20.9.80 . offg. 4 6 1
ry, BLST '
€ " Sreeram Ch, COS/MLG 1. 3.36 16.5.59 30.5.83 " 1 10 1
Baishya, '
3. u Rama Frasad -0~ 10.1.39 . 2%2.5.59 30.5.5% " 1 10 1
Ghiose. . . -
4 " Nirmal Ch.Nath,Dy.Cos/ 1.,2.39 - 120.5.59 - 30.5,83 " 1 10 1
BLSR . ’
5. " lirinal Kanti MIE/CA  7.3.38 . 23,5,5¢ 30.5.83 " 1 10 1
6. " D,p.Bose. DCOS/NJP 2.12.30  3,12.54 '30.5.83 " T 10 1
B ’ T 510 7-61 ’ .
7. "  T,K,Bose. -4 o 1.6.43 v 9.12,63 30,5.83 " 1 10 1
8. " P.X.Das. -d o= 15.10.40. 1.9.64 30.5.8% " 1 10 1
9. " B,R.Sarbavidya ACOS/D/  31.12.34 26.2.59 .30.5.83 " 1 10 1
| T s © 25.6.66
10, ¥ S.K.Chakraborty, DCOS/NJF 2.8.40 27.8.60 30.5.83 " 1 10 1
-7 25,6,66 -«
11.9Mt, M.K,Rai. DCOS/NIF 15.1.38  12.6.58" 30,5.83 t 1 10 1
. 3'107061
- 12.5ri N.N,.Gogoi. DCOS/DBRT 1,3.38 .9.5.59- 9.6.83 " T 9 22
13, " B.C.Sharma 00S/MLG 1.1, 37 30.10.58 5.7.83 " 1 8 2o
T " UDivero, COS/MLG  1.8.37  21.5.59° 5.7.83 ' o8 2

CDntd.....o.Z//"')

et e o s 1




, - A--RC.Sanéma‘,(SZl‘)‘- S/P] EArs .’-54"3’5“_iQ.::7;75~ 5 7{83'-
. T ME, Apup lbrabhim, - KIR 17.8,40" 21.7.61 —17157g3
| . D.n.hazarika;(sw'"*‘ LGOS/ ¥NO- 1738 9.9.58  1.1.84
l T pem T ~Go= " g 5.50 - 11.5.50 1.1.64
" larigh Ch. Das, (o) =43~ - 4.10,54 410073 1460
2" PMalakas COS/MLG - 1, 11, 3 21.3.59  1,1.82
o keBaruay COS/BG/ 4.5, 50 11.8.59 1.1.84
g AL diag 633 22138 160 1.4
“=tb S Fhukan . DCOS/DBRY 22.12, 39 22.3,62 1.1.84
YL PR Gurung, Deos/wsp 8,5, 35 4.7.56 1.1.84
T D onoon, Dy.COS/ .6 3, 31.5.50  1,1,84
' | BLST :
2w L.IV:’.Tbakizria.(SC) COs/MLg 4.10. 39 7.8.60 - 1.1.61 .
LT DCOS/ Ny 23.3.36 .1.1.61 1ot
“-" 0.0, Basak, .. COS/ L, G 11-5.39 29, 10,60 1.1,84
S _m 4.R.Roy, o ICOS/.BG/ 4.6,42 37.7.,6} 118
e S-K.Sengupta, - gf?éos/ 18.30 258,44 1.1.84
; S gt acen, I%ggj/l\”l? 2.1.41 7.8 63 . 1.1.84
| =" Sarjug sipgn. COS/MLG 17,1, 34 1831352 101054
{ Z. BBBiswas, (sc) COS/MLG 40,7, 37 17.3.59. 1.1.84..
: %" FuC.Gasyan; Cos/Mng 9.10.33 17.12.59 1.1,84
“o M3, Osmap Guni, ~d o= 18.5,39 27,362 1.1.84
3- % Spi K.C.Mali(se) <d - 1.1.42 59
o Sailadhay Goswamj
{rrommmm e el D




Lo ...«M!’h

__ | s o S/
) P N ) -
7 S P BS e S SRR SN BTN R N i By - S §
Sori P Buraboo o U TUQ0s/MEG — 120420 S 1.4462 0 1,184 0ffeg. k! IV?‘: B ‘
et " G,C.Bbharali.(sC)  ~do- . 1.6.,40 . 713.4.62 1.1.84 . n 1 3, 0
" HiK.Das. DCOS/DBRT  14.5.39. 26.10.73 1.1.84 " 1 3 0
£.%  Bikash Hazarika COS/BG/Con 19.5.51  47.3.75  1.1.84° n 1 3 0
&% M.W.,Bralwua.(8T) DCOS/HBQ  1.3%.519 4.9.72 1.1.84. " 1 3 0
"7 Fl..Baruzh, C0S/MLG 1.3.42 1.4.62 1.1.8% 0 1 % 0
2" L.Naniel. DCOS/NJE 18.12.41 31,7.61 1,1.84 1 1 3 0
=  B.Rawm. . —do- 1.7.30 1.11.55  1.1.54 " 1 3 0
25,6.00
-¢.%  N.,Nandi. Dy .COS/BLST 1.2+ 31 1g.ﬁ.5o 1.1.84 1 1 3 0
«o" Khagen Saikia. DCOS/DBRT 17.1.55 10.1.75 1.1.84 i 1 3 .0
=W.8ut,Madhuri Saikia, (ST) -4 o- 3.2.47 1.10.76 1.1.84 " 1 3 0
whSri Girish Ch, Gosw-ami. COS/MLG 18,42  2.4.62 1.1.84 " 1 3 0.
s» S.K.Chowdhury. . DCOS/PNO  2.7.%0 6.11.50 1.1.84 " 13 o .
=% s.D,Sharca, COS/MLG 1.2.42 13.4.62 1.1.84 " 1 3 0
¥.8ut.fratibha Bose. . Dy.COS/BLST 1.4.30 26,2.66  1.1.84 i 1 3 0.
.57l B,Prasad. _ DCOS/NIJF  4.5.42 3.5.66 1.1.84 " 1 3 0
a.9mt.Dipika Bose. . DCOS/NBQ  10.10.41 31,7.61 ' 1.1.84 " 13 0
©.5ri G.M.Kakati, COS/MLG 1.1.43 13.4.62  1.1.84 " 1 3 0
#<*  N.C.Bhattacherjee. DCOS/BNO  17,3.33  1.12.51  1.1.84 1 3 .0
F® o D.Coledhi. (8C) COS/MLG 1.11.41  2.7.62 1.1.84 L 1 3 0
%.Sut,snjana Sur. DCOS/BNO. 22,2.51 23.3.69 1.1.34 " 1.3 0
Z.8ri B.N.Chatterjee. Dy .COS/BLST 16.4.29 8.4.48 1.1.84 n 1 3 0
#.8ut,Sonpahi Hazarika, (SC)  DCOS/DBRT 1.1,54 1.4.77 1.1.84 " 1 3 C
Z. " Dipa Devi. —dx 22.12.55 20.4.77 1.1.84 i 1 3 0
3. " Sayed M,EFahman, =G0~ 28.11.56 8,1,79 1.1.84 " 1 3 c
=reSmt,Namita Chakraborty, Dy.COS/BLST 2.4.50  7.1.71 1.1.84 ! 1 = ¢

( antd...-..q-j’/—)
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"5, Smi.Uma Bbattacherjee, § DCOS/DBRT -1.12.55  26.2; 79 1.1.84 _ offg, %{ ~I§ 3 LA
co. Sri R,N,Singh, o Dy.COS/BLST29411.29 ~ 30, 11,48 1,1.84  » 43 0 L
“t« " I.B.Chakraborty, DCOS/PNO  "25.6.,28 ~74.6.48 ~71,1.84 n T 3 70
<. % Kamala Giri, . ACOS/KIR - 10.11.39 22.11.51 -1,1.84 " 13 0
Y. " F,D.Das, COS/MLG. . 1.3.36  20.12.58 1,1.84 d T3 -0 ;
B. "  Bharati Kantha Das.. (sc) -3 0= 1.5.39 17.7.62 " 1.1.84 " 1 3 0 .
. " R.Sutradhar (sC) - =do-  1.3.42 . 2,862  1.1.84 " 17 3 0
2. " B.R.Das.(SC) ~d > 1.3.46 2.8,62 101,84 y T 3 0
3. " S.N.Das, e 1.5.41 18.3.63  1.1,84 v 1 30
f. " H.C.Chdowdhury.(SC) -d o= 1.1.40 15.4.63  1,1,84 " T3 0
. " K.Fedhi, -do- ' 1.3.43  21.6.63 . 1.1.84 Y 1 3-0 -
®, ' krdhendu Bhattacherjee. -do- 1.4 .44 21.8.63  1.1,84 " 1 3 .0
fT. " Lure Chettri. -do- ' 6,8.40 12,9.63  1,1,84 " 1 3 0 L
ro, M Bharat rumar Das, -d o=~ 1¢2.42 24,12,63 1.1.84 ! 1 3- 0 v
B.50t. S.K.shattacherjee, ~d > 1.12.43  30.12,63 1.1.84 " 1 3 .0, e o
0.5r1 R.K.nedhi, - : ~do- | 1.5.44 . 5.2,64 | 1.1.84 n 13 0 -
% % Azni Kumar Bhattacher;)ee. ~d Jme 1.7.29 11.2.64  1.1.84 " 1 >3 0 -
%2, v M.C.Kangsa Banik, -d3-  30.9.44  13.2,64 - 1.1.84 o1 30 |
3. " H.M.Kalita, ~do- 1.10.42  3,5.64 1.1.84 " 13 .0 -
4. " G.C.Seal, (sC) - -4 1.11.43  14.2.64  1.1.84 " .1 3 .0
BH.SMt, Lekha Sen. | ~do~ | 8,10.44 - 22,2.64 - 1.1.84 | " 1 3 0
“@.5ri  Banamali Goswami. COS/BG/Con 1.4.44 . 27,2.64 . 1,1.864 " 1 3.0 _ \
% " K.,L.Dey. | DCOS/NBQ - 3.4.,42 ~ 4.4,66 1.1.84 " 1 3 0 ‘
&.5mt, P,Muaktan, : DCOS/NJP . 25.3%,45 7. 12_6_62 1.1.84 " 1 3 0
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“ % ri N.C.Dey. COS/MLG  1.3.37 31,12.63
ml o N.K.Mukhia. DCOS/HT2  15.7.46  6.8,65 -
‘ ' . 25.6,66.
Yse W HeneBISC. ~d O~ 11.11.31 4.11.58
| 27 k.61
454, Sendhya Das, COS/MLG  ~ 1.9.35 23,2,63
_ §:.5'"7”:68
oxSri Bikeu rrosad. e 1.6.39 420
. 10.4.909
a1 slen,Ganguly. -4 > 12,734 17.12.23
' 4,4.70
.54t .Jherna Bhadra, -d - 7.8.40 22.5.70
s.5ri R.H.Kundu. DCOS/NJP  1.7.41 16.11.69
31.F.01
g, v Kirsie Kumar Das. DCOS/ENO  1.1.53 17.12.70
SRR M.K.Rogsardhian, DCOS/NJP 1. T.44 %.?3631
/.Sm.t.(}uuri Sarkar. DCOS/NJP. 4.1.54 12.,4.72
F#0.S:1i Manna Singh. -4 2= 06.7.42  16.5.72
//\a_mf" J.Bageni. DCOS/NBQ  6.1.54 26.6.72
JU2." . .Chaxraborty. DCOS/PNO  20.8.48 29.9.72
|%3." Ganthir Hazarita, -3 o- 1.%.51° B.1.73
| 83" Sudeb Ghosh. —d o= 19.6.50 18.5.73
) 5. U.K.Dastidar. -3 O 26.4.53 12.9.75
| W5, Smt, mani Hazarike,(SC) =g D 5.10.54 19,4 .77
| s¥.8riR.N.Sutradbar. (SC) ACOS/KIR 1,9.46 26.3.76
je3.n  Anil Ch.Thakuria(SC)COS/MLG 31,12.54 20.4.76
| £3." -sunil Vb, Das.(SC) ~d o 1.9.47 2%.4.76
M J.K.Das. (sC) . -G 2= 2.4.51 2%.4,76
) ##.A. Sri Ganesh HMuchi(SC)DCOS/NJ¥ 31.5.37 _27.6.26 ( Contd.
: 15,.2,78 :
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A2, " Sakuntala Das,(ST) -do
1l
Smt, chrnamayee Salhl§ DCOS/DBRT
(ST

,".bhrl ASU tosh Sarkar | DCOS/DBRT
1.

. " Bhabanpi Kanta Das h JCOS/ENO
Mv. 8t , Chi tra Das, [ e It

3%, " Rina Devi-, =0 3-

s, Sri Fracip falukder, | -d o

9. BLHL enose, o—do-

. " Aatan Kr. Dutta, | g

1, n V., Talakade r, T o W

A2, M Tapan Kumer Ruy, zDCOS/NBQ
23, n E.N,Namasudra.(sc) 'DCOS/DBRT

B.C.Majumder, %DCOS/NJP'

. " J.sargiary(sT) Eos/MLG
B, " Bikrag Rabha, i-oa

27. " K.K.Roy, ?COS/NJP

i
B8, " S.N.Dutta, }-do-
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’ g:Sm P.K.Biswas, . . = DCOS/NBQ . 41,54 27.8.78 7 "1.1:84 “Oftg;” ¥" % é’r ;
3#‘ w Lakhcmar Kalita. DCO§/PNO 3.2.41 2712460  $,1,84 - M7 1 3 0
. ¥i, W Nizrmal’ Kr. Dey. —do- 2.5.47 10.3.69 1.1.84 " 1 - 3.0 .
.20 " M.R.Dey. -d o 6.5.49 31.3.69 1.1.84 " 1 3 o'
©5, " ‘H.S,Paul. ~da 11,1144 18.2,70  1.1.84 " ] 5 0
3. " Udhab Ch,Das.(SC) -do- 1.9.54 - 28.8.74 - 1.1.84 " ’ 3 o
. " B.C,Hazarika. —dom 1.1.53  2.11.78  1.1.84 " 1 3 0
55, " J.C.Barthakur, -d o= 149455 22,1279 1.1,84 " 1.3 0
37, " Hagen Nath Kalita, —-do- 1.8.59 22,12.79 1.1.84 u 1 3 0
3%, " Sanjib Saikia, -d >w T 16,4.60 . 21.12,79 1.1.54 e .4 . 3.0 :
w35 " Banakantl Des. - ~d O © 244,53 18.6,80 1.1.84 " 1 5.,0., . R
£5, v Biplab Savkar, -d o= 2.,12,57 ~"17,12.80° 101,64 " v o1 0 30 ot :
ft. " Diargeswar Kalita, =-do-. . 1.3.57 18,12.80 1.1.84 wee e w3 o
%2, " Md.M,Ahned, -a o= 1.1.52.  19.12,80 1,1.84 - " .. 4 3. 0.
X3. " M,L.Chowdhury.  =do- . 1.9.54  31,12.80 _1.1.84 " 1 3 0
%%. " Dhaneswar Sharma, -do- .- 30.,6.,57  31.12.80 1,1.84 " 1 3.. 0
' ©5. " Santosh Kr.Singha, -do- . 20.11.57 3.6,81  1.1,84 " 1t 3 0
76,58t Nilima Beilung. =39~ - 1.1.56 6.7.81 1.1,84 " 1 3 0
~®E.Sri Fredip Sarkar, =d o= 17.2.53 8.7.81 1.1,84 " 1 .3 0 i
58, v Dinesh Ch.Kalita, -do- 1.3.56,  4.8.81  1.1.64 " 1 3 .0
125 M Ram;rabhagh - .7, .1 . " 0
! P (SC). DCOS/NJP  1.7.44 | 2%292 | 1 1 84 1 .3 '
. e N . M 1
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153. " P.C.Bhatt. , ACOS/KIR 26.10.54 17 11,75 1.1.84

‘. 54, " S.C.Prasad, ~d'>= 1.1.34 -]7 11, 1.1.84
( , ‘ 297_2 T -

% 455, " pMahanta Frasad. —d 0~ 1.2.3% z %1- 1.1.84
. ' : f . I 15.2.718 . . 6
i56. " Chanireswar Sinl*gh. -3 O— C23.1.39 - 5012 10 1o

|7 H7.7"T AL Oh, Das, (SC) DOOS/ENO 31.12.54 '21 6,74 1o
- =58, " Lekharu, Rem Ba;g'ro\_, DCOS/PNO' . 22,10.54 22.6.74 1.1
?59, " R.N._Biswas. ( Q DCOS/NBQ  30.1.29 ~ T.2.50 1

%0, " S.P.Pathak. ~do- 7 31,7.39- S 2711450 T 1
-iv 461, G,Prasad, —do-" - <15.1.33 27,9.59° 1
2. " Nanu Mandal, DCOS/NBQ  12.5.41 + 13.5,66 1
%3, " J.C.Sharma, -8 o 6.6.41 - 7.6,66 1o

1

]

)

1

1

1

1

i e

gL ———

4. " Bhagat Jha, -G - 3.2.40 15.9.70
5. " Asish Lodh. | DCOS/DBRT 1,8:63  6.4.8%
6.5t t.krisma Raha, |, ACOS/KIR  26.10.56 17.3.79.
®7,.5ri B,N,Mishra, '2’ ~d 0= 19.9.39  4.8,67
B, " Gopal Mohan Jha,  ~do- 10.5.35  1.10.62
#%9. "  G.N.Divedi. . -4 2 27.2.%38  16.2.63 -
£, Stit ,Arati Sutradhar,,(oOQDCOS/NBQ 18.11.59 30.4.62 . .
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i *%ib5nt Arati, Das, (SC) “DCOS/NBQ  25.11.57 +4.5.82  1.1.64  Offg. 1 "3 0
f y*:f;.?’mt.';(."}{alo.(ST) DCOS/H#JP  9.8,55 11.5.82  1.1.84 " 1 3 0
? ‘ Z}.Sri N.sarkar, (SC) ,;;(.;70 -1P% 3,6,57 23.6,82 1.,1.084 H 1 3 0. ,
1 <= F J.C.Podder, (SC) \¢p o-;;ﬂp 3.1.44 | 8.3.067  1.1.84 " 1 3 70
L T _ R 16,710,862~ ; :
1 =& " A,C,Chakraborty ,DCOS/NBQ 1.3.50 22,11.70 1.4.85 "
| | ’ 3
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’. _ . for Controlier of Stores.(F):MLG. ' ;
. N0.E/255/101/7 (s). _ - ¥idligasn,dated g ~11-86
Copy forwarded for information and necessary action %o ;- '
-.1. Dy.COS/BLST. 2, DCOS/ENO, HBQ, NJP and DBRT. 3, 4COSs/SGUJ, KIR, NGC, and APS/K@,
‘4, °COS/MTP/CA and New Delhi., 5, CVO/lMaligaon. 6 , COS/Maligaon,
' 1. General Secretary/NFREU/PNO with 30 spare copies.
. 8. Genere’ll Secretarp/NFRMU/PNO with 320 spgré copies,
& | Any representation against the positions in this seniority list should beLorwarded ~
to this office w-ithin a month from the receipt of the same., Representations received
after the. target date will not be entertained, : ,\N} ’
_ . . A
E-B. - Names of ffg. Chief Clerk promoted on requl ar /('1 N
. b S 'S B 1 B1 o i . ’ - -
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. Uith diia respgct ang humb g submisaign, $ bag to uray your KL
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Cantral Govt, Standing Counse!

Central Administrative Tvibupal
@uwahati Bench: Guwahati

}. [
. . ATIE2004
. . -'Y “t*
.
! G- rwahatt BeGeh
\INTHE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

( B. C. Pathuk)

Addt.

0.A.NO.233/2003

Smt.Gauri Sarkar - .....Applicant
- -versus-
Union of India & others - ....Respondents.

(Written Statement filed by the respondents No.1 to 4‘{

-

" The written statement of the above noted respondents are as follows:

1 That a copy of the O.A.NO. 233/2003(referrcd to as the “application”) has been
| served on the abovementioned respondents. The said respondents have gone
~ through the same and understood the contents thereof. The interest of all the

above respondents being common and similar, the written statements is filed as
V common for all of them.

2. That the statements made in the application which are not specifically admitted by
- the answering respondents are hereby denied. |

3. That the application is not maintainable for raising multiple grievances/reliefs and

- the same is therefore liable to be dismissed under Rule 10 of the Central
" Administrative Tribunal (Procedure) Rules, 1987.

4. That before traversing the various paragraphs of the application, the respondents

. give a brief resume to the issues raised in the application as under:
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a)

b)

~

2-

I"J.[‘he applicant is an employee working in the capacity of Office

Superintetident/GrlI (referred to as “OS)in the pay scale of Rs.5500-9000/-

' under the Deputy Chief Material Manager/N.F.Railway, New Jalpaiguri, She is a

candldate to be considered for promotion to the next higher grade, viz. OS. Gr. Iin
fne scale of pay of Rs.6500/- to 10,500/-. The posts of OS Gr.I are manned by the
Headgquarter of N.F.Railway located at Maligaon. This is a promoticnal post
based on seniority-cum-suitability. For this purpose the seniority list is published

in every two :years duration on every grade and scale basis. The question of

suitability is judged by a duly nominated officer on the basis of the service

records for last three years. The service records include Annual Confidential
chort (ACRs), performance during the year etc. The suitability test is to be
conducted at a gap of mlmmum six months time from one test to the other subject
{o the provision that (i) vacancy is available and (ii) candidates in the feeder grade
with 2 years continuous service is available, (iii) and the assessment is to be made
in the ratio of 1:1 basis, ie oné post one candidate dnly. Departmental SAG
officers need to approve the proposél for conducting the suitability test for filling
ap the vacant post and to nominate the officer to conduct the said test. The staff,

who is eligiblé, however; need not be called or advised aBout the suitability test.

The applicant was adjudged suitable in the suitability test conducted on 11.6.98
and accordingly ‘order for her promotion and posting was issued vide order
NO.E/210/66(S)15t.V dated 15.6.98 indicating her name as SLNO.10. She was
ordered to be posted at AMM/Beliaghata Office as per availability of vacancies in
;_he grade. The applicant did not carry out the order of promotion and submitted a
representation on 7.8.98 for her posting at New Jalpaigury. The respondents
‘donsidered her representation and rejected the same, as it could not be acceded to.
The respondent vide their letter dated 25.9.98intimated the applicant about her

representation and at the same time it was also intimated to her that she would not

- be entitled for consideration for her promotion for 1 year as per extant Rules. Her

tepresentation was treated as refusal to accept the promotion.
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c) vThereafter, subsequent suitability tests were conducted as on March, 2001,
:April,2002 and May,2003 in which the applicants case was also considered. But
'the applicant was found “unfit” (;n the basis of her ACRs etc for the relevant
i period of 3 years. Those who were found suitable and fit for promotion, were
'kgiven the promotion. Consequently, those who have accepted the said promotion
prior to her, they have become senior to her. Under the circumstances, this

\application has been filed in this Hon’ble Tribunal.

‘But during the pendency of the application in this Hon’ble Tribunal and before

"ﬁli.ng this written statement, the respondent again considered the case of the

applicant and she has been promoted to the post of OS/I(G) in the scale of Rs;

'6500-10,500/- and posted undet SMM/NBQ Depot against the vacancy with

. immediate effect vide Office Order No.132(E/Stores) dated 28.4.04. By the said

‘order of promotion and the order of transfer on promotion, it was also made clear

.that in case the applicant fails to carry out the order, she would be debarred from _

-promotion for 1 year.
A copy of the said order of promotion is annexed hereto as ANNEXURE-R1.

5. ;That with regard to the statements made in para 1 of the applicaxtion,‘ the
‘respondents state that there is no cause of action in the application and hence the

application is liable to be dismissed with cost.

6.  That the respondents have,comment to offer to the statements made in para 2 of

-

the application.

7. That with regard to the statement made in para 3 of the application, the
‘respondents state that the application is hopelessly barred by law of limitation and
_hence the same is Iiable to be dismissed with cost. The cause of action relates

‘back to the year 1998, therefore the application is barred under section 20"and 21

\rorsennet Omin | HA,
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of tﬁ!e Central Administrative Tribunal Act, 1985. Law is also well settled that by

ﬁhng successive representations, the law of limitation cannot be extended.

8.

That with retard to the statements made in para 4.1, 4.2, 43, 4.4, 4.5, 4.6, 4.7, 4.8
and 4.9 the respondents state that those being matter of records, nothing is
admitted beyond such records. In this connection, the respondents reiterate and

teassert the foregoing statements made in this written statements. In this

connection, the respondents also state that the order of promotion of the applicant

was issued on 19.6.98(ANNEXURE-D in the Application) whereas the applicant
submitted her fepresehtation on 23.4.98(ANNEXURE-E) which will speak for

itself as to how the applicant was acting upon matter. It is also clarified that the

2 designation of “DY.COS/NJP”, the authority to whom the representation was

siubmitted, was changed subsequently to “DY.CMM”. The respondent also state

that subsequently, when the applicant was found suitable and fit, her case was

considered and she was posted on promotion as OS/Gr.I in the scale of pay of

Rs.6500-10500/-. As there was only one vacancy at NJP in 1998, One Smi
M.KRoy Bardhan was posted at NJP and she was posted at Beliaghata against the
a;vailable vacancy. The case of the applicant is a transfer on promotion. But the
law relating to transfer is well settled that no employee has any right to seek
posting or remain posted at a particular place during his service career. It is the
employer who will decide as how, where and in what manner the service of an

émploye"e is to be utilized for the interest of service.

"EI’hat with regard to the statements made »in para 4.10, the answering respondents
state that the applicant failed to qualify for promotion as per extent rules of the
frespondents.' Therefore, she has no right to challenge any such promotion of
pﬂlm, who were found suitable and fit by the authorities as per rules and duly
promoted. Moreover, promotion is not a matter of right. On the other hand a mere

chance of promotion does not confer any right on an employee. The law in this

' }'regard is well settled.
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10. That with regard to the statements made in para 4.11, the respondents reassert the
" foregoing statements made in the written statements and state that while the
. apﬁlicant refused to accept the promotion in 1998, she was under bar for
prdmotion for 1 year and she failed to qualify for promotion up to May, 2003. As

a result, employees even who were juniors to her and who qualified for promotion
and accepted the promotion and promoted, become senior to her. Such seniority

" cannot be faulted as alleged by the applicant and there is no illegality' in such

promotion and fixing the seniority.

11, That with regard to the statements made in para 4.12, 4.13, 4.14, 4.15, 4.16, 4.17,
4.18, 4.19, 4.20, 4.21, 4.22, 4.23, 4.24, 4.25 of the application, the respondents
reiterate and reassert the forgoing statements and state that these are all repetition
of the same averments and therefore nothing is admitted. The respondents also
state that the seniority of the respondent No.5, 6&7 which has been challenged,

~ can not disturbed at this belated stage as law is settled that the long settled
_ position can not be unsettled as it will create administrative chaos. It is also
pértincnt to mention here that the order of promotion has again been issuec to the

| api)ﬁéant as stated herein above, but the applicant has not carried out the said
order so far on this or that plea. As she has again violated the stipulated condition

- of promotion and failed to carry out the order, she will again be debarred from

pfomotion for 1 year.

- 12 That with regard to the statements made in para 5.1 to 5.8, the respondents state
~ that the grounds put forwarded by the applicant in support of her claim is not
sdpported by any provisions of law, hence the said grounds can not sustain in law.

Therefore the application is liable to be dismissed as devoid of any merit.

13. That with regard to the statements made in para 6&7, the respondents state that

' they have nothing to comment on it.
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14, That with regard to the statements made in para 8(i) to 8(iii)) and 9, the
respondents state that under the facts and circumstances of the case and the
provisions of law, the applicant is not entitled to any relief whatsoever and the

application is liable to be dismissed with cost.

In the premises aforesaid, it is therefore
prayed that Your Lordships would be
. pleased to hear the parties, peruse the
records andA after hearing the parties and
perusing the records shall also be pleased to

dismiss the application with cost.

VERIFICATION

I, Sri.. ROAAMNM B at present  working  as
by *'QPO/Y‘JW\m the office of the...Gn.M.(P 3 W"i‘&@'\ﬁ ."...,Guwahati being

competent and duly authorized to sign this verification do herby solemnly affirm and

state that the statements made in Para.l, 2.2, 48,4556, A Yo Nend e truc to my
| knowledge and belief, those made in para.4 ..ead.R...7...7..0,, being matter of
records are true to my information derived there from and the rest are may humble

submission before this Hon’ble Tribunal. I have not suppressed any material fact.

' _ Aung, - '
And 1 sign this verification on this A4 th day of-Magh,ZOOZl are Guwahati.

S s NS S

‘ DEPONENT.
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Northeust,F rontier Railway
MO- /32 (’/,2/\:96&/29 OFFICE ORDER.

Smt. Gougi Sarkar,OS/H(G) in scale Rs.5500-900¢)- under Dy.CMM/NJpP who
has been empanelled for promotion to the post of QS (G) in scale 13.6500~10500/- is

now hereby promoted to officiate a5 OS/I(G) in scale rg 6500-10500/- dnd posted under

the transfer prde; within fortnight from the date of issue of,this order in terms of Bd’s
instruction, circulated under GMPYMLG Ietter No.E/ZS3/Con/P—JII dt.12.3.91, it would

be construed that she is unwilling to under take the transfer and promotions and she
would be debagred from bromotion for a perjog of 1(One) year, L

Implementation/nog-implementation of transfer order showing tﬁé date of _'span'ng
and joining the new post should invariably be inti )
(SPO/NG) immedizncly. :

entertained,

This issues with the apptoval of COS/MI_G.

SPO/MPP & Trg,
for General Manager ®)
N.F.Rly.MLG.

No.ki21 0/66(S) Pt. v, dt. R§-4,2004

Copy' forwarded for information & necessary action to -

1. COSMLG, 2.CMMMLG, 3.Dy.cMvv G, 4.Dy.CMM/NIP -
5. SMM/NBQ, 6. WAG/NBQ, 7 AMO/NIP & P/as, o ’

a

8. Staff concerned, 9.GSR\IFRMU/PNO,
10, GS/NPREU/PNO, 11. GS/AISCREA/MLG.

: ;1: , 4 294 Ob,.
N for General Managbr ®)

' N.F,R'Iy, Maligoan.

‘0/
¥

58"

[}
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GUWAHATI RENMCH AT GUAAIATI

‘ )
O.4. No: 223 of 2003 fi :
(:‘L/ | .

smt. Gourl sarkar e Applicant

- S

Union of India & Others ... Respondents

© IN THE MATTER OF:

T REJOINDER to the wWiritten .

e

Stotement submitted by the

Respondents Nos: 1 to 4 . .

The pPetition of the Applicant most respectively
sheweth :

1. That the Applicant in reply to the para-l of the
. ./\/\J?/V\A__ !

Written Submitted by the Respondents after lapse
A

of complete 10 ( ten ) months offer no commencs.

2. That the Applicant offers no comments against
para- 2 of the Written stgtement submitted by
the Respondents.

3.

That it is submitted that the statement made under

para-3 has not been correctly reflected by the

contd..2..Respondents..
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Respondents in their Written Statement. The grievance
o%—the Applicant is her pramotion to the post of Office
superintendent/Grgde-I(G) in Scale Rs 6500~10500/~ which

has to be followed by posting and its consequential

benefits. The Rule 10 of the Central Adminstrative
Tribunal (procedure) Rules, 1987 is veﬁ%much protective

for the instant Original Applicabion submitted by the

applicant.The Rule 10 above provides as under:

An aplication shall be based upon a single
cause of action and may seek one or more

reliefs provided that they are consequential

1
to one anothele.

4. That the Applicant offers no comnents in resgpect
of para-4(a) of the Written statement submitted

by the Respondents save and except that the

have to be published and communicated to the

Result of all selctions/Suitability tests shall § -

candidates calh4for the zone of consideration of

those selctions/suitability tésts.

5. That it is submitted that the Statement made under
para-4(b) of the wriiten statement of the Responde-
nts has not been correctly reflected. The result
of the panel for procmotion to the post of 0S/I(G)

was Published in order of seniority by the General
Manager(P)/N.F.Railway /Maligaon vide his letter
No: E/210/66(S)Pt.V dated 3/7-4-93, the copy of

which was annexed to the O0.A. as AHNNEXURE=- A at

contd...3 .. at Page..
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3.

at Page 16 of the 0.A. and the seniority postion

-of the Applicant was shown ‘under SN~6 of the 20

passed/qualified candidates. Immediatel§ after

‘publication of the said Memorandum the Applicant

Submitted a written reporesentation to the contrGe

-ller of stores, N.F.Railway, Maligaon, on 23-4-98

‘requesting and praying for&uz,posting at New Jal-

paiguri by fur subsequent letter dated 24-4-98
against the vacancy to be caused consequent on re-

tirement of Sri P.K.Das, 0S/1(G) on 31-10- 98. The

‘Copies of kthhose representations were submitted

with the instant OA under ANNEXURES - E & F at Pages

18 and 19., much before the posting order gas out

by the Respondents as mentioned in their letter of

even No: dated 15/16-06-1998.

No letter dated 25-9-98 as mentioned by the Res=

pondents in the said para was received by the
Applicant'. The Respondents are challenged to

show strict proof of its Receipt by the Applicant.

The Applicant had never refused of her promotion.
she has only submitted her " REQUESTS "&"PRAYERS"

to her Employers only to consgder the diffmculties

faced by her in the event of her béing posted at

BLST ( Beliaghata at Calcutta ). It fails to under-

stand that the Respondents could not differentiate

between the words betwsen " REQUEST/Prayer and

" REFUSAL " and as a result of which victimised .

the Applicant without making any communication to

her by the long span of aboutf.i 6 (six) years.

contd..4 .. That...

2 F-G-0Y



6), That it is submitted that it is not understood as to

how and why the Applicant was found " unfit “ on the

batis of ACRs. No adverse Report was communicated to

~the Applicant in respect of ACRs of 2001, 2002, 2003.

Only ACR of 2000 was received for adverse remarks and

reply to that was given on time. The Respondents have

‘not mentioned about the ACRs of 1998, 1999. as per

‘Board's Circularthe Applicant's Case should have been

‘expedited in April/1999.

By refusing the Applicant her due promotion in accor-

dance with the Memorandum No: E/210/66(S) Pt.v dt:

3/1-.4~98 1issued by General Manager(P)/N.F.Railway/

.MaligaonFn which the Applicant was " found SUITABLE "
fand placed in the pannel under SN-6 in order of seni-
ority, and-giving promotions to the Respondents 5,6,7
%of the instant 0.A. and others, who are junior to the
Applicant from the basig seniority till the promotiom

of 03/11(G), the Respondents have flouted their 6wn,

set of Rules and system,

“The Rules under Ss 214(8) and (b) _of Indian Railways

Establishment Manual, Vvol.I, 1989 edition provide as

undel: - , . :
" (ad Non-selection posts will be filled by

promotion of the senior most suitable Rail-

was pervant . Suitability whether an indivie

dual or agroup of Railway Servants being deter-

mined by the authority competent to £ill the

posts on the basfs of the record of service
and/or departmental tests if necessary. A sen-

ior Railway servant may be passed over only

contd..5,, if..
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if he/she has been declared unfit for holding - o ;
. Q
the post in question. a declaration of unfite-. \
. S
ness should ordinarily :hdve been made some- » a;

time previous to the the time whmsthe promotion &
\

of the Railway servant is being considered.
)

(BE) When, in filling of a non-selection post, a
senior Railway servant is passed over the Autho=-

rity making promotion shall record briefly the

reason for such supersession."

The Applicant has reson to believe that such

provisions of the IKEM were not followed.

HMoreover, their Lordships in the Hon'ble Supreme Court
Observed in Baidyanath Mahapatra -vs- State of Orissa

reported in AIR 1989 SC 2218 that Adverse remarks must

éfiﬂ44<aé_,

be€omwunicated within reasocnable time.

Ol

In Gurdial Singh Fijji -vs- State of Pungab & ors.

&,

reported in AIR 19793C 1622 the Hon'ble Supreme Court
observed : " The Principle is well-settled that in accér—
dance with the rules of Natural Justice, an adverse
report in a confidential roll cannot be actedcupon to
deny promotional opportunities unless it is communi-
cated to the person concerned so that he has an oppor-
tunity to improve his work and conduct or to explain

the circumstances leading to the report..... and the Govt

has to consider his explanation and decide whether the

report was justified ™

The copies of adverse remqrks on ACR-2000 recieved and

replied are annexed as ANNEXURES= R/I & R/IJ.

contd..6 ,.Further,..
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Further, it was not mentioned by the Respondents in their

Office order No: 132(E/Stores) dated 28=-4-04 as against <

3

2 -9

which panel and from what date they had given promotion
‘ ' {

to the Applicant despite this Hon'ble Tribunal's cate- .
- gorical orders on 11-5-04 andl19-7-04. This was in violation

of the Tribunal's order as not to mention the panel and the

date from which the promotion of the Applicant was to take

effect,.

7. That the statement made under para-5 of the written statem
ment of the Respondents the Applicant denies in toto and

reiterates her earlier submission mentioned in the 0.A.

8. :That the ApplicantZ has no comments on the statement made

by the respondents under para-6 of their written stztement.

2. That the contention of the Respondents made under para-7

-0f their witten statement is not correct. The Original

‘apbPlication is very much covered so far the Limitation ig _
undey Ss 20 & and 21 of the A.T.Act are concerned. The QB“

Respondents® only reply against series of representation

'by the Applicant was received only in July,2063as annexed

- P ,
under ANNEXURE = A at Page 14 of the 0.h, ew~—=x WP Jﬁ’**ﬁ(

10.That it is submitted that the promotion order of 08/1(G)
was published by the Respondents on 3/7-4-93( ANNEXURE A
at page 16 of the 0.A.) and immediately after its issuahee

the Applicant made request the Respondent NO. 3 being the

A

Head of the stres Department to consider the Applicant's

Case on the grounds mentioned therein, vide her applications

Contdo . 07 . .dqted. -
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- dated 23-4-98 and 24-4-98 ( vide ANNEXURES E & F at

pages 18 and 19 of the OA ).

The Respondents have wrongly treated the case of the
Applicant as " transfer on promotion " instead of
" PROMOTION ON TRANSFER " which, as per prevailing

- system of the Railways the lst man in the order of

. promotion shall move first in case there is no vacancy

. in his/her working place. The Applicant is pretty senior

:Vto all 12 candidates i@fi&st of promotioh\order; even
then it is not understéod as to why the Respondents

- victtimised the Applicant for transfer to BLST (Beliaghata

in Calcutta ). This postulates to be of MALAFIDE action

of the Respondents and discrimination to infringe Arts.

14 and 16 of the constitution of India.

11. That the statement made by the Respondents under para-9
of their written statement is not admitted . TRANSFER I8
A MATTER OF RIGHT as opined by their Lordships:in the
Hon'ble Supreﬁe Court in the celebrated Ajip Singh's
Case delivered on 18=9-1999, The Respondents' actions

are proof of infringemnt of the said orders .

12. That it is submitted that the statement made by the
Respondents under para-10 of their written statement
is misrepresentation of the fact and violations of
the IREM provisions. Instead of replying to the series
of representation made by the Applicant in 1998 how

Lt
RespondentgAforget to promote the Applicant in 1998~
October on consedguent upon a post of 03/I(G) being

fallen vacant at New Jalpaiguri due to sdperannuation

of sri P.K .Das , 0S/1(G)/New Jalpaiguri , which was

Col’ltd. . 8 . .Categorically. 3
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categorically highlighted by the Applicant in her
Application dated 24-4-98 ( ANNEXURE - F at Page 19 of
O.A. ) .Thus, the question of violation of the condition

of the promotion order by the applicant does not arise

at all.

LG .0

Moreover, the pramotion of the Respondents Nos: 5,6,7

c

; wefe woongly given superseding the seniority and claim
of the Applicant . The Respond?nts 1 to 4.have still
have the means to rectify‘théir wrong action according

to provisions 228(1), 228(ii)(a) and 228(d) of the

Indian Railways Establishment Manual , vol 1, 1989 edition.

In the eye of law nothing is belated. And moreover,

have corrected the seniority positions of the employees

‘even after 17/18 yeirs. An example of the Engg: Department

~ there are ample instances where the Respondents 1 to 4 %g
QQ\

of the Respondénts on this issue is annexed as ANNEXURE-

R/III. ‘ é

;13. That with regard to seniority of the Respoﬂdents Nés: Qﬁ\
5,6,& 7 as mentioned in the Written statement 6f the
Respondents under para-ll it is guﬁﬁitted that the
Respondents on many occassions unsettled the settled

. position, an example of which has been submitted at

'para-lz above. Moreover, the Respondents 5,6,7 are the
proforma Respondents in the instant O.A., but they have

not submitted any wriften statement from their sides

which postulates to be of their silence on the issue
because of their undue benefits granted by the Respon-

. dents Nos: 1 to 4 of the OA.

- Further, the question of violating the stipulated condi-

tion, as alleged by the Resgpondents in their Written

statement , does not arise at all, as the ilon'ble

COI’ltd. 090 . oTrih’unal 6

i
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- Tribunal vide their orders dated 11-5-04 and 19-7-2004

repeatedly directed i . the Respondents to indicate that

against which date and panel the Applicant was given

‘pr@ﬁotion in 2004 while the the case was under subjudice.

The.Applicant has aleady submitted the reference to this

$

2 7F-5-0Y

ﬁF19V&1>iiﬁT'

context in the M.P. No: 83 of 2004 filed by this Applicant.

1l4. That with regard to paras- 12, 13 & 14 it is submitted
that the grounds are well-~ founded as mentioned in the
O0.A. and the Respondents have not filed .. doccuments

in support of their submissions along with their written
statement.

y

In the premises above, it is, therefore,

prayed that your Lordships may be magnanimous :§

eﬁough to call for the recbrds, examine
“the case on merits and thereby disseminate

justice for redressal of the longstanding

grievances of this Applicant as prayed for

in the original Application. " Kﬁ\

And for this act of your kindness, as in duty-
bound , the Applicant shall pray and remain ever graté.

ful and be obliged.

contd..1l0..verification.
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VERIFICATION
I, shrimati Gouri Sarkar, wife of sri Dilip
N
Kumar Sarkar, aged about 50 years, working as Q
: & 2
, Office supdt:/I1I(G) under Deputy Chief Materials ' t:E
Manager, N.F.Railway, N.F.Railway, New Halpai- ) g\

guri, do hereby so%mnly affirm and verify and

declare that the contents of the paragraphse—

;l to 14 are true to my knowledge, information

~and belief and I have not suppressed any material

facts in my humble and respectful submission

before this Hon'ble Tribunal.

And I sign this VERIFICATION on this 7 E%JZ:‘

Day of September, 2004,

Place: Guwahaiti \ . |
6’0%%/ S e e~

SIGNATURE OF THE APPLICANT

Date : 2%-%.04

TO

The Deputy Registrar,
‘Central Administrative Tribunal,

‘Guwahti.
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No._ 8/88/7/11

Smte Qﬁuﬁé Sorkali .

as/xz/map

Through @ DCOS/NIP

Sub.a hdvorse romarks
huports.'

ﬂduarsn remarka 0s nppaarco

MN‘EWG‘L? @/f

\x\

CONFIDENTIAL

rF?IbG 0° th
Contreilor of Storos,
Maligasn,Guwahati-11

Dated 25:10=2000

on tho Canfidcntiall"

in yaux Annual

Confidontial Rapart foe aho yeax Gﬁdlﬁg 31,909000 is rn~;

producad balOU S

PART o TII

Doos the Rsperting O0fflicor
agureo with the stntemont
maca in Papt~13 T IF net

t ) 1o

Part lle2«Parformance.
is not satigfaciory

o

£

~Ethe-oxbent-af fangrogee
ment and reassns

Wharpuoe

' thozefor 7
applicablo .

'.,“ 2. (b)Tact end Tempor : :

os

(¢)Conduct

s

(ag)Attendonco

2o

(d) Initiative and direction

(¢)Keenness/Prompthnuss &
officiancy

»0

(d)Power to conbis :
othaors

(g) Amgnability to disciplina

8o Puwor 0f drafting :

CL/////

/
|
\
\

e

[ e R

Peor in tact :=-Various
ingtructione havo bgon.
given

Raugh-Not satisfactory

Irreguliar= Various
roemarks have given in
attendonce register

Vory Poor = Instruct;on
have been given fur
1mpr0vemmnt

Not prompt & officgient.
Improvenent is ggq ired
Poor Impruuoment is'f

;oqulrad '

..

Poor disciplined

Vory poore. Various
instructions have boon
givoen during course
of dutics ‘

-Euntdo.;,.oz

et Bae v

e m e n e
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9. Knowlodge of Rulas, ¢ Poor. Improvement is noosded
Regulationz ond
precodura
15 Has his/har work been ¢ Initiative, direction,
sotisfactory 7 i¢ not, Controlling to cthors,
4 . B oengn R T 4 e [ T A
in what respect by Orafting Knouwladeoe,Aticndanca,

she bas fallgd 7 Discipling & Co-cpepetion

i; o b e D rmaar L TRy e e ey g ey gt - e
G LuLQW « 1Nang nrons Avao

puoor & nead improvomont.

"It dis not the intention that thesc romarks ehowid,
in any way, disecsurano you but it is desirpd that they
should enable you o knew and rectify your daofoclis.

Ploase actnuelcdge receipt of this letter on the
exira copy enclosod which should bo roburnod to ihils
office early and in any casa not later than.onae month,

Enct Ono oxtra wopy & to bo
returnod duly acknowledgod.

. N '
s A [
- S N
£ . . PN ~
i y v N e
ool V-
- "/’
'\
~ gy de ems N s DA, +
fep Emntxullmx af Storoes
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To
The wontroller of Stor#s,
N.F. ailwaz MLG.

o w—em wis —.-...anc—- € Eus e o 0

4

Through 3 LCOS/NJP ‘

“:Respégted Sirx,

had proved my worth beyond doubte

ot “’"9:‘%#" ven al

Subj 8 Adverse rematks on the confidential Report
for Y.E, 31/3/2000. ’

-nmw—_ ﬂp- s S Gm b OB OB v T

Ref: Your confidential letter NQ.S/SS/7/11 dated
25, 10 2K reqeiVed on J& /2000

’

Respec tfully I beg to state that the contents of your

amve quoted letter in referoncq(adverse remarks made by my
Controlling Officer in my AR for Yo:e3la3. 2000 huve been

noted by me with a very heavy heart.

in Uiis reogard, T beg to lay before you the following few
1ines for favour of your cvnsjﬂeratlon on application of your
judi riouq mind and pray that all those adverse remarks which
are not on based on facts and rrulity pbut for reasons best
known to present DCOS/NJP may kindly be blotted out from my
MR Y¥.E, 31.3,2000. '

1) That Sir,it is surprising that while putting up remarks
against all the column of Part-111,0f the report my benevolant
Controlling officer did not notice any apr%cable quality in

me but only adverse gualities to nis mind and thinking.

2) That Sir, after a pfﬁonced service periodol have been
sarkssd £% TREXpOSLK ralsed £> the post of 0S/II1 from the very

-post of Jr.tlerke. And during that course of time I had to qua-

li@? in depar tmental axagmipation in each stage of advancemen*
in seriafecand have workaa under a dpzen of Officers hol.ding

F]‘l( r‘hc)“ J" Of WL)M/ INV.;. .

~3) And as a routinz rule & procedqre every such of ficexs
had to write my yearly MRS bGoCd on my s@rvico records and

pQL*OdiCdl assesSuent, gut priorx L"thc present AR T had

nevey received dny adverse #Ct.

4) sir I had been prompted to the pogt of OS/II on c onside~

ration and examination of my required No,of year ACRS which
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‘

5).

6)e

7).

8).

9).

10).

11),

X
X

Sir can any sensible man could reasonable pelieve that an
employee with although good A&Rs for years could detoriate
in his service in-all respect over night as has. been assesseo
by present Controlling Office as would: be evident from my
present XKR,

My 2CRs even upto Y.E. 31, 3,99 were all good in all reépéct,
of which the last one of 3103999 perhaps had been initiated h
by the same Officer’ wno has initiated my present ASR of

31. 3, 2000 S

Sir,the activities of any person may detoriate to sbme extent
in a particular period for many reasons but in o way and
under no circumstances can detoriate in such a manner as my ;
present benevolent controlling of ficer has assessed, - . }
Sir,would yo&r kind could consider that all the previous
DCOSSwho had assessed my abilities till 31.3.99 were all
fool and in-capable of assessing the abilities of their
staff so that they 2ll found me an anle and efficient empl-
oyee and accordingly wrote my aCRS as good and never made - :
any adverse comments,

3ir, then how all on a sudden only during a period for 1,4.99
t0 31.3,2000 my ability and efficiency could detoriate in all

.respect and in such a degree that my prcsentbcnevo1ent'DCOS

while %}ffing my ACRs did not find any gquality in me and thus

. had put adverse comments agailnst each and every cell of the

part III of this report.

Sir except in regard to my attendance in some extent I do not
agree with the opinion of my ICOS o4 endorsed in my ACR g,

Sir, "King doeslgeﬁt with ears and not with eyes" 1s a well
known saying.®

And in my case.my present benevolent controlling office has

also acted like the so called kingoln fact I have no direct

work 1ink with DCOS and hence he has a little scope fo assess
my abilities. He fhas simply acted having'been biassed on mal i.
cious reports from some vested corners just to deoréve me . :
from my ensuing promotion to the post of 0S /Gr.1 which is ov- v
er due of a vacancy conseguent ‘on retirement of Shri P.K.Das '

05/1/NJP,

oo-op/3




s

I,the;:efore pray to your goodself bo'_k_indly Consiﬁer the
issue on'applicétﬁon of your judicious me mind keeping the
points revised herein by me and take su,i.,téble*sft;ep ftq blot
out the adverse comments passed by LCOS/NJP, )

In fine,I pray that justice may kindly be testored by ex-
punging thé adverse comments from my ACRs and oblige thereby.

With xind regards,

YOux:S faithfuily;

oS /11 [5/map
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OS>/ S (B 4y,

o F. Aailway.

rrovisioal senior ;Lw list of HIY as on 1714201 scale .
of pav de¢35J0- jJJJ/w. U’lltﬁ _T’J.F.Rl;ro, Dep'l‘:'t-_'i oignal X Tée co:e

i T WanE i order of senio-ri cv.’{ Jhether fP“Lace of T I Hite of 1. Bte of 'Tﬁa’fe‘ of 7§ Remaris.
b o~_/ ST osuna-*, . { virth. Yapntte . foromotioni.. ... ...
.4’1 SN .,..".,” e @ e S aie cma e sew s wme e e T s eee Kes s 5, - ._ .v‘. . emPvm wie D o ._..7,_. — E‘ -
1+ Dhire ch.Paul . UR': 'hla' < 1411458 25011485 1.12495
2+ omieNiva Dase - N . UR TCON/MLG  21.3.58  1.5.54 254498
' . ,'/,' 2 u‘lbhra Das . ‘ Q&: ’ U}IG L 2 0'31 v65 ‘ 1'::01‘0\.,9 2:")0[#0%
\)/ ord Ko'xog)Se . Ul CDT&VMJG 1 .:).58 /270_,-«.)[#\ 1 0909{-“)
: . . et oma
5 Mr.cacip &hﬂedo ul CJTWLG 1 ‘1“'65 22412 4L9 17«98
Se  ori Ke3eDeb. UR CoSTE/YLG . 29.2.64 9.10;90 21.10-98
‘\ ' ’ / \\ :
\v\’kﬂ\/ ’x" ";, /\
Asstt.Personnel orficer{o&T)
, : C ~ for General Hlanager (F)MLG.
AT Ng.,r_:/255/38 (i) PteITi.” | ' Maligaon,dated 28 ~3—20V
HOPV to: 1) CoTE/MLG. (2 )osTi/ >ignal/MLG. (3)Domd/xra (4)Dy+CsTE/Con/PL/MLGe (5 ).5r - Dois/LEG.
-8) otaff concerned. (7, Copy for P/g,asa. \o)ﬂlW(P)/U”G (9) DRN(r)/KIR-
1\-))‘_10/ ‘L. A\uU! _t 1 — S . :
11) Gof TR IWl n 15 spare c:)p.l.e - ‘
.‘{;JB: The target date for submission of representation if any against this senior ity list
' as one rlonth froa the date of issue gf the sane after whiclr no anneal or repre:;&f?"
tation -will te entertained- , . -
_ : ~ \’ \e‘\
< /al\/ . K’“‘“‘/ \/ L
: . (,’J . Asstt.Personngal [K‘flcer(a&T)
f A Ty for General Manager(P) LG
E 4£¢\4:£{ "(;.‘b.td 6.‘-:..
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Guwahati Bereh - §
GUWAHATI BE T GUWAHATI

Advocate

Dy. Chief Personnel‘%‘#cer/[.-(-g j- ft[ Q’{bg

0.A. No.233/2003

=3

Smti. Gauri Sarkar ...Applicant
-Versus-
Union of India & others  ...Respondents

(Written Statements filed by the respondents No. 1 to 4)

The written statements of the above noted respondents are as follows: |

'}!lhat a copy of the 0.A. N0.233/2003 (referred to as the “application”) has
l‘%een served on the abovementioned respondents. The said respondents have

éone through the same and understood the contents thereof. The interest of all

| the above respondents heing common and similar, the written statements is

ﬁled as common for all of them.

{ | |
fhat the statements made in the application which are not specifically

| q‘idmitted by the answering respondents, are hereby denied.

fhat the application is not maintainable for raising multiple grievances /
elieves and the same is therefore, liable to be dismissed under Rule 10 of the
Gentral Administrative Tribunal (Procedure) Rules, 1987.

o

N.F. Railway, Meligaon
Guwahati=11
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That before traversing the various paragraphs of the application, the >
respondents give a brief resume to the issues raised in the application as

under

N

,Chief Personn
N.F. Railway,

%he applicant is an employee m}orking in the capacity of Office Superintendent
/ Grli (referred to as “0S”) in the pay scale of Rs.5500/-9000/ under the
beputy Chief Material Manager / N.F.Railway, New Jalpaiguri. She is a
;{;andidate to be considereld for promotion to the next higher grade, viz. 03.Gr.
m the scale of pay of Rs.6500/- to 10500/-. The posts of OS Gr.| are manned
iéy the Headquarter of N.F.Railway located at Maligaon‘. This is a promotional
éost based on seniority-cum-suitability. For this purpose the seniority list is
;jaublished in every two years by a duly nominated officer on the basis of the
%ewice records for last three years. This service records include Annual
Com‘rdentta! Report (ACRs), performance during the year etc. The suitability
test is to be conducted at a gap of minimum six months time from one test to
@he other subject to the provisions that (i) vacancy is available and (ii)
éandidates in the feeder grade with 2 years continuous service is available,
fiii) and the assessment is to be made in the ratio of 1. 1 basis, i.e. one post
?ne candidate only. Departmental SAG officers need to approve the proposal
for conducting the suitability test for filling up the vacant post and to nominate
the officer to conduct the said test.'The staff, who is eligible, however, need

‘igot be called or advised about the suitability test.

:ffhe applicant was adjudged suitable in the suitability test conducted on
11 6.98 and accordingly order for her promotion and posting was issued vide
mder No.E/210/66(S) PtV dated 15.6.98 indicating her name at SI. No. .10.
She was ordered to be posted at AMM/Beliaghata Office as per availability of
yacancles in that grade. The applicant did not carry out the order of promotion
k%nd sﬁbmitted a representation on 7.8.98 for her posting at New Jalpaiguri.

“;The respondents considered her representation and rejected the same, as it

"f:ouid not be acceded to. The respondents vide their letter dated 25.9.98

’i;ntimated the applicant about her representation and at the same time it was

!Ofﬁcer/ '
Maligaon H-g

o
<

Dy

Guwahati-11
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glso intimated to her that she would not be entitled for consideration for her g =
promotion for 1 year as per extant Rules. Her representation was treated as ::*?
refusal to accept the promotion. 3 -
oz

D,«

;'[hereafter, subsequent suitability tests were conducted as on March-2001,
;ﬁxprst-zooz and May-2003 in which the applicant’s case was also considered.
But the applicant was found “unfit” on the basis of her ACRs etc. for the
rfelevant period of 3 years. Those who were found suitable and fit for
promotion, were given the promotion. Consequently, those who have accepted
the said promotion prior to her, they have become senior to her. Under the

sircumstances, this application has been filed in this Hon’ble Tribunal.

But during the pendency of the application in this Hon’ble Tribunal and before
filing this written statements, the respondents again considered the case of the
applicant and she has heen promoted to the post of 0S/1 (G) in the scale of
BS.G,SOO/-IO,SOO/- and posted under SMM/NBQ Depot against the vacancy
with immediate effect vide Office Order No. 132(E/Stores) dated 28.4.2004.
By the said order of promotion and the order of transfer on promotion, it was
also made clear that in case the applicant fails to carry out the order, she

would be debarred from promotion for 1 year.

;During the pendency of the application the case of the applicant has again
‘iiaeen considered against the vacancy that has occurred as a result of
réestructuring the cadre and the applicant has accepted the said promotion. For
the new development, the applicant has filed her amended and consolidated
application and accordingly this amended/ modified written statements is

fiied in the case.

A copy of the said order of promotion, dated 28.4.2004 is annexed hereto as
ANNEXURE-RI.

]‘i
Tl e iy St rie g e bR el bt PO XTI,

Gluwahatiz11
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That with regard to the statements made in para 1 of the application, the

1.11.2003 vide order Memo No.E/210/66(S) PtV dated 3.11.2004 (as in
|

!ﬁ-\nnexure-P in the OA) and Office Order No.E/174/NJP dated 13.12.2004 (as in
f&nnexure-Q) and No.E/210/66(S) Pt.VI dated 27.5.2005. The applicant has

accepted the said promotion without any protest or reservation. If the applicant
had any objection, she should have impugned the aforesaid subsequent orders

|f promotion which she has accepted. Hence, there is no cause of action to
;Ustn‘y the filing of the instant application in this Hon’ble Tribunal. As such the

apphcatlon is liable to be dismissed with cost.

lhat the respondents have no comment to offer to the statements made in para

. 4 1 and 4.2 of the application.

That with regard to the statements made in para 3 of the application, the
%espondents state that the application is hopelessly barred by law of limitation
;énd hence, the same is liable to be dismissed with cost. The cause of action
relates back to the year 1998, therefore, the application is barred under section
20 and 21 of the Administrative Tribunal Act, 1985. Law is also well settled
ihat by filing successive representations, the law of limitation cannot be

!

gxtended.

1Lhat with regard to the statements made in para 4.3, 4.4, 45 and 4.6 the

respondents state that the applicant along with others, who were promoted as

b
i

bOS-I(G) in the scale of pay of Rs.6,500/-10,500/ and posted against the

E‘z'nrzmabie vacancies as per communication issued by the GM (P), Maligaon,
wde Office Order No.E/210/66(S) Pt.V dated 15.6.1998. In this connection it is

pertment to state here that the alleged letter dated 23.4.1998 as claimed by the

apphcant to have been submitted to the Controller of Stores, N.F.Railway,

Mahgaen by the applicant allegedly requesting the respondents for her posting
.at New Jalpaiguri was not received by the office of the respondents. The first

;ppeai dated 7.8.1998 requesting for retention at New Jalpaiguri on promotion

w

-ﬂnswering respondents state that the applicant has been promoted w.e.f »

N.F. Railway, Maligaon

Guwahati-11
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- was disposed of As no vecancy was avalable at New Jalpaiguri to

accommodate the applicant as per seniority, she was debarred from promotion
for 1 year under GM(P), Maligaon letter No. E/210/66(S) PtV dated 25.9.1998.

The copy of the reply dated 9591998 is annexed as ANNEXURE -RIl.

That with regard to the statements made in para 4.7, the answering respondents
state that Shri J.Bagchi who is junior to the applicant was promoted aong with
the applicant in the same promotion order and Shri Bagchi was promoted and
retained against vacancy at NBQ. He has shouldered higher responsibilities on
15.6.98. The applicant did not carry out promotion. Shri N.K.Roy Bardhan who is
senior to her has been promoted and retained at NJp. Shri Bagchi has carried
out promotion immediately and by virtue of this he has become senior o the
applicant. The appiicant can not compare with junior Shri Bagehi as their cases
are different. The applicant was debarred from promotion for one year and
subsequenty became junior fo Shri Bagehi in OSIGr.l in scale Rs. 6500-10500/-.
Shri Bagchi appealed for posting at NJP and was considered subsequenty and
he was posted on transfer at NJPwef 28.5.01.

The appiicant was eligble fo be considered for promotion after one year
debarment period is Over. She is eligible for promotion in the subsequent
suitability test. She has been erroneously left out for subsequent promotion. The
case of senior employees who have been erroneously left out for promotion has
to be considered and they are entitied for promotion at par with their immediate
junior on proforma basis. Smt. Rina Devi is her immediate junior. The applicant
has been granted promotion after the debarment period of the applicant is over
and proforma promotion has been granted to the applicant at par with her

immediate junior. Therefore, the appiicant is not entitied for proforma promotion
w.ef 15.6.1998.

That with regard to the statements made in para 4.8 and 4.9, the respondents
state that the apped dated 16.6.2003 preferred by the applicant was duly
considered and disposed of vide GM(P), Mdigaon letter No. E/210/66{S) PtV
dated 23.7.2003

The copy of the letter dated 23.7.2003 is annexed as ANNEXURE - RIll.

That with regard to the statements made in para 4.10 of the application, the
respondents state that the post of OS-I (G) onwards in Store Department of
N.F Raiway is centrally controlled by the Head Quarter. Whie issuing
promotion/posting order for OS- {G) candidates posted at different places

>
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14.
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spread over geographical jurisdiction of N.F.Railway, were considered and

posted at New Jalpaiguri on promotion as 0S-I (G).

That with regard to the statements made in para 4.11, 4.12,4.13 and 4.14, the
respondents state that the request made by the applicant was duly entertained
and she was debarred from prometion for 1 year. The promotion of the
applicant has, however, been considered against the re-structuring vacancy
with effect from 1.11.2003. Moreover, the benefit of proforma promotion has
been granted to the applicant with effect from 12.7.2001, i.e. from the date of
her junior, Smti Rina Devi has been promoted. This was communicated vide
office order No.170/E/Stores dated 27.5.2005 and No. E/210/66(S) Pt. VI
dated 27.5.2005.

The copy of the office order dated 27.5.2005 is annexed as ANNEXURE-RIV.

That with regard to the statements made in para 5.1 to 5.7, the respondents
state that for the facts and circumstances of the case and the provisions of
law, the grounds shown by the applicant are not tenable in law. Hence the
application is liable to be dismissed with cost. In this connection, the
respondents crave the leave of this Hon’ble Tribunal to allow them to rely upon
and refer to any statements / records that had already been filed by the
respondents as written statements before filing of this written statements to

the amended / consolidated application.

That with regard to the statements made in para 6 and 7, the respondents state

that they have nothing to comment on it.

That with regard to the statements made in para 8.(i)) to 8.(iii) and 9 , the

respondents state that in any view of the matter and for the reasons as stated



\4’4)
7

v i hereinabove, the applicant is not entitled to any relief whatsoever as prayed for
in the application and the application is liable to be dismissed with cost as

devoid of any merit.

In the premises aforesaid, it is iherefore,
prayed that Your Lordships would be pleased
to hear the parties, peruse the records and
after hearing the parties and perusing the
records shall also be pleased to dismiss the

application with cost.

VERIFICATION

I, Shri R. AAVUL , at present working as
'_p\/, chm{.&wa&iﬂy/@n the office of the G (P) N6 Raklesasy Maligasm .50
‘Guwahati, being competent and duly authorized to sign this verification do
‘hereby solemnly affirm and state that the statements made in para
L2, 6%, | o~~d \ 2 —  are true to my knowledge and belief,
those made in para 4,5,8 4,10 e T o= — , being matter of
records are true to my information derived threrefrom and the rest are my
humble submissions before this Hon’ble Tribunal. | have not suppressed any

material fact.

‘ And | sign this verification on this th day of June, 2005 at Guwahati.

| TSNy
DEPONENT
Dy,Chief Personne! Officef/H.ﬁ

N.F. Railway, Maligaon
Guwahati-11
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_ gmt. Gouri Sarkar

) p&’o:mtion to tha post of 08/ by you. i

N S e Fe B
IR :
o, B/210/66(8)p4.v Dateds 55 ~p-08

To

8~II under DCOS/HJP.

Sub: Prayer for trannfcr/postin
» Prodotion to tho post of /.I
. in fdale m.5500-10’50 /“0

Ref: Yaur apreel datad. ? 8.08,

Xour obovae anﬂ fog conaz.doi?ueiwx of’ govs'
wo%ing on romt:ton 80 08/1 14 male R 860010, 000/
g@a puL w t:he competaont authori,w,.u o hna noc aed

o :mu ana thus you aro fdabaera yomotio
%¢ the g?g'é 03/1 for one yeAr as:per.. mcteng ‘rulg,’
Sroating ybur ap

pial.ag: your re&'ua&‘l for

aq@g@p‘amg eha '

1) oy.cosm/nm o
2) DCOgAR
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fub e Prayer for ?romation ns 02/1(G)
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“ P l‘ef;- Your representatisa dtd.16-06-03
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oS 08/11(G) foy gr‘) ation t5. the . part of 0¢ '/1(G) in senle

o eodh Re- 850010500/ an 22-03-200%, 1941202001 & 24.12:02, but
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| NORTHEAST FANTIER RAILVAY - ' é)(
| OFFICE. ONDER NO, 17¢/E/Stores) Malisaon, dt. 2% -85-3065

. - Consequent on -non carring outiof'promdtien Qrdor by Sut,
' Gauri Sarkar, 05-11(@) in scale Rs. 558C~96&6/- to tha post

of 05=1(6) in scale ks, 6568~-19580/- vice O, O.,No,E/216/66(S)

| ptevet, 15-6=88 further vide No. £/216/66(S)Pt-v dt,23-54-04

- ahddobarres from promotion icsued vide No, E/2)@/66/(S )Pty
Cdated 29-9-08 5mt, Sarkar has been pogter ag 04=1 in seala

Ree. 65006-16566/~ and posted at NJP agalnst restructuring Vacang

. V‘{i‘ﬂvfo 1=11-83, i ‘

. * (4328
Promoticn Order of Stmt, Sarkar;proforma as 05-1(G) in

. séalq Be 6500-1050¢/- 1s allowed w.o,f, 12-7-81 from the
o date of Junior 3mt, Rena Devi has moen promoted. Ghe will not
" bo entitle¢ for arrears. She will be eligible for higher pay

- from Y-11-63.

Thiéii$sﬁeé with the ppproval. of Campeteﬁt authority.,

T,
( Nt N' ﬁékur T .
Seninsr Personnel Officer (NG)
for ‘Genoral Manzger (9 )Malijaon,

NC:E/216/66(S)Pt-vl Malijaon, dt, g}-@s—-zw
S Jo
_ Copy forvarded -for information and uecessary action . "
L Rleasest . T -
L dicos/mEe, [ (2) cuwmLe, - (3 DY, cln/c/mLe, g
o Ay SNM/D/NIP (5) AAD/NJIP. o/Le/MLGs . s
L L T Y MO T SR R '
7. Ploasa & Staff concerngd. " ; TR
e L L et
‘{ . N ,’2;- 09 .
; . for General Manager (I)Maligaon. \
//
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, AT GUWAHATL j
. i. _[__
0O.A No 233/03.

Smti. Gouri Sarkar v eee .o Applicant.

" -Vrs-
Union of India and others ...Responderits.
IN THE MATTER OF:

RE-JOINDER TO THE WRITTEN STATEMENT SUBMITTED BY THE
RESPONDENTS NOS. 1 to 4 DATED 21.6.2005.

AND

IN THE MATTER OF :

'CERTAIN MODIFICATIONS TO THE CONSOLIDATED O.A. SUBMITTED

BY THE APPLICANT FOLLOWING THE OFFICE ORDER NO E/180/NJP
DATED 22.6.2005 ISSUED BY THE RESPONDENTS GIVING

- PROMOTIONAL BENEFIT OF THE APPLICANT IN THE CAPACITY OF

OFFICE SUPERINTENDENT, GRADE-] IN SCALE Rs.6,500-10,500/- WITH
EFFECT FROM 12.07.2001.

The petitiori of the Applicant most respectfully sheweth :

1. That in reply to the re-joinder submitted by the Respondents mentioned
above, the Applicant humbly submits that the ‘Written Statement of the

~ Respondent is almost the same as was submitted by the Respondents on 25.8.04
to which the Applicant has already replied vide her re-joinder dated 27.9.04.

2. That the Applicant submits that the contents of the Written Statement of
the Respondents mentioned above are almost the’ same to their previous
submission and the Applicant humbly reiterates that what she has already
submitted on 27.9.2004 those are sufficient to counter the submission putforth by
the Respondents save and except very few to which the Applicant submits as

under for the brevity and clarity of the case:.
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2.1.  That in response to the Para-5 of the Written Statement of the Respondents

the Applicant humbly submits that immediately after getting the promotion order

No.E/210/66(S) Pt.V dated 3.11.04 the Applicant brought the matter to the
knowledge of the Respondents and also to the knowledge of this Hon’ble Tribunal
vide her consolidated amended O.A. And in this connection it is humbly
submitted that the Applicant has been constantly pursuing the matter with the
Administration and praying before this Hon’ble Tribunal that her promotion to the
higher Grade of Office Superintendent, i.e Grade-I in scale Rs.6,500-10,500/-
shall have to be given at par with her immediate junior Sri J.Bugchi, who has
been made as Private Respondent No.5 in the Original Application, promoted to
the same capacity and Grade with effect from 15.6.98 as per Annexure-R at page
41annexed with the amended Original Application. Hence, the question of raising

no protest or reservation, as alleged by the Respondents, does not arise at all.

2.2.  That in reply to the statements under Para-8 of the Written Statement of
the Respondents, it is humbly submitted that the content of the said Para regarding

the non-receipt of the Applicant’s letter or request/prayer dated 23.4.98 for

considering her posting at New Jalpaiguri owing to the ailing of her age.old
husband and the educational problems of her children, is now an afterthought of
the Requndents;' for, the Respondents have never during this long period of
correspondences and even after filing this Original Application stated that her
aforementioned letter was not received by the Respondents. In this connection this
is further stated that the issuance of the Respondent’s letter No.E/210/66(S)/PT.V
dated 25.9.98 as annexed as R/2 of their Written Statement was not received by
the Applicant at all. The Respondents are requested to prove the acknowledged
receipt of the said letter by the Applicant to the strictest proof and submission of
their statement before this Hon’ble Tribunal..

2.3. That the contention of the Respondents in the first part of the Para-9 of
their Written Statement is not true at all. The Applicant has never refused her
promotion order. What she made to her employer, the Respondents No. 1 to 4 in
the O.A,. were only to consider her case in the event of hér being stayed and
posted at New Jalpaiguri following the vacancy to be caused to the retirement of
one Sri P.K.Das, who was to retire from service on superannuation on 31.10.98 as
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requested by the Applicant vide his letter dated 23.4.98 mentioned as Annexure-F
in the bonsolidated O.A. But instead the Respondents have treated the case of the
Applicant as “refusal” and gave promotion to her Junior Sri J. Bagchi in the post
of Office Superintendent, Grade-I Rs.6,500-10,500/- as per his appeal for posting
at New Jalpaiguri and subsequently he was posted at New Jalpaiguri on 28.5.01,
as stated by the Respondents in their said Written Statement.

So far the second ;;art of the éMe Para of their Written Statement, it is
submitted that when the Respondents came to know of their lapses and
irregularities for giving erroneous promotion to the junior of the Applicant, as
mentioned by the Respondents in their Written Statement, they should have taken
the matter as per Provision of Rule 228 of the'[REM, Vol-I and rectified their

wrongs done and injustices caused to the Applicant following the Pro-forma

" Promotion of the Applicant with effect from 15.6.98 i.e. the date of promotion of .

the Private Responqent No.5, Sri J.Bagchi ,as shown in their promotional order
No.E/255/101/8(S)/Pt.iii dated 9.5.01 as annexed under Annexure-R at page 41 of
the Consolidated OA. '

2.4. That with regard to the statement made under Para-11 of the Written |
Statement of the Respondents it is submitted that the statement is contradictory to

their earlier submission at Para-9 of the same Written Statement.

2.5. That with regard to the Statements made under Paras-13,14,15 of the
Written Statements of the Respondents the Applicant humbiy submits thaf she has
to rely upon and refer her statements and records already filed before this Hon’ble
Tribunal under her Original Application, Miscellaneous Petition, Review
Application and Cdnsolidated Application before this Hon’ble Tribunal for
administering justice and she with her humble submission reiterates on those

statements and records hereto.

2.6. That with regard to the statement made under Para-12 of the Written
Statement submitted by the Respondents this is humbly submitted that during the

Sarkas _

-

otze

=y



==

pendency of the Original Application before this Hon’ble Tribunal the
Respondents Nos. 1 to 4 have issued and published as many as 4 office
orders/memorandum for promoting the Applicant to the next higher grade of
Office Superintendent, Grade-1 in Scale Rs.6,500-10,500/- on 28.4.04, 3.11.04,
13.12.04, 27.5.05 and 22.6.2005 and finally shown her promotional effect with
effect from 12.07.01 But it is a matter of peculiar grief andgreat regret that even
to this distant date of her promotion order as impugned under Annexures-A & B
of the Consolidated O.A. published on 3.4.98, the Respondents 1 to.4 have not

realised the gravity of the case and the wrongs and injustice caused by them to

this Applicant for not giving the due promotion to the Applicant at par with her |

immediate Junior Sri J.Bagchi, the Private Respondent No.5, as prayed for.The
Applicant offers her thanks to the Respondents 1 to 4 that though belated, the
Respondents have given her promotion showing the effect from12.07.01.In this
connection it is humbly submitted that the matter could have been settled and
finished once for all had the tespondents’good conscience could have made them
to issue nécessaty orders righteously with effect from 15.6.98 i.e. from the date of
taking effect of the promotional benefit of Sri J.Bagchi, the immediate Junior of
the Applicant instead of issuing several promotion orders one after another

realizing the earlier one was wrong or not in order.

2.8.  That the Applicant would earnestly and fervently pray that the Respndents
Nos.1 to 4 may be pleased enough to realize their wrong actions done to this
humble Applicant and still, it is reiterated, have the means to rectify their wrong
action according to Provision 228(i), 228(iiXA) and 228(D) of the Indian
Railways Establishment Manual, Vol-I, 1989 Edition. In the eye of law nothing is
belated if the Truth is to survive. And moreover there are ample instances where
the Respondents 1 to 4 have corrected the seniority and promotional aspects of the
employees even after 17/18 years. The Respondents No. 1 to 4 have already
realized their lapses and irregularities caused to the Applicant and it would have

been a great favour and summum bonum if they could have considered the case of

the Applicant and given her the promotion and consequential promotional benefits
of Office Superintendent Grade-I from the date of her immediate Junior’s
promotion for which the Applicant has been repeatedly praying for . -

* Lo’ and highlighted in the foregoing Paras.
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3. That it is humbly and most respectfully submitted that consequent upon
the promotional order issued by the Respondents vide their Office order
NoE/180/NJP Dated 22.6.2005 as annexed as Annexure-S to 'this Re-joinder, the
promotional benefit of Pay, Scale, Allowances, Seniority and other benefits
admissible in Office Superintendent, Grade-I in Scale Rs.6,500-10,500/- from the
date at par with the immediate and next junior of the Applicant i.e. Sri J.Bagchi,
now Office Superintendent, Grade-I posted under Dy'eaChief Materials Manager,
New Jalpaiguri, and take effect from the date 15.6.9841 1.7.01 and not at par with
Smti. R Devi as ordered in the said order after which the Applicant was promoted
to the post of Office Superintendent Grade-I(G) as per the aforementioned Office
order issued by the Respondent No.1. It is further prayed that the relief as sought
for under Para-8(2) of the. consolidated O.A. by the Applicant shall be modified
accordingly to effect her promotional benefit from 15.6.98 to 11.7.01 and not
from 15.6.98 till 31.10:03 as prayed for in the Consolidated O.A. and your
Lordship may kindly be pleased enough to pass suitable orders accordingly and/or

other orders as deem fit and proper.

In the premises above, it is, therefore, prayed that
your Lordships may be magnanimous enough to

examine the case on merits and thereby disseminate

justice for redressal of the longstanding grievances
of this Applicant as prayed for in the Consolidated

Original Application duly modified {mentioned

above under Paras-2.6 and 3 in this Re-joinder,

And for this act of your kindness s in duty bound,

the Applicant shall pray and remain grateful and be
obliged. '
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_VERIFICATION-

I, Smti. Gouri Sarkar, wife of Sri Dilip Kr. Sarkar, aged about 50 years, now
working as Office Superintendent (G), Grade I under the Dy. Chief Materials Manager,
N.F.Railway:, New Jalpaiguri, do hereby verify and declare that the statement made
under paras 1 to 3 | herein this Re-joinder/Petition are true to my knowledge, information
and believe and I have not suppressed any material facts and the rests are. my humble

submission.

And I'sign this VERIFICATION of this f thdayof ... .W.,zoos.

SIGNATURE OF THE APPLICANT/PETITIONER.

Date. (5} '%'%Q_\f’



